FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS PRIVATE LIMITED
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY IN GUNTUR DISTRICT

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

IM/s SRI VENKATA SIVAPARVATHI SPINNING
Name of the corporate debtor along MILLS PRIVATE LIMITED

with PAN/ CIN/ LLP No. PAN: AAICS0437N

CIN: U17111AP2003PTC040926

ID.No0.19-8-97, Near Suryadevara Estates, Etukuru
IRoad, Guntur, Andhra Pradesh, India- 522003

URL of website NIL

[Unit 1:
Ponnur Rd, Chebrolu,
Guntur, Andhra Pradesh -522212

2. | Address of the registered office

[F5)

Details of the place where the majority

4,
of fixed assets are located Unit 2:
Kottareddipale, Chebrolu, Patareddipalem,
Guntur, Andhra Pradesh-522212
. . The Company’s major revenue is from manufacturing
5 Installed capacity of main products/ cafton gasn [Teoile Tudusteg],

Serwes [Unit 1- 33,000 spindles, Unit 2 - 23,000 spindles]

\As per the Audited Financial Statements, Turnover from

6. |Quantity and value of main products/ \po Operation for the FY 2023-2024 is Rs. 138.48 Crores.
services sold in the last financial year [Now CD is inoperative]

7. |Number of employees/ workmen INil [Now CD is inoperative]
Further details, including the last Can be collected from the office of the RP
available financial statements (with
3. schedules) of two years, lists of CA Mahalingam Suresh Kumar
creditors, and relevant dates for Office of the Resolution Professional
subsequent events of the process, are /s, SPP Insolvency Professionals LLP,
available at: 2nd Floor, CODISSIA Building, G.D Naidu Towers,

Huzur Road, Coimbatore, TN -641018
T: +91 73730 52341,
E: svssmpl.ibci@email.com / msureshkumar(@icai.ore

Eligibility for resolution applicants
9. |under section 25(2)(h) of the Code is
available at:

Last date for receipt of expression of

10. interest

22 July 2026




1 Date of issue of the provisional list of ,
" | prospective resolution applicants 01% August, 2026
12. Last date fc_)r_subml.ssmn of objections 06" August, 2026
to the provisional list
13. Date of issue of final list of prospective 165 August, 2026
resolution applicants
Date of issue of information
14, memorandum, eva.luatlon matrix and H1% August, 2026
request for resolution plans to
prospective resolution applicants
15 FL).laasssdate for submission of resolution 20 September, 2026
16. | Process email ID to submit EOI svssmpl.ibe@gmail.com / msureshkumalmlcal org
17 Details of the corporate debtor’s The CD is registered under the MSME category.
" | registration status as an MSME [Reg no. UDY AM-AP-04-0003129]

Place: Coimbatore
Date: 03.07.2026

RP of M/s Sri Venkata Sivaparvathi Spinning

For M/s SRI VENKATA SlVAPAD"ATH!

N

IBBI Reg No. IBBI/IPA-0Q]l/IP-P00110/2017-2018/10217

AFA No. AA1/10217/02/311226/108768 valid upto 31/12/2026.
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Maola Maha

SRI RAGHAVENDRA SWAMY MATHA

. Kurnool Dist., Andhra Pradesh. India. 4

‘WANTED SEQURITY SUPERVISORS

Applications with complete Bio-data and copies of relevant records are
invited from ex-servicemen only for the post of "Security Supervisors"
in Sri Raghavendra Swaml'a utt, Mantralayam, Kurnool District, Andhra
Pradesh purely on Contract basis. The Consolldated salary will be negohable
Shared accommodation and meals will be provided in the Mutt. Preparation/
consumption of non-vegetarian items and intoxicated drinks in the shared
accommodation is strictly prohibited. The applicant must belong to Hindu
Rell?non only. Candidates with service motto will be given preference.

ications with their full Bio-data and service particulars with attested
coples of the same shall be sent to the "Manager, Sri Raghavendra Swamy
Mutt, Mantralayam-518345, Kurnool Dist.,, Andhra Pradesh" by
Registered Post or mail id:srsmutt@gmail.com, before 21/07/2026.

No Oorrespondenceirecorpmendaﬁons will be entertained in the
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Sr. Mo |No. of Shares| Number %lo | Total No. | %to |Proportionate Allpcation Ration of | Mumber of | % 1o | Total No.of | % 1o aur})lm
applied for ol total | of Shares | total shares per allotlees | successiul | lotal shares | tolal
(Calegory |applications applied in avallable Applicant lo applicants allocated, Deficit
wise) received each applicants | (aller allotted (14)-(7)
category rounding)
i 2 {3 (4 {5) 16} (7 Before After [ [1]] 112 [13) 14} {15) 16}
Rounding | Rounding
off (8) | off (8)
1 aid L 10000 1552000 | 100.00 4000000 | 229106 | 3000 146 | 106 14§ {0000 435000 | 99,55 |-2000.00
e Additional Alotment of 1000 shares to 2 allotiees of 5.n0.1 000 | 2 | 146 2 137 2000 | 0.45 |2000.00]
Grand 199 100.00 1592000 | 100.00 | 44000000 146 100.00 | 440000 |100.00( O0.00
Todal

5. Allocation to QIBs (After Technical Rejections): The Basis of Allotment to QIBs, who have bid at Issue Price of & 141/~ per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18 times i.e1203000 Equity Shares the total number of shares allotted in this category
Is 70000 Equity Shares to 4 successful applicant. The category wise basis of allotment s as under:

The details of the alloiment made would also be hosted on the website of the Registrarto the issue, GAMED CORPORATE SERVICES LIMITED at www.cameaindia.com, Al futire
corraspondence in this regard may kindly be addressed to the Registrar to the 15sue quoting fell name of the First'Sole applicants, serial number of the Application Form. number of
shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

BOOK RUNNING LEAD MANAGER TO THE ISSUE |

WA

INVESTDRS, PLEASE NOTE

COMPANY SECRETARY AND COMPLIAMCE OFFICER
..n“ .
See | >4

REGISTRAR TO THE ISSUE

Wealth Ming Networks Limited

215 B, Manek Centre, P N Marg, Jamnagar-361 001,
Gufarat, India,

Tel No.: +81 77788 67143/ 82007 08527

Email; info@wealthmingnelworks com

Website: www, wealthminenetworks.com

Contact Persan: Mr. Jay Trived| /

Miss Shabram Khureshi

Investor Grievance E-mail:

CAMED CORPORATE SERVICES LIMITED

Address: “Subramanian Building”, No. 01, Club House
Road, Chennal- 600 002, India.

Tel No.; 491 044 4002 0700 / 2846 0390

Email: ipo@camenindia.com

Website: www.cameaindiz.com

Contact Person: Ms. K. Sreepiya

Investor Grievance E-mail;
investorFncameaindia.com

Mr. Pankaj Kewalramani; Company Secrefary and
Compliance Officer of Seemax Resources Limited;
403, Mayfalr Corporate Park, Behind DPS Schaol,
kalali, Kalah, Vadodara;, Vadodara - 3900712, Guparat,
India;

Contact No.: +91-9904089444/7226-079-517
Web sile: www.seemaxresources.com

Sr. No |No. of Shares! Mumber %to | TotalNo.| %to |Proportionate Allocation Ration of | Mumber of | %o | Total No.of | % to |Surplus)
applied for of total | of Shares| total shares per allottees | successiul | total shares | total /
(Category | applications| applied in availahle Applicant o applicants allocated/ Deficit
wise) received gach applicants | (after allotted (14)-(7)
category rounding)
{1 {2 {3 i4) (5] (6} {7 Before |  After {10} (12) i3 {14} (18) | (16)
Rounding | Rounding
aff (8] | off {9)
141040 1 25.00 ERIE 1178 aald 49 B204 4% | G0EF | FARK 1 £a. 0 000 11,45 | 20444
354000 E] 75.00 1062000 | B8.28 BI70551 | 20598.50) 20000 |FRM 3 75.00 BO0O0 | 8571 |-1795.51
354000 100 | 2 |3 ) 500 2000 266 | 2000.00
GRAND 4 100,00 1203000 | 10060 000,00 ] 100,80 To0ae (10000 | 0.DD
TOTAL

The Board of Directors of the Company at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form to various successiul applicants. The allotment advice |
and/or notices are being dispatched to the address of the Applicants as registered with the depositones. Further the instructions to Self-Certified Syndicate Banks were
being processed-on or bafore July 04, 2026, In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares
allocated to successiul applicants are being credited 1o thelr beneficiary accounts subject 1o validation of the account details with the depositones concemed. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue. The
trading is proposed to be commenced on Tuesday, July 07, 2026 subject to receipt of final listing and trading approval from the BSE.

Mote; All capitalized terms used and not defined herein shall hava the respective meaning assigned to them in the Prospactus dated July 03, 2026 ("Prospectus™) fited
with the Reqgistrar of Company, Ahmedabad.

complaints@weathmingnetw orks. com
SEBI Registration Mo; INNOOOO1 3077

SEBI Registration No: INRODOOO3T53

Date: July 05, 2026
Place: Vadodara

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF . SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED |s proposing, subject 1o market conditions and other conséderations, a pubdic issue of s Equity Shares and has filed the Prospectus with the
Registrar of Companies, Abmedabad ("ROC™). The Prospectus is available on the website-of the SEBI at (www.sebi.gov.in), the website of the Book Running Lead Manager at
(woww, wealthminenetworks.com) and website of Company af {wwow seemaxresources. com) and on the website of BSE Limited at (www. bseindia. com). Investor should noie that
investment in equity shares imvolved high degree of risk. For detalls, imvestors should refer to-and reply on the Prospectus, including the section titled “Risk Factors” on page no, 30
of the Prospectus, which has been fited with ROC, before making any investment decision. The Equity Shares have not been and will not be registered under the U.S. Securities Act
of 1933 as amended {“The Security Act”) and may not be issued or sold within the United Stafes {as defined in reguiations under the Securities Act) except pursuant to an
exemption from, or in & transaction not subject to, the registration requirement of the Secunties Act. The equity shares are being offered and sold only outside the United States in
olfshora transaction in comgpliance with regulations under the Securities Act and the applicable laws of the jurisdiction whese those oflers and sales occurs.

For, SEEMAX RESOURCES LIMITED
Sd/-

Mr. AMIT TRIVEDI

Designation: Managing Director
DIN: 07061447

W

FORBES

e

Notice is hereby given that:
1.

FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charanijit Rai Marg, Fort,
Mumbai - 400 001. Tel No.: +91 22 61358900
Email: investor.relations@forbes.co.in Website: www.forbes.co.in

Notice of 107th Annual General Meeting and
E-voting Information

The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October
3, 2024 and SEBI/HO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023
(‘SEBI Circulars') and all other relevant circulars issued from time to time by MCA and
SEBI, permits the holding of AGM of the Company through VC/OAVM without
presence of Members. The AGM of the Company will be held through VC/OAVM. The
Company has sent the Notice of the AGM and Annual Report of the Company for
Financial Year 2025-26 inter alia containing Directors' Report, Corporate Governance
Report, Auditors' Report and the Audited Financial Statements on July 03, 2026,
through electronic mode by National Securities Depository Limited (NSDL) to all the
Members who have registered their email ids.

The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also
be made available on the Company's website: www.forbes.co.in. and the website of
stock exchange where the shares of the Company are listed i.e. www.bseindia.com
and on the website of National Securities Depository Limited (NDSL) website:
https://lwww.evoting.nsdl.com.

Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA
Circulars the Members are provided with the facility to cast their votes on all resolutions
set forth in the Notice of the AGM using electronic voting system (remote e-voting),
provided by National Securities Depository Limited (‘(NSDL'").

A person whose name is recorded in the Register of members or in the Register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting at the
Meeting through electronic voting system. Any person, who becomes a Member of the
Company after dispatch of the Notice and holds shares as on the cut-off date i.e. July
24, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are
already registered with NSDL for remote e-voting then you can use your existing user
ID and password for casting your vote.

The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote at the AGM.

Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again at the AGM.

For the process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

For Name Email Address Contact No. Address

E-voting | Mr. Amit Vishal, |evoting@nsdl.com| 022 - 4886 7000 |3rd Floor, Naman
Deputy Vice Chambers, Plot
President or C-32, G-Block,
Ms. Pallavi Bandra Kurla
Mhatre, Complex, Bandra
Assistant Vice East, Mumbai,
President Maharashtra

Login {Mr. Amit Vishal, 400051

through |Deputy Vice

NSDL | President or Ms.
Pallavi Mhatre,
Assistant Vice
President

9. Shareholders holding shares in physical mode and whose email IDs are not registered,

10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the

Place: Mumbai
Date: July 06, 2026

are requested to register their email ID with MUFG Intime India Private Limited
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.com or
investor.relations@forbes.co.in by sending a duly signed request letter mentioning
their Name as registered with the RTA, Address, email ID, Mobile Number, self-
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held.
Members holding shares in dematerialized mode are requested to register/update
their email address with the relevant Depository Participants.

Annual Report will be sent to Members, except to those Members who have requested

aphysical copy of the Annual Report.
For Forbes & Company Limited

Sd/-

Mehul Raval

Company Secretary and Compliance Officer
Membership No. A18300

Wz
2C IJK AGRI GENETICS A LTD.

(CIN: LOt400WE2000PLC091286)

Regd. Office : 7, Council House Streed, Kolkata -700 001
Socretarial Office ; Gulab Bhawan {Rear Wing), 3= Floor,
84, Bahadur Shah Zafar Marg, New Delhi - 110 002
Email: jkagishareholderiikmail com, Website: www jkagr.com
Tel.: +91 33 22487084/5181, 011 68201265/1391

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26™ ANNUAL GENERAL MEETING

The 26" Annual General Meeting (*AGM") of the Members of the Company will bg
held on Friday, 315 July 2026 at 12:45 P.M. (IST) through Video Conferencing (")
Other Audio Visual Means ("OAVM'), in compliance with all the applicable provisiong
of the Companies Acl, 2013, rules made thereunder, the SEBI (Listng Obligations an
Disclosure Regquirements) Regulations, 2015 ["SEBI Listing Regulations™) read will
applicabie circwdars on the matter issued by Ministry of Corporate Affairs ["MOAT) ang
Securibes and Exchange Board of India ("SEBT) o tfransact the businesses set out in
the Motice calling the AGM. Members attending the AGM through VO 7 08N shall be
reckonad for the purposs of quosem under Section 103 of the Act,

In complianca with the aforesaid circulars, the Nolice of AGM and Annisal Repaort of the
Company for the Financial Year 20.25-26 will ba sant only through electroms mode 1
all the Members whose amall addresses are registered with the Company [ Regisira
and Share Transfer Agend ("RTA") / Deposiory Particpants (*DF"). Additionaly, the
Company is sending Physical lefier to shareholders, whose email ID's are no
reqistered with Company | RTA ' DPs, (providing the weblink; including the exact path
where completa datails of the Annual Repor and the Notice of AGM is available) czq

he accessad. The aforesaid documents will also be available on the websie of ih
Company &t www.jkagri.com and B3SE Lid. at www.bseindia.com and CD3L &
warw.evotingindia.com

The Company is providing remate a-Vialing facility [“remate e-\ating”) to all #s memberd
to cast their voles on all the resolitions 521 out in the Notice of the AGM, Additonally]
the Company i providing the fagility of vobing through e-Voling system during the AGM
I"e=\oling"). Detalled procedure for remote e-Voling [ e-Yobing and parficipation in AGM
through VCIOAVM by the hMembers has bean provided in the Motica of the AGM.

Manner of registration/updation of E-mail addresses for receiving Annual Repor
and AGM Notice electronically:

tal Foeshares held in Demal form: Please regisier/update E-mad addresses with yoss
respective DPs.

il For Shares held in physical form: Please provide Form 18R-1 duly filed andg
signed along with ofher relevant forms to the Company's RTA, Alankit Assignmsend
Limited at Alankilt House, 4E72, fhandewalan Extension, New Delhi-110055

E-mad; rtaf@alankit.com. Said forms are available on the wabsite of the Compar,

al www jkagr.com
Membars ara requested to carsfully read all the Notes set out in Notice of the AG
including Instructions for joinng the AGM and mannar of casting vode through remo
g-Voting! e-Vialing during the AGM
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES

Pursuant to SEBI Circultar No. HOEM 311(2)2026- MIRSD-POD3TS012026 dataq
30 January 2026, a special window is opaned for one year from 5% February 2026 i
&M February 20€7 for Iransfer and demalenalisaton [“demal’) of physical secunbes tha
were sold/purchased prior fo 19 April 2019, The special window shall be avalable
Transfer Deeds which were execuied prior to 1% Apnl 2019 .and shall alsg inchede su
transfer requests which ware submitted prior to zaid date and were rejected | returne
not attended o due 1o deficioncy in the docomants | process / or othersize. The securilie
translerred under this window shall be mandalarily cradited to the transfaras only if
demat mode and shall be under lock-in for 2 penod of one year from the date o
registration of transfer, Such securities shall not be fransferred. fien - marked or pledged
during the kock-in period. The procedure for fransfer of Secunfies and condifions to be
fulffied by the investoriransferee ara given in the aforesaid SEBI Circular which car
be accessad al www.jkagr.com

Transfer requesis submitted after 4 February 2027 will not be accepted by thy
CompamiRTA

SECOND 100 DAYS CAMPAIGN - “SAKSHAM NIVESHAK" - FOR KYC AND OTHER
RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVEMNT
TRANSFER OF UNPAID | UNCLAIMED DIVIDENDS TO IEPF

The Company has initiated second 100 Days Campaign - *Saksham Nivashak” starting
from 1= April 2026 to 8% July 2026. During this Campaign, tha Sharaholders who ha
fed claimed Dividends or wind hava nol updated thair KYC of have any issues relate
to Unclaimed Dividends and Shares may wrile to the Company's Registrar and Sha
Transfer Agent ('RTA) and complete the procedure as may be advised by RTA. Th
Shareholders who hold Shares in demat form: are reguested to approach their Deposito
Parficipants whara they maintain their demat accounts fior updating ther KYC raquinements

Investars who wish fo ava# these opportundlies are reguested to contact our Registra
and Share Transfer Agent (RTA) - Alankit Assignrment Lirmded at its Office, Alanki House|
4E/2, Jhandewalan Extension, Naw Delhl — 1100565 or E-mail to rtaf@alankit.com.

for JK Agri Genatics Lid

Sdi
%‘5 Date- 4" July 2026 Angap Singh Gasal
NI Place © New Delh Company Secrelary & Compliance Dﬁ'lcET

For Kind Attention of Bhareholders: Shareholdars holding shares in Physical form ar
requested b demateriahise thelr sharesicomplete thelr KYC (Emall address, Bank A'c dela
el } wilh the Company’s RTA

FORM G mahindra’
INVITATION FOR EXPRESSION OF INTEREST FOR : - o
Mahindra & Mahindra Limited
M.F!S' SRI VENKATA SIVAPARVATHI SPINNING MILLS Registered Office: Gatawsy Budding, Apallo Bundar, Mumbai - £00 0
PRIVATE LIMITED W;ELH: LEE-EIWMHfEI-ﬁF’lE’GﬂdEEH -"Tel', +01 .?E!-Eﬂis 1I;1|:||:|
4 be: wwnyrmahinss com « E-malll Frestorsigmanmdn. com
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY
OTICE OF B0™ AMNUAL GEMERAL MEETING AND
IN GUNTUR DISTRICT "
REMOTE E-VOTING INFORMATION
(Under REEIMEIHDH 36A(1) of the IHSUE”EHE? and 1 [lh:ﬂr_e is hereby gan that the A0* Annual General Mesating ("AGMMaeting™ of she Company wil
Bankruptcy Board of India (Insalvency i ok o TRy 007 iy 0% ot 300 e, (1), st ¥ilen. Cdnmsaising (V-ICA
R Iuti p forc te P } Paudia Wisual Means {"CEWA) Lo lrensact the businesses, as sel farth in ha Notice of the AGM in
E30IUTION FroOCESS i or Lorporate rersons Pompliance aith &l sppleable prosisions of the Companies Act 2011 (“the Act®) and She Rules
RE‘QU'EI'IIDI'IS. 201 E:I e Ihergunder @ the SEBI [Lsling Otfigations: and Disdosung Requremenls) Régquialions,
5 ("GEBI LOCR Reguistions™) and the Minisiry of Corporabe Affairs ("MCA") General Circular
RELEVANT PARTICULARS M:‘:Df"é‘ﬂriﬁ‘ dated 22+ September 2025 read whh &l applcable Cireulars Bsuad in this regand
- inculars”|

1| Name of the corporate M.{s. 5_r| \.renlkata §|va palrva!thl 2. The Veenoe of th Mesling shal be diemed to be the Registered Office of the Campary e, Gty
debtor along with PAN & | Spinning Mills Private Limited Ruilding. Apalla Bunder, Murmiai - 400 001, Mambars wil bz able to atiend the AGM thraugh
CIM / LLP No. PAM AAICSOA3TN CIOAM at hitps:iemestings. Mintach.com Members participating fraugh the VCIOMM shall be

CIN-U17111APZ003PTCO40926 if far fhie purpose of gquomnm :JI'!I.'.EE 5&!:;1!11 160G al I.‘rg. Acl. Tha faciily tor appatrent of
raxes by the Members wil nol be available since this AGM |5 baimg held through YEOAVM.

2 | Address of the registered | D.No.19-8B-97, MNear 3. |ncomplance wilth the said MCA Circulars and SEBI Circular No. SEBIHO/DOHSDDHS-Pal- 1P/
office Suryadevara Estates, Etukuru IR/A2SES dated 5 June 2028 and Master Croular Mo, HOWMS 404 T1225-CFO-POOEUETEY

Road, Guntur, Andhra 026 daled 307 Jaruary 2026, he desermication of the Motce-of the AGM and (he fnlegraled

Pradesh India- 522003 arial Repor for Financd Year 2025-28, which inler-alia comprises of the Audiled Financial

o) Fatements - asong with the Reparts of the Beard of Directors and Auditars therean and

3| URL of website Mil udited Conscidatad Financial Satermants afong with the Reports of the Audiars fherecn for Lhe
rancd Year ended 31 March, 2026 In elactranic mode o thosa Members whose amall addresses

{ e oA re registered with Depesiory Particpants o the CompanwkFin Technologies Umiled, Regsirar

4 DE'[IEII|§ of pI'E.'EE where Unit 1: Ponnur Road, o an lssue and Shara Transler Agenl of the Company ("KFintech®) has bean complatad on
majority of fixed assets Chebrolu, Guntur, Andhra f* July 2028, A lettar providing the web-link snd QR code for accessing the Mobice of AGM and
are located Pradesh - 522 212 mbegraled Al Repart ki B Firancis Year 2025-25 was disgatched an 47 July 2026 10 These

Unit 2 Kﬂ‘ttEIE'EdE“pEIfE, ‘haral'_n:iti-ars whia hawe not ragslered their email addrasses with the Companw/BE mtechf
Chebrolu, Patareddipalem, prapoaioreuDeposon Faricpants.
Pleass note thal thesa documents are alsa uplogded on the wabslle of the Company |a.
Guntur,
Andhra Pradesh-522212 o mabinces.cam fa yous reody reference
Al documenis: referred booin the Motice of the AGM ara avalabla for elaciranic imspaction, withow
: The Company's maior revenue fny T, by the Members of the Campseny from the date of crcutation of the Nelice of 4538 Lip o the
= |I"|5Tl.ﬂ||l':‘d ;ﬂ pacity of . s fromm rl'lpa nj‘fa i l:lir'l cottan Haba of AGM §a. 1l 307 July 2026 Mambers seaking o mspect such decuments can send an emal
main products / services : 4 o ggminspecticni@mahindra. com menbioning their folia na O IDVCHent 10
yarn [Textile Industry]. ,
[U it 1- 33 000 Al Unit 4. |n comphenca with the provisions of sechion 108 of the Act read with Rule 20 of the Companies
i - i apincies, U |:Hr'ﬁgﬁrrml ared Ackristration) Rufes, 2014 and Regulton 44 of the SEBI LODR Requlations
Z - 23,000 spindles] o Wiy SEB| Master Circudar Mo, HOMS14014(7)2025-CFD-PODRTE212026 dafed 307 January
. ; A PG, the Cornpany is pleased (o offer e-waling faciily 1o ils Members, o exerase their rgh 1o vale

& | Quantity and value of As per the Audited Financial i e reselutions propesed 1o be passed & the AGM, The Campany has engaged e sendoes of
main products/ services |>tatements, Turnover from the KFinbach fo provide the e-voting faciily The detaied procadure to login and acoess remote o
sold in last financial year |Operation for the FY 2023-2024 g s prevaded in Note No. 26 of th Notice of AGM

is Rs. 138.48 Crores. [Now CD he remote e-voting will commence on Saturday, 25% July 2028 at %:00 a.m. (15T} and will
is ino pEI‘Eti\.I'E] nd an Wednesday, 25" July 2026 af 05:00 pm (13T) and thereafier, the remale evating
shall b disabled for voting, The remote e-voting shall not be allowed beyand the

7 | Number of em pluyeesl,-' : oy : ald dafe and time. Once the vale on a resolution ks cast by 8 membar, the same cannot be

Mil [Now CD is inoperative] Nan
Wurkmen qed Subsequenty,
[ Y 5 Tre Company has opbed ko provde e-oling curing the &G which = integraled with fhe VEOAK

8 | Further details including | Can be collected from the btform, and no Saparate logn & requined for the sama, The e-wiling windkre shall be scfivated
last available financial office of the BP pan nsiructions of the Charman of the Meeting during the AGM:and only those Members!
statements (with - haretoldars, alendng fhe AGM and who have nol cast Bhelr voie on The Rasokikms Through
schedules) ﬂ{f two years E?fltiaE?QEE%?SE;JJﬁ;}; Kumar moa. a-valing and ara olbersise fol barred from daing so, shal be algible to wole through

: . ! ’ wobing syebam in the AGM.
lists of creditors, relevant | Professional
- £ A person whose name appears inthe Register of Members or in the Register of Beneficial
dates for subsequent M/s. SPP Insolvency ners maintained by the Depositories as on the cut-off date |.e, Thursday, 23 July 2028
events of the process are | Professionals LLP, nly shall be entithed to avail the facility of remote e-voting as well as voting at the AGM, The
available at; 2nd Floor, CODISSIA Building, oting rights of Members shall be in proportion to thelr share in the pald-up Equity Share
- . G.D Naidu Towers, apital of the Company as on the cul-cif date,

4 | Eligibility for resolution Huzur Road, Coimbatare, he persond who acoure shares and become Membens of the Company aftar the dapateh of the
applicants under section | Tamil Nadu -641018 afice and hold sheves as on the cud-off daba,: may oblain User 10 and password by falowing Lha
25[2}“.'] of the Code is T- +91 73730 52341, racadure given in the Modes 4o ihe Motice of the AGMW.
available at: E: SUSSmpLihc@gmail.Cﬂm / 7. § Member may participaie in the AGM aven afler exerciing s right bo wole: through remale &-

msureshkumar@ical ar i bt b mot be alowed to vole fgain in the AGM. & Member can opt for anly singie mode of

— . — Ord g e hriugh remala e-voling o Wling &8 fo AGM

: i alie al e i anvlalhe on the wibsile o TNy L wny maliindrs, com the
10| Last date for receipt of 22nd July 2026 B Matice af e AGM tatke on the webstie of he Cor f and th
E}(Prﬁ-gs_[gn of interest sta of KFinlech i.e. hitps:evoling kinleck com and mey also be accassad an the webstes of
- —- - = he atock emchanges where the shares -of the GCompany are: isted Le, www.bseindia . com and
11| Date of =SUE of thﬁ_‘ prnvlslqnal list of 01" August, wow nssindiacom. The procedune of remale-e-woling 15 avalable in the Motk of the AGM as well
prospective resolution applicants 2026 5 on the website of KFntech.
s . : G |n cass of any quaries pertaining to atbending AGM through VCMOEWM made, wou meay wsit
12 Last date f:?:|rl5uhm!55|ﬂl'l of ub]ECthE 06 .ﬂ.ugust, & remeetings kintech comiar pontact 8l inesiorai@mahingra com. [/ cise of any clanficatians)
to the provisional list 2026 el conrecied with the faciey for a-oling and attending the AGM trough VG/OAM mode, The
13 Date of issue of final list of prospective 16" August, emoars can contact Ms. Surabhi Gengalincar, Manager - Carporate Ragisirg KFimech &t Sakeaium,
resolution applicanE 2026 el B, Fiot Ko, 31 & 32 Finarcial District, Manakramguda, Hyderabad, Tetangana- 500 032, or
Lt gl 10 evoling Flkfniech com of call an KFinbecs boll frea: Ma. 180H-1054-001,
14| Date of issue of information 21 August, 10, The manver of casting votes shiaugh ramete e-voting ar Through e-vating during the AGM for
memorandum, evaluation matrix and 2026 leribets heiding shares in demalesiaised mode, physical mode and for Membars who have nof
prospective resolution applicants Mannar of registering e-mail address:
o . i Demat sharehioldars:
15| Last date for submission of resolution 20" September, Chntact naspeciive: Deposiiony: Partickiant
plans 2026 Physical Sharsholders:
: , ! Mombers hokling shares in physical lorm, who Fawe nob registend’ updaled [eir a-msl
16 F'I‘I:TJ{“_-E'ISS email id to SUSSI'I‘I!JLIbf@Qm-?-rl-Eﬂm ! address/mobila rumber with the Company are requasted to register their emal address and
submit EQI msureshkumar@icai.org mabie number with KFinlech By sending Form 1SR-1 and other relevertt forms. 1o K Fintech &t
: S z medermur, Fowar-B, Plal Mo 3132, Francal Districl, Manakamguda, Hyderabad, Talangana
17| Details of corporate | The CD is registered under the india - 500 032 or at the emal |0 eirward risffnech com
debtors registration | MSME category. 1. The Compsny wil ako be providing tha faciity of Ive webzast of procesding of AGM. Members who
status as MSME [Reg no. UDYAM-AP-04-0003129] fire: entified ba parficipate in the AGM can view the proceading of SGM by ioaging on the wibsite of
% RFintech al Mtps:emeslings kfindech.com usng (ber Securg ogin cradanlizs. Members am
Place : Coimbatore ncoureged b ise this facily of wabcast Dring tha e webcast of A5M, Mambers may post thair
Date - 04.07.2026 kries in the message box prowided on The soresn,
CA Mahalingam Suresh Kumar 12, Tre reguils shal be dectaned pal her than fwa working days rom oonchsion of the Meeting which
C ' ' CagPel]. : within fimeframe. presdribad undar fhe applcatila |aws. Tha resuls daclared along with the
RP of M/s Sri Venkata 5_|vapar1_.rat_h| Splnmng Mills rizers Raport will be placed on the websile of the Compary et wwwmahindra.com and the
Private Limited [Under CIRP] whste of KFntech itps.evotng Kinlech.com, mmedialely after the resubs are declared and wil
IBBI Reg No. |BBI/IPA-Q01/1IP-POOT10/2017-2018/10217 rﬂ 5@_?1?9 T:E‘EW BSE Li‘f{?&ﬂ ;ﬂﬂ-gﬁiﬂ tjﬂ;'_:h E::dhﬂ:gﬂnﬂférd? Lﬂ'@g.ﬁwfﬂ
12 Equily Shares & Company ana Listed an =g gt the Registe iCE A5
AFA No. AA1/10217/02/311226/108768 okt ¥ Comartlo ONGS of B Sormai
valid upto 31/12/2026. For MAHINDRA & MAHINDRA LIMITED
1
Plage: Mumbai SAILESH KUMAR DAGA
Datp: 4% July 2026 COMPANY SECRETARY
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Sr.No |No. of Shares| Mumber %o | TolalMo. | % lo |Proportionate Allocation Ratlon ol | Number of | % to | Total No. of | % to | Surplus INVESTORS, PLEASE NOTE
'Ii'll:li;ﬂ’II for & fofal | of Shares| tofal :::;ﬁ FHW “"gﬂﬂﬂ “ﬂ;ﬂm Intal EL“'“ iotal M{I . Tha detaits of the allotmant made would also be hosted on the webisite of the Registrar to the issue, CAMEO CORPORATE SERVICES LIMITED at www.camacindla.com, All future
E.hg';" appl m:“ 3"": in 2 Applicani ool “I'H:““ . &Ihl'il:lﬁ (14)-(7)| | COTespondence inthis ragard may kindly be addresse to the Registrar to the Issue quolting full name ofthe First/Soe applicants, serial number of the Apgiication Form, number of
SRER .I i i Applicants i II:‘:III shares applied for and Bank Branch where the application had been lodged and payment datails at the address of the Registrar given below:
{1) {2 E}] (4) {5 (6] {7 Before ARer (10 (12) 13} 4} (15} | (16) BOOK RUNMING LEAD MAMAGER TD THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AMD COMPLIANCE OFFICER
Aaunding | Roanding B
off (8] | aff(9) oy \
1 3000 199 100.00 1582000 | 100.00 | 44000000 | zzi1o08]| aooo | 146] 1om 148 10000 43000 | 9955 [-z000.00 E-'m‘#‘
Additional Mietment of 1000 shares 1o 2 alloftees of £.90.1 1000 | 2 | 146 2 1.37 2000 | 0.45 | 2000.00 .
Grand 199 | 10000 | 1592000 | 100.00 [ 440000.00 146 10000 440000 | 100.00) 0.00 || wealth Mine Networks Limiled CAMEO CORPORATE SERVICES LIMITED Mr. Pankaj Kewalramani; Company Secretary and
Tokal 215 B, Mangk Centre, PN Marg, Jamnagar-361 001, | Address: “Subramanian Bullding”, Mo. 07, Club House | Compliance Dfficer of Seemax Resources Limited;
Gujarat, India. Road, Chennai- 600 002, India. 403, Mayfair Corporate Park, Behind DPS School,

5. Allocation to QIBs (After Technical Rejections): The Basis of Allotment to QIBs, who have bid at Issue Price of ¥ 141/ per equity shares or above, was
finalized in consultation with BSE, The category was subscribed by 17,18 times .2 1203000 Equity Shares the total number of shares allotted in this category
i5 70000 Equity Shares o 4 successiul applicant. The category wise basis of allotment is as under:

Kalali, ®alali, Vadodara, Vadodara - 390012, Gujarat,
India;

Contact No.: +91-9904083444,7226-079-517
Web sile: www SEEMAKIBSOUICES, COMm

Tel No.. +91 77788 67143/ 82007 08527

Emall; info@wealthminanelworks.com
Website: www wealthminenetworks.com

Tel No.: +91 044 4002 0700 / 2846 (390
Email: ipoEcamgindia tom
Website: www.cameoindia.com

St No |MNo. of Shares| Number %o | TotalMo. | %o Fmputﬂnnrﬂ Allocation Ration of | Number ol | % to | Total No. of | % lo | Surplus] | | Contact Person: Mr Jzy Trivedi / Contact Person; Ms. K. Sreapiva .
applied for of total | of Shares| total shares pEF aflotiees | successtul | total | shares |total |/ o A e E-mail: ¢s@seemanesouries.com
(Cal ey appliod in Proirired Applicant % iplicants o y Daticit Miss Shabnam Khuseshi Investor Grievance E-mail:
I'iﬂ.‘} received 'B:HII wm {after allotied '{“}'ﬂ" Investor Grievance E-mail; InyestonmcamenndE. com
category rounding) complaintsEwealihmingnebworks.com SEBI Registration No: INRODDDO3T53
0 12) 13) (4 15) (61 m Before | Afer |  (10) 12) 113) 4 | (15 | (g | | [SEBI Renistraion No: INMDGDG1 3077
Rounding | Rounding
4 | w0 |1 [ 2500 | 41000 | 1172 | 820440 | 320449 8000 |FRM | | 1 | 2500 | BA00 | 1143 -204.49 3d/-
2 354000 3 75.00 1062000 | 8428 | 6179551 | POssd.sD| 20000 |RRM 3 7500 | 6000 | 8571 |-1795.51 Mr. AMIT TRIVEDI
154000 g | 2 |a 2 50.00 2000 7 BA | 2000.00 . , : :
GRAND F 100,00 1203000 | 100.00 |  70000.00 4 wona|  7ooon |10000] ooe || Date: July 05, 2026 Designation: Managing Director
TOTAL Place: Vadodara DIN: 07061447

The Board of Directors of the Company at its meeting heid on July 03, 2026 has taken on record the Basis of Alocation of Equity Shares approved by the Designated # THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING DR THE BUSINESS
atock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form to various successiul applicants. The aliotment advice E PROSPECTS OF , SEEMAX RESOURCES LIMITED.

and/or notices arg being dispatched to the address ofthe Applicants as registerad with the depositories. Further the instructions to Seif-Certified Syndicate Banks were . SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, & public issue of its Equity Shares and has filed the Prospectus with the
being processed on or before July 04, 2026. In case the same is not received within 10 days, investors may confact at the address given betow. The Equity Shares | Regisirar of Companies, Ahmedabad (*ROC”). The Prospectus is available on the website of the SEBI at (www.sebi gov.in), the wabsite of the Book Running Lead Manager at
allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositories concerned, The | [www.wealihminangtwarks, com and websile of Company &t (wiww Seemaxresources com) and on the wabsite of BSE Limited at [wiww bsaindia,com). investor should note thal

e T . ; - ; Lne it | investment in equily shares involved high degree of risk. For detalls, investors should refer to and raply on the Prospectus, including the section ttled “Risk Factors™ on page no. 30

E:;Tr?; 'iisyp:f;;l;:egdhtttftp; :;?“Ertr::ﬁ EE :; 2:‘: ?:::;:ﬂ:;: E?.’;E;ﬂtﬂ;:: iﬁ:j;lﬁ;:;:: ;:t?rf;;::;r[l:: ;:::ZE;&E?,?:%EE:EE;E& faeatiae cosare.ofthe: e, The | of the: Prospactus, which has bean _rilad with ROC, before mah;mg any In-.-es'rma_nmenlsiﬁn._Tha Equity Siwres_haua_nutman _and wlill nof be registered under the U5 Sacurities Act

P ! ’ of 1933 as amandad {“The Security Act™) and may not be issued or sold within the United States (a5 defined in requiations undar the Securities Act) except pursuant to an

Maote: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 (" Prospectus”) filed | exemption from, orin & transaction nof subject to, the registration requiremant of the Securities Act. The equity shares are being offered and sold only outsida the Uinited States in
with the Registrar of Company, Ahmedabad, | offshore ransaction in compliance with reguiations under the Securities Act and the applicable laws of the jurisdiction where those offers and sales ocours.

. Rise
mahincra
Mahindra & Mahindra Limited

Reglstered Qffice: Gatewsy Building, fApcllo Bunder, Mumibe - 400 001
+ CIN: LESSS0MH 1945PLED04558 « Tel: +91 22 G313 1400

+ Website: wyw mahindracom + E-mail: nyestorsEimahindr, com

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS
PRIVATE LIMITED
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY

_2C IJK AGRI GENETICS A LTD.

{CIN: LO14D0WB2000PLCO%1236)
Regd, Office : 7, Council House Sireel. Kolkata -700 001

FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charanijit Rai Marg, Fort,

I

FORBES Mumbai - 400 001. Tel No.: +91 22 61358900 Secretarial Office ; Gulab Bhawan (Rear Wing), 3 Floor, NOTICE OF 80" ANNUAL GENERAL MEETING AND
Email: investor.relations@forbes.co.in Website: www.forbes.co.in A, Bahadur Shah Zatsr Marg, New Delhi - 110 102 IN GUNTUR DISTRICT REMOTE E-VOTING INFORMATION
Notice of 107th Annual General Meeting and Email: jkaglsharahokder@jkmail. com, Websibe: wanw jkagr com {Und ar ﬂEgu lation 3 EI,I'JI..I:'I :I of the Insolven cy a nd 1, | Netice i harsty guen that the & Amnual Ganeral Meeting ("AGM Meating™) ol the Company wil

Tl +81 33 22487084/65181, 011 68201 265/1891
NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26™ ANNUAL GENERAL MEETING

The 26% Annual General Meeting ("AGM"} of the Members of the Company will be
held on Friday, 31% July 2026 at 12:45 P.M. (15T) through Video Conferancing ("VC")
Dther Awdio Visual Means ("OAVM), in cormpliance with all the applicable provisions
of the Companies Act, 2013, refes made thereunder, the SEBI {Lizting Obligations and
Disclosure Requirements) Regulations, 2015 (*SEBI Listing Requiations™) read wil
applicable circulars on the matter issuad by Ministry of Corporate Affairs ["MCA”) and

E-voting Information

Notice is hereby given that:

1. The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

2. In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October

ba held on Thursday, 300 July 2026 al 300 pom {IST) trough Wided Confarercing (WG thes
Budo Visusl Maans (08" fo trensact the businesses, a6 sed forth in the Motice of the AGK
compdianca with &l applicable provsions of the Companias Act, 3013 "the AT and the Rules
mada thersunder and tha SEBI (Listing Obligations’ and Disclosure Requrements) Requations,
2015 ("SEB! LODR Ragulsiore") and the Minising of Corparata Afairs {"MCAT) Gereral Ciculsr
Moo 0372025 dated 22 Septermbar 2025 read ‘with al sppticabls Circudars Esued in this regard
{"MCA Circular="|

| The Venue of The Mesting shal be deemed 12 be tha Regisened Offiee af e Company La. Gatewy
Buldng. Apole Bumdar, Murmal - 400 GO Members-will be able o aflerd the AGM thraush
VLI A flipaliemeslings Klirdech oom. Membans pancpetng [hrough be YDA akEl be
reckaned for e purpass of quonm ander secion 103 ol e Acl The Taciity for speeintrnen ol
propies by the Members will nol beaaiable since this AGHN 5 bang bedd Through YEOEYR

Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

1| Name of the corporate M/s. Sri Venkata Sivaparvathi 8
debtor along with PAN & | Spinning Mills Private Limited
CIN / LLP No. PAN:AAICS0437N
CIN:U17111AP2003PTC040926

3, 2024 and SEBHO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023 | | S&cdrites and Exchanga Board of Indla ['SEBT) o ransact the businasses setout i |1 2| s grace of the registered | D.No.19-8-97, Near 3, In compkanca wilh the said MGA Groulrs and SEBI Circular No. SESUHOIDOHS/DDHSPoD-11P)
(‘SEBI Circulars') and all other relevant circulars issued from time to time by MCAand | | 1 Natice calling the AGM, Members attending the AGM through VC 7 OAVM shaf be office Suryadevara Estates, Etukuru CIRIZZNE dated 5* June 20125 and Master Circular No. HOMS 14/ 14(7 1 2025-CFD-PODRIT62)
SEBI, permits the holding of AGM of the Company through VC/OAVM without reckoned for the purpose of quesum under Section 103 of the Act. Road, Guntur, Andhra 2026 daled 30" January 2025, tha dissamination of tha Nofica of the AGM end the Integraled
resence of Members. The AGM of the Company will be held through VC/OAVM. The : - el i ia- Annual Repart for Financil Year 2025-26, which inter-alia comerisas of 1ha Audited Fnancia
Eompany has sent the Notice of the AGM F;mdyAnnuaI Report ofgthe Company for Wy sSHNEarlce with e Esm, otiatas, Le HDce D G A0 'ﬁ'm.-lual i Eriahsh, idis- 152000 Statements along with tha Reparts of the Bosrd of Directars and Auditers theraon and
Y _ _ Lo O . Company for the Financial Year 2025-26 will be sent only through sieclronic mode ig 2| URL of website il Audted Consoldated Financial Stabamants along with Ihe Reports of the Audibors theraen for the
;'2:2&'aLIZﬁ;ngS;i'r?t:;gl'fhzoztad'ﬂg‘g Ei':;t;; E;ﬁgs{ei?srpc?rzaicho(;l??rr;)r;%e all the Mermbers whose email addresses are registered with the Comgany | Registra Financial Yaar anded 317 March, 2026 n slectronk: mode b thoss Mambars whosa amal addressas
) ) , . -. fory i . i . : % are regpaterad with Deposiiory Paticipants or the CompayBFin Technologias Limited. Riegsirar
through electronic mode by National Securities Depository Limited (NSDL) to all the and Shars Transfer Agant ('RTA’) | Deposliory Participants ['DF"), Addiionally, the | | 4| Details of place where Unit 1: Ponnur Road,

fr-an |ssue and Shae Trensfer Agent of the Company CRFintech™] has been completad on
4" Sy H26; A letter prosading the web-nk and QR code for acceseng {he Matice of AGM Gnd
Inlegraled Annual Repord for tha Financial Year 2025-25 was dispaichad on £ July 2026 10 fhose
shareholdars whi have not registared their amal sddreszes with tha Company'KFintech)
Depositonen/Tepositany Particpants.

Plepga nele thal (hese documents se st uplosded o (ke wensie of (b Company i@
v TabinGdra Lom [or vour ready raderenia

Al docirmenls relferied &0 0 e Nobce ol e AW are avaiable o @eclranic inspaedon, withiul
oy P, by [ha Pebermiboierss of (e Compsny Trom (he date of arcudalian of the Molics of AEKET up b the
litle of A e, 1R 30 July 2006 Membars setking b ndpdct Such dotuments o send & el
fa mlﬂﬁm[{ﬂ@ﬂlﬂm@g mntianing thair fobo ro DR IDVCTEn] 1D

4. | In complence with the provsions of saction 108 of the Acl read wih Rule 20 of tha Companies
iManagament and Adminstration) Rules, 2014 and Reguistion 44 of tha SEBI LODR Regulations
read with SEBA Master Ciroular Moo HOGM S 140147 2025-CFO-POOEVITE220246 dated 30 Jaruary
2024, the Compery = pleased 1o affer e-voling Tacliy o iis Members, fo exencisa thar nght bo wola

Company is-sending Fhysical ietter to shareholders, whose email ID°s are noj
registered with Company / BTA | DPs, (providing the weblink, incheding the exact path
where complete details of the Annual Report and the Mobice of AG8 = available) can
be accassad. The aforesaid documents will also be available on the wabsite of the
Company at www.jkagri.com and B5E Ltd. ai www.bseindia.com and CDSL aj
www.evotingindia.com

Chebrolu, Guntur, Andhra
Pradesh - 522 212

Unit 2 : Kottareddipale,
Chebrolu, Patareddipalem,
Guntur,

Andhra Pradesh-522212

majority of fixed assets

Members who have registered their email ids.
are located

3. The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also
be made available on the Company's website: www.forbes.co.in. and the website of
stock exchange where the shares of the Company are listed i.e. www.bseindia.com
and on the website of National Securities Depository Limited (NDSL) website:
https://www.evoting.nsdl.com.

4. Pursuantto the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA
Circulars the Members are provided with the facility to cast their votes on all resolutions
set forth in the Notice of the AGM using electronic voting system (remote e-voting),
provided by National Securities Depository Limited (NSDL").

The Company is providing remate e-Voling faciily {'remate e-Voling™) 1o all Bs memberg
b casl their votes on all the resolutions et out in the Nofice of the AGM, Additionally
tha Company i provading the facility of voling throwegh e-Voling systam during the AGH
["e-¥oting”), Detailed procedure for remote e-Yioling § e-Yoling and partcipation in AGH
through WEADAM by the Members has been provided in the Molice of fhe AGM

The Company's major revenue
15 from manufacturing cotton
yarn [Textile Industry].

[Unit 1- 33,000 spindles, Unit
2 - 23,000 spindles]

5| Installed capacity of
main products / services

Manner of registration/updation of E-mail addresses for receiving Annual Report

5. A person whose name is recorded in the Register of members or in the Register of and AGM Notice electronically: 6| Quantity and value of As per the Audited Financial a1 the resoksions proposed to ba passed al the AGM. The Company has engaged the services of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July e ] : i ) _ main products/ services Statements, Turnover from the KFintach to provide the e-voting facilty. The detsiled procedure o fogin and access remote. &
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting atthe | | 18] For Shares held in Demat fonm: Flease registeriupdate E-mat addresses wilh your sold in last financial year |Operation for the FY 2023-2024 woling is provided i Nate o 26 of tha Natice of AGM.

Meeting through electronic voting system. Any person, who becomes a Member of the respeciive 0P, is Rs. 138.48 Crores. [Now CD The remate e-voting will commence an Saturday, 25 July 2026 a1 3:00 a,m, (IST) and wil
Company after dispatch of the Notice and holds shares as on the cut-off date i.e. July (b} For Shares held in physical form: Please provide Form [SR-1 duly filled and is inoperative] end on Wednescday, 207 July 2026 a2 0500 p.m, {IST) and thereafter, the remate e-voling
24, 2026, may obtain the login ID and password by sending a request at sianed along with other rlavant farme {0 the Company's RTA. Alankil Assianmen madule shall be disabled far voting, The remate e-voting shall not be allowed beyond the
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are LE:"M alrﬁlankil Eleiun AE5: Ik divsadan EE::mn Many ﬁalhl-ﬁ?ﬂE-E |:| 7| Number of employees/ said date and lime. Dnce the vole on a resolution is cast by a member, the same cannol be

Nil [Mow CD is inoperative]
E-mall: ia@akankit.com. Said forms ane avaitable on the websibe of the Company workmen 5
at www.jkagri.com Further details including | Can be collected from the
last available financial office of the RP
statements (with CA Mahalingam Suresh Kumar
schedules) of two years, | Office of the Resolution
lists of creditors, relevant | Prafessional
dates for subsequent M/s. 5PP Insolvency
events of the process are | Professionals LLP
available at: 2nd Floor, CODISSIA Building,
G.D MNaidu Towers,
Huzur Road, Coimbatore,
Tamil Nadu -641018

changed Lubssguantly.

.| The Company has opted 1o provide e-vating during the A5G0 which & megrated with the VOIS
pafomm, end no separsta koogn is required for tha sama, Tha e-voling window shalf be acihaled
upon mstructions of {ha Chairman of the Meeting during the AGM and anly those Mambers)
Ehareholders, atiending the AGM and who have nal cast their wta on the Resolutions throuh
remate a-voling and. are othanwize nof bared from dalng =0, shall b alighie fo woba Fhrough
a-aling system in the AGM.

E | & perdon whose name appears in fhe Regisier of Members or in the Register of Beneficial
Orwners maintakned by the Depesitories as an the cul-off date ie. Thursday, 239 July 2026
anly shall be enBithed ko avail the Facility of remate e-voling as well a% voling at the AGM. The
voting rights of Members shall be in prepartion to their share in the paid-up Equity Share
Capital of the Campany as an the cul-off date,

The persans whe scquire sharas and bacome Mambers of the Company after the dapalch af [he
Mehica and hold sheres &= on the cut-off data, may obtain User |D-and pesswarnd by following the

already registered with NSDL for remote e-voting then you can use your existing user
ID and password for casting your vote.

6. The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote atthe AGM.

7. Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again at the AGM.

8. Forthe process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

Members are requasted o carefully resd sll the Motes =8t out in Mobice of the AGH
including instructions for joining the AGM and manner of casting vobs through remedd
g-Voting! e-Woling dunng the AGH,

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES
Pursuant to SEBI Circular Mo, HOVIBM 1 1{2)2026- MIRSD-POD/IVATE0/2026 dated
300 January 2026, a spedal window is opened for coe year from 5 February 2026 id

4" February 2027 for transfer and dematerialisation {"demat’) of phiysical secunities thaj
wera sofd/purchased prior to 1% April 2018, The special window shall be available for

Eligibility for resclution
applicants under section

For Name Email Address Contact No. Address Tranistes Deads which wers enécuted prior 1o 19 Aprll 2018 and shall also include sueh 25(2)(h) of the Code is | T +91 73730 52341, ok g -t ioe o i ot of Sia A2l
E-votin it Vi i - i I available at: - i i | A Mamber may parlicapale i the ALM even 3fter enersing s oghl to v throogh remaole &
9 | Mr. Amit Vishal, |evoting@nsdl.com | 022 - 4886 7000 |3rd Floor, Naman transfiar raquests which were submitted prior to sald date and wera rejectad | returned) E: svssmpl.ibc@gmail.com / bting bt 8hial s b allowed) 16 vole 50 I I AGM. A Msrrber 6 ol for oriy g o of
B?epsqéi;/tl(;er 8h§2m%eras|’o ';:(Ot not attenced o due to deficiency in the documents / process | or oihenwise. The securitieq msureshkumaricai.org voling i, thicugh feenste a-oling o wiing 3 the AGM
| I, U ’ B I i - i i = Ll I I I I
Ms. Pallavi Bandra Kurla b"ﬂﬂﬁf&n&d.-.lﬂﬂﬁ this window shall be mandatorily credited to the transferes only-in 10| Last da;e far r_ecmpt of 22nd July 2026 8. | The Mok of e AGHI s avaistie on the websie ofthe Campany 1. wiw.matinebs com and the
Mhatre Complex, Bandra demal mode and shall be under lock-in for a periad of one year from the date of expression of interest website of Fintech i.8. hifpslavoéing kfintech com and may also be Accessed on the webskas of
Assistant Vice East Mumbai regestration of transber. Such sacurities shall nol be transfarred, llan - maked o pledgad : : : o T e the stock exchanges whera the shares of the Company are isted iLe. www bseinda.cam and
: , ’ : : : = b 11| Date of issue of the provisional list of 01" August, wwi.rseidEcom Tha procedura of remoke e-voting & availsble 1 the Naotice of the AGM as well
President Maharashtra during the lock-in period. The procedure for ransfer of Securifies and conditions fo be . : % :
. PP i : : : prospective resolution applicants 2026 as on he wabste of KFintach.
Login Mr. Amit Vishal 400051 fulfilled by the investorfiransferse are given in the aforesaid SEBI Circular which can a.l i of ¥ et AT s RN i
through |Deputy Vice be accessed at www.jkagri.com 12| Last date for submission of objections 06" August, ,L'IEE?_ i.imﬁ" "'; gqﬂa:'ﬁ! p;;;rgm;f;'":fm.gm'hmam Inwzl H“;E’E;:;L::I.
Pallavi Mnatre, Company/RTA 13| Date of issue of final list of prospective | 16" August, ME"“:‘E“"':“““’;[“g;s"r“h“":a'ﬁmu",:m“' mwalew'rﬁ‘r’#'"'m ool
A35|§tant Vice ) } resolution applicants 2076 Tower B. Piot Na. 31 & .ﬂ. Finaneial Distnct, b al:alfrnrm_]uda. Hyderahad, Tatrgans- 500 052, or
President SECOND 100 DAYS CAMPAIGH — "SAKSHAM NIVESHAK" — FOR KYC AND OTHER &l e erad 1D evbinciiklimech.com ar ¢& on KFirgach's 1ol fres No. 1530-3034.001
e T T e RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT| | 14| Date of issue of information 21" August, 10| The marner of casting veles theough remale aoling or heough eveling during the AGM lor
. Shareholders holding shares in physical mode and whose email IDs are not registered, TRANSFER OF UNPAID | UNCLAIMED DIVIDENDS TO IEPF memorandum, evaluation matrix and 2026 Membars holding tharis In dematedatsed mods, physical mode and for Members who have el
are requested to register their email ID with MUFG Intime India Private Limited ; request for resolution plans to recistared ar B-nal actresses s provoed in e Neties af the AGAY,
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.comor | | The Compary has Initated sacond 100 Days Campaign - “Saksham Niveshak® starling rastartive resclution abalica Manneraf registening e-mail address:
investor.relations@forbes.co.in by sending a duly signed request letter mentioning from 1# April 2026 to 9% July 2026. Durning this Campaign, the Shareholders who have prosg — PP : Teraroh aaknl s
their Name as registered with the RTA, Address, email ID, Mobile Number, self-| | not ciaimed Dividends or wha have not updated their KYC o have any issues related | 15| Last date for submission of resolution 20" September, Gantact respeciive Deposhory Participant
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held. to Unclaimad Dividends and Shares may write to the Company's Registrar and Sharg | | plans 2026 Physical Shareholders:
Members holding shares in dematerialized mode are requested to register/update | | Transfer Agent ('RTA) and complete the procedure as may be advised by RTA Thel | | M : : Mambers holding shares i physical fomm; wha have rot registered! updated thar e-mail
their email address with the relevant Depository Participants. Sharshoidars who hald Shares in demat form are requested to approsch their Depositon| | |19 Fr?}EE.ﬁ email id to 5'u'55m11:;| Lhc@g mail.com / address‘mabie rumbar with the Company are requestad b ragister their amal address and
10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the Paticipants whare they mantain their demat accounts for updasn < i KO T submit EOI msureshkumarical.org mobile rumbar with KFintech by sending Form ISR-1 and ather relevant forms to KFintech at
Annual Report will be sent to Members, except to those Members who have requested e : they _ 2 ? = _ I ; . : Selenum. Tower-B, Plol No, 31-32, Financisl Distnel, Nanakramguda, Hydersbad, Tedangana
i nvestors who w avail these opportunifies are requested to contact our Registra | | - 2 | 10 ginward. -
a physical copy of the Annual Report. Investors who wish ta avail these opportunit quested to contact our Registrag | (17| Details of corporate | The CD is registered under the il - 500 032 or &t the email 10 snward ds@kfintech.com
For Forbes & Company Limited | | and Share Transfer Agent (RTA) - Alankit Assignment Limied at ils Office. Alankit House debtors registration | MSME category. 11| The Compary wik atso be providing the Eaciily af I webisast of proceeding of AGK, Mambars who
Sd/- 4E2, Jhandewatan Extension, New Delhi - 110085 or E-mad to taflalankit.com. status as MSME [HEg no. UDYAM-AP-04-0003129] are antilked |0 parlicipale in the AGM G0 vy The procesding of AGM By laaging an fhe webste of
Mehul Raval KFintech al hiipsipmeslingg kintech com wEng Sedr secur bagin credenlials, Mambors arg

Place: Mumbai Company Secretary and Compliance Officer for JK Agri Genetics Lid Place : Coimbatore STCOANGROR [ Lo kv Sy OF WAt UG VIV HRCCHEL I TR Ty OuE ol
Date: July 06, 2026 Membership No. A18300 sdq | |Date : 04.07.2026 SHUBMIR., T8 MOS0 M) o Ik Armad
) .- «. Date: 4 July 2096 Anoop Singh Gusair CA Mah alingal‘n Suresh Kumar 12| The resuits shek be deciared not Iater than twa working daye from conclusion of the Meeling which

i within timeframe prescnbed wder the appleable faws. Thae results daclared along with the
Ecrutinizers Reporl will be placed on-the website of e Compary al waw niahindra com and - the
webalte of KFintech hitps: fewoting kfintech.com, immediately after the requis ane declaned srd wdl
bz simuitaneously farwanded so BSE Limded and Maficnal Stock Exchange af India Limiled, whare
hé Equily Shares of the Company are Laled and shal be daplayed 31 1he Regsisned Office as
well 88 the Corporate Offica of the Compeny

RP of M/s Sn Venkata Sivaparvathi Spinning Mills
Private Limited [Under CIRP]

|BBI Reg No. IBBYIPA-001/IP-PO0110/2017-2018/10217
AFA No. AA1/10217/02/311226/108768

valid upto 31/12/2026.

T Place : Naw Defhi Company Secretary & Compliance Officad

For Kind Attention of Shareholders: Shareholdars holding shares in Physical form arg
raguesled 1o damalenalksa thair sharescomplete (hair BYC (Email address, Bank At dedalls
gt ) with the Company's RTA,

For MAHINDRA & MAHINDRA LIMITED

S
Flpce: Mumbal SAILESH KUMAR DAGH
Date: 4™ July 2026 COMPANY SECRETARY
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linalized in consultation with BSE, The category was subscribed by 17,18 times 1.e1203000 Equity Shares the total number of shares allotted in this category
5 70000 Equity Shares to 4 successful applicant. The category wise basis of allotment is as under;

Tel No.: =91 77788 67143/ B200T 08527

Email: inforErwealthminanetwiorks.com
Website: worewiaalthminensbworks.com

Tel No.: +51 044 4002 0700/ 2846 0390

Emall: ipoEcameoindia com
Webzite: www.camepindia.com

St Ho |MNo. of Shares| Humber %io | TotaiNo. | %to |Proportionate|  Alfocation Ration of | Number of | % to | Total No. of | % o |Surplus| INV N
applied for ol total | of Shares | tolal shares per allottees | successiul | fotal | shares | tolal | /|| The detaiis of the allotment made would alsa be hosted on the website of the Registrar to th issue, CAMEQ CORPORATE SERVICES LIMITED at www.cameoindia.com. All future
{Eﬂ“” W‘Fﬂﬂi H“E § ““': in available Applican! to o '“II:'I:“ 'I:ﬂﬂ Il:ﬁ:; CoMESpondance in this regard may kindly be addressed to the Registrar to the |ssue guating full name of the First/Sole applicants, senial number of the Application Form, number of
= ¢ IHI'EEI - applica ﬂl!lﬂﬂﬂl:'r " {47 shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below;
(1) F4] {3 {4} B L] (7 Bafare After o (12} 113) (14) (15) | (18} BOOK RUNNING LEAD MANAGER TO THE IS5UE REGISTRAR TD THE ISSUE ! COMPANY SECRETARY AND COMPLIANCE OFFICER
Rounding| Reunding
.-.." o
off (8) | off (9) } ;
1 3000 129 10000 | 1592000 | 100.00 | 44000000 | 221106| 3000 | 146|199 | 148 w000| 438000 | 99.55 |-2000.00 See
Additional Allotment of 1008 shares io 2 aliofiees of 5001 W0 | 2 | 146 2 137 2000 | 0.45 | 2000.00 .
Grand 199 100.08 1552000 | 100.00 | 440000.00 146 10000 440000 |100.00) 0.00 Wealth Mine Networks Limited CAMEQO CORPORATE SERVIGES LIMITED Mr. Pankaj Kewalramani; Company Secralary and
Totad 215 B, Manek Centre, PN Marg, Jamnagar-361 001, | Address: “Subramanian Bullding”, No, 01, Club House | Compliance Officer of Seemax Resources Limited;
5. Allocation to Q1Bs (After Technical Rejections): The Basis of Aliotment to 0IBs, whao have bid at Issue Price of ¥ 141/~ per equity shares or above, was | | Gujaral, India Road, Chennai- 600 002, India, 403, Maytair Gorporate Park, Behind DPS School,

Kalali, Kalall, Wadodara, Vadodara - 320012, Gujarat,
Fruia;
Contact No.: +91-0004089444/7226-079-517

St No |No.of Sharcs| Number | %o | TotalNo.| %o |Proportianale|  Allocalion | Ration of | Number of | % to | Total No. of | % 1o |Surplus| | | Contact Person: hir Jay Trivedi / Contact Person: Ms. K. Sreepiya Eﬁ,ﬂ‘f‘?’;”@"’?ﬂﬁg-mi;fsf!,-”E-”é-";- e
applied for of total | of Shares | tofal shares per allotiees | successtul | fotal shares | fotal / Miss Shabnam Khureshi Investor Grievance E-mail: ) '
(Categary | applications applied in available Applicant to applicants allocated/ Deficit - : i '
wise) recaived aach applicants|  {after allatted (14)-(7) Investor Grievance E-mail: investopcamenindia.com
category rounding) complaints@wealthminenetworks.com SEBI Registration No; INRODDD0DET53
(il f2) ) @) 51 (6) M | Bere | Amer | (1) gy | o | e ek | o | |2EDE Reaisteamen Me: INRADOR 7Y
Rounding | Roumdimg
o {8) | odf 9] For, SEEMAX RESOURCES LIMITED
1 149004 2800 1410406 11,72 B4 49 20 44 00 FIRM 1 25.00 HE0 11.43 | -204,.4t sdlllr'
7 54000 3 75.00 1062000 | B4.28 G1795.51 | 20509850 20000 | FIAM 3 75.00 | G00G0 | 8571 |-1795.81 Mr. AMIT TRIVEDI
354000 o0 | ¥ |3 2 50.00 2000 | 286 | 2000.00 i e
GRAND 1 10000 | 1203000 | 100.00 |  70000.00 1 1000| 70000 |1onca| ooo || Date: July 05, 2026 Designation: Managing Director
TOTAL Place: Vadodara DIN: 07061447

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF  SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, a public issee of its Equity Shares and has filed the Prospectus with the
Reqistrar of Companies, Ahmedabad (*ROC"). The Prospectus is available on the website of the SEBI at (www sebi gov.imn}, the wehsite of tha Book Running Lead Manager at
[www, wealthmineneteorks.com) and website of Company at (s seamasresources, com) &nd on the website of BSE Limited at [www bsaindia.com}. Investor should nots that
investment in equity sharas involvad high degrea of risk, For details, Investors shoukd refer to and reply on the Prospectus, including the saction lited “Risk Factors™ on page no, 30
ofthe Prospecius, which has beenfiled with ROC, bafore making any investment decision. The Equity Shares have not been and will not be registersd wnder the 1.5 Secuties Act
o1 1933 a5 amendad (*The Security Act™) and may not ba issued or 5080 within the United States (as defined in regulations undar the Securities Act) excapt pursuant 1o an
exemption from, orin a transaction nof subject to, the regisiratien requirement of the Securities Act The equity shares are being offered and sold only cutside the United Siates in
oftshore transaction in compliance with regulations under the Securities Act and the applicable laws of the jurisdiction where those offers and sales occurs,

The Board of Directors of the Company at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
Slock Exchange viz. BSE and has authorized the corporate action for allatment of shares in dematerialized form to varous successiul apphicants. The allotment advice
and/or notices are being dispatched to the address of the Applicants as registered with the depositories, Furtherthe instructions to Seli-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is not received within 10 days, investors may contact at the address given below. The Equily Shares
allocated to successtul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositories concarnad. The
Company s taking steps to getthe Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the [ssue. The
trading is proposed to be commenced on Tuesday, July 07, 2026 subject to receipt of final listing and trading approval fromthe BSE.

Mote: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 (" Prospectus”) filed
with the Registrar of Company, Ahmedabad,

e Rise
mahincra
Mahindra & Mahindra Limited

Registered OHfice: Gataway Builkding, Apelle Bunder, Mumbai - 400 001

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS

ey
FORBES & COMPANY LIMITED 2 JK AGRI GENETICS A LTD.

ﬁ CIN: L17110MH1919PLC000628 (CIN: LO1400WB2000PLC01286) PRIVATE LIMITED - ;. LEGOMMHIMIPLONOASSS - Tok: <81 X2 5310- 1400
Registered Office: Forbes Building, Charanijit Rai Marg, Fort, Regd, Office ; 7, Council House Sirest, Kolkata -700 001 OPERATING IN THE SPINNING (TEXTILES) INDUSTRY * Wabisita: . malindra,com * E-mail invesiors @manindra.com

FORBES Mumbai - 400 001. Tel No. +91 22 61358900 Secretarial Office : Gulab Bhawan {Fear Wing), 3 Floor, NOTICE OF 80" ANNUAL GENERAL MEETING AND

] Email: investor.relations@forbes.co.in Website: www.forbes.co.in fits, Bahadur Shah Zalar Marg, Maw Delhi — 110 002 IN GUNTUR DISTRICT REMOTE E-VOTING INFORMATION

Notice of 107th Annual General Meeting and
E-voting Information

Notice is hereby given that:

1. The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31,2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

Emiail; jxaglsharaholden@jkmad com, Website: waw.kagn com
Tel: +91 33 2248708476181, 011 6B201265/1851

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26 ANNUAL GENERAL MEETING

The 26® Annual General Mesting ("AGM") of the Members of the Gompany will Ba
held on Friday, 31% July 2026 at 12:45 P.M. {IST) thraugh Video Canferencing ("G
Diher Audio Visus! Means ("OAVM'), in compliznce with-all the appliceble provisions 1

(Under Regulation 36A(1) of the Insolvency and |
Bankruptcy Board of India {Insolvency
Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate M/s. Sri Venkata Sivaparvathi 3

Wegica is haratry given that the B0F &nnual General Meading "AGMMaaling”) of tha Compary wil
bar held on Thursday, 30% Juke 2026 ol 300 pm. (EST] hrough Video Corfgrencing (V0T Other
At Wiss Mesns [OAMT) fa-transssl the Bsinesses, a3 6ol forih moine Malice of the AGH in
carpliance with &l appkcable provisions of the Compardes Act 2013 (The AL’} and the Rues
mada feenunder and the SEB (Lisging Obligations and [isckeurs Raguremants] Regulafions,
20%5 "SEB| LODR Regubaiions”] and ke Mingirg of Corporabe Alfars [TMCAT) Geniral Crodar
Moo 0302025 dated 23 September 3025 read win al applcable Croulsn ssosd i S regand
("MCA Ciroulars”]

.| Thie Vanue of the Meeting shall ba desened to be tha Registerad Oiffice of tha Company La, Galewsy

2. In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October

. The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote at the AGM.

. Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again atthe AGM.

. For the process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

Place: Mumbai
Date: July 06, 2026

Company Secretary and Compliance Officer
Membership No. A18300

M FINANCIAL EXPRESS

of the Companies &ct, 2013, nles made theraunder, the SEBI (Lising Obligatons 2
Disclosure Requirements) Regulations, 2115 ("SEBI Listing Regulaiions”) read wi
applicable circutars on the matter ssued by Ministry of Corporate Affaes ("MCAT)

Members are requested (o carafully read all tha Nofes sat oul in Notice of the AG
incleding instructions for joining the AGM and manner of casiing vobe through rema
e-yoling! a-Volbing durirg the AGR.

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL

SECURITIES

Pursuant 10 SEBI Circular Mo, HOV38M3/11(2)2026- MIRSD-PODWITS02026 datgd

30" January 2026, a specal window is opened for ane year from 5" February 2026
41 Febmuary 2027 for transfer and dematerialisation ("demat”) of physical securiies th
ware soldipurchasad pror o 150 Al 2019, The special window shall be availabde

far JK Agri Genelics

¢

ia]
I

debtor along with PAN & | Spinning Mills Private Limited
CIN / LLF No. PAN:AAICS0437N
CIN:U17111AP2003PTCO40926

last available financial
statements (with
schedules) of two years,
lists of creditors, relevant
dates for subsequent
events of the process are
available at:

office of the RP

CA Mahalingam Suresh Kumar
Office of the Resolution
Professional

M/s. SPP Insolvency
Professionals LLP,

2nd Floor, CODISSIA Building,

G.D Naidu Towaers,
Huzur Road, Coimbatore,
Tamil Nadu -641018

Eligibility for resolution
applicants under section

Place : Coimbatore
Date : 04.07.2026

Building, Apolin Bunder, Mumba - 400 001, Mambers wil be able o attend the AGM fhmough

YOO o hilps:iiereelings dinlech.com Membars parlicipatieg through the WoIOAS shall be
reckoned far e jpurpese of quomm under section 105 of the Acl, The faciiy Tor sppantrent of

procies by the Members wil not be avaliable since this AGM & being hebd hnough WVCH D

3, 2024 and SEBIHO/ CFDICFD-PoD-2P/ CIR/2023/167 dated 7th October, 2023| | Sécurites and Exchange Baard of India {'SEBI') to ransact (e businesses set oul 2| Address of the registered | D.No.19-8-97, Near 3. |In compitance with the sak MCA Circulers and SEB1 Circuler No. SEBVHO/DOHSDOHS-PoD- /P
(‘SEBI Circulars’') and all other relevant circulars issued from time totime by MCAand | | e Natice calling the AGM. Members atiending ihi AGM through VC { QAVM shall office Suryadevara Estates, Etukuru CHRUZEED dared 5 June 2005 and Master Circular Mo, HOWS!14/14(T1025-CFD-POD2T6D
SEBI, permits the holding of AGM of the Company through VC/OAVM without | | reckored for the purpose of quorum under Seclion 103 of the Acl Road, Guntur, Andhra 2026 e 30° January 2025, the dissaminalion of the Nolice of the AGM and the Inteoraled
presence of Members. The AGM of the Company will be held through VC/OAVM. The In comaliance with the aforesaid circutars, the Notice of AGM and Annual Regart of ¢ Pradesh, India- 522003 ;:;l';ﬂl ﬁmﬂl fot Flﬂ:hﬂﬁfﬁ‘gﬂr;%fﬁmmﬂﬂfaﬂlﬂf;ﬂéﬂ Eﬂrlwﬁﬂdﬂ.ﬁ.lr:b:m::g F-ﬂEﬂ'ﬂl;Ijl
Company has sent the Notice of the AGM and Annual Report of the Company for | | ompany for the Emancial Year 2025-26 will be sent only Shraugh elecironss mods . _ Mhenigrons ko Bt bttt S Cor el e e R b o e
Financial Year 2025-26 inter alia containing Directors' Report, Corporate Governance i : : 1 ) 3 | URL of website Nil ik oracijsied. Frvrcis Elsiamants tiong el e Baports.of s Saciines: tesn or e
Report, Auditors' Report and the Audited Financial Statem,ents on July 03, 2026 & the Members whose email addresses are registered with the Comgany | Reqistrar Financal Yisar ended 31 Mach, 2028 in elechionic mode to those Mermbers whass emal addresses
througr’l electronic mode by National Securities Depository Limited (NSDL) to’ all thé and hare Trangfer.Aqant [/FUIA') | Depasiory Rarielpanis (U ). AddiGaslly, 4 | Details of place where Unit 1: Ponnur Road, ::lreaﬁsﬁ'ﬂ arﬁmﬁf Tﬁfm:zfm i:f::rmnﬂkm Tm:' sl
. - : 2 Prht ; § pany | "KFintech®) has bean complated on
Members who have registered their email ids. Gampay i sy Frysigal loter i shareyioMer, imod cruei U 2w Tyt majority of fixed assets | Chebrolu, Guntur, Andhra 4% Jdy 2076, A lether prowiding the web-ink and OR coda for accassing the Notice: of AGM and
. The Notice ofthe 107th AGM and Annual Report for Financial Year 2025-2026 willalso | | edisiered with Company | RTA | DPs, (providing the weblink, includng the exact pa are located Pradesh - 522 212 Integrated Annual Repert for Ihe Finanisal Yiear 202526 was disgedched on 4" July 2026 ta hase
be made available on the Company's website: www.forbes.co.in. and the website of | | *Ner& complete details of the Annual Repor and the Nofice of AGM is avalable) Unit 2 : Kottareddipale, sharenolders wha have nol reglslered their emal addresses with the Compary/KF intecnf
stock exchange where the shares of the Company are listed i.e. www.bseindia.com| | b actessed, The aforesaid cocuments wil also be available on the website of e Chebrolu, Patareddipalem, BepmcitovisDepkalorny: Fardicgs e,
and on the website of National Securities Depository Limited (NDSL) website: Company al weww jkagri.com and B3E Lid. al www.bseindia.com and CDSL &l Guntur, Plaaze note that thesa documents ars also upicedad on the websits of the Campany is.
https://www.evoting.nsdl.com. waw.evotingindia.com Andhra Pradesh-522212 sy mahincka,com for your ready refarence
. Pursuantto the provisions of Section 108 of the Act read with Rule 20 of the Companies T : i g eVt T — - b Al decuments referred 1o in e Mlalice of the AGM are swrlatie Tor elecronic rspection, wiko
(Management and Administration) Rules, 2014, as amended from time to time, the m{:mp?n!'”s bl g B ! b .E_llkfmg L aicls i 5 | Installed capacity of The Company's major revenue any fea, by e Members of the Compary fram the date of croulation af the Motice of AGM up 1o the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries Gl i e N AN o TSNS A OUL WY C O O R AN, ALY, i d i I5 from manufacturing cotton OIS 0= AR . I8 XP Bty S0 Metmhngs Scdhing J Mepois Buck CUINFE, TR0t Bk el
: : > . the Campany s providing the faclity of voling through e-Viating system during the AGM main products / services : o It pgm. ispeclionilimatindra. oo merbonig their ok ne.DP [VCHent 19,
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA R, : , , A b yarn [Textile Industry]. . ) , .
Circulars the Members are provided with the facility to cast their votes on all resolutions (e-Voting’) IUEtEIlE‘Ii procedure for remote e-Voting [ e-Vioting and particpation in AG [Unit 1- 33,000 spindles, Unit 4. (In mi:ﬂ“f :ﬂ'h;d'“mﬂgﬁ;ﬁ : g“;ﬂ;?ﬁ!;?ﬁ ?Tﬁﬁusi:é?:g[lu: m:
set forth in the Notice of the AGM using electronic voting system (remote e-voting), through VC/OAVM by the Members has bean provided in the Notice of the AGM. 2 - 23,000 spindles] m&lhawmmr N_g HUI:I-'ermr1d|::f|1|}25:EFIJ-PEE:|2-|.'3;ﬁz.'ﬂx ] EEE'?Lma':.-
provided by National Securities Depository Limited (NSDL'). . _ Manner of registration/updation of E-mail addresses for receiving Annual Report _ . : 2026, the Company i peased ¥ offsr e-voting fackify to s Members. 1o exsrcise their rght 10 vole
. Aperson whose name is recorded in the Register of members or in the Register of | | and AGM Notice electronically: 6 | Quantity and value of As per the Audited Financial on the reschitions proposad to be passed at the AGM The Cormpany has engaged he servicss of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July : : : - main products/ services | Statements, Turnover from the KFirtech o prosde the e-veling Racilly, The detsiled proceture 1o login and sccess remole &
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting atthe | | 12} For Shares held in Demat form: Please reqisteriupdate E-mail addresses wih yobr <ald '“-? last financial year |Operation for the FY 2023-2024 voling fs proviced in Note Moo 26 of tha Naice of AGM
Meeting through electronic voting system. Any person, who becomes a Member of the respeciive OFs. is Rs. 138.48 Crores. [Now CD The remole &-voling will commence on Saturday, 25 July 2026 at 900 a.m (5T} and wil
gzmgg% after dispbatch of r:helNoticeI Ignd hglds sharesdasbon the gut-off datei.e. July (B} For Shares held in physical form: Please provide Form 1SR-1 duly filed arjd is inoperative] amld NIL w::un::ialrﬁ;:lyﬁ at Tﬂ:;ﬂﬂ numﬁ 1IE:L4lmd ,:?TBP:: the ramu;u Hﬁ.ﬂ
, , may obtain the login ID and password by sending a request at signed along with other relevant forms to the Company’s RTA. Alankit Assignmenis madule 5 5 arvoting, The ramots e-wating shall not be allowed boyon
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are Ll%'-'rted atr-?.lankit Mo AET Fiardiwaka E:.'Igl?nls.iﬂn New E.‘-HMJEDES be 7 | Number of employees/ Nil [Now CD is inoperative] ';': date ancl time. Once the votean a resolution i cast by a member, the same cannot be
already registered with NSDL for remote e-voting then you can use your existing user E-mall: rtag@alanki Said I';: 2 vl AN o0t the y s o Crsa workmean changed subsequently,
ID and password for Castlng yourvote. g 5 ; . ' ! ELL L s F'E :Ir . . . G | Tha EEFPB'"!.' 5% ﬂ'l:llﬂ'd 1 mrcAsde E—'n'ﬂlt"r; dhr.n-g ez AGM whiach 2 rIEg'BIEd vt the WEIDELT
al www. jkagri.com 8 | Further details including | can be collected from the platiorm, and no separale bogin & required for tha same. The e-voting window shall be actsted

upon nstnciors of the Ghairman of the Meeting during the AGM and only thase Membars!
ansrehclders, aflendirg the ALY and who bael 0ol casd their vole on the Resaulions Ihrgugh
ramale e-ywoting end are olhereise not barred from doing =0, shall be elixbls lo vota (hrough
g-wling swstam in tha AGM

A parsan whose name appears in the Regester of Members or inthe Reglsier of Bansficial
Crwners mainiained by the Depositories as on the cut-off date i.e, Thursday, 237 July 23
anly shall e enbiled 1o avail the facility of rensate e-vating a5 wellas valing at the AGM. The
vating rlghis of Membars shall be in properian te thelr share tn the pald-up Equity Share
Capital of the Company as an the cut-off date.

The persors who acoéna shares and bacome Membars of the Company after the dispatch of tha
Hofice and held shargs as on the cul-off dabe. may ohiain Use 1D and password by fnlowing tha
procedurg piven in 1he Moles b he Nobios of e sk,

Eor - Name Email Address Contact No. Address Transfer Deeds which were executed prior fo 19 Aprl 2019 and shall alsa include su 25{%]‘{3} ﬂftthE Code is T +91 ?Et?%tl- 52341_r| R, T R s s
-votin it Vi i - I 1 ! dvallable at: ' F i '
9 I\D/Ir. ATltV Vishal, |evoting@nsdl.com | 022 - 4886 7000 g:rr? Flct;or, Ngr]?n iransfer requests which were submitied prior o said date and were rejected / relume E: sussnll E A c@ﬂ?fna_l .com g g S bt e el sty o e AL CS e vy shekimo
P?epslijd}éntlcoer c ;Z'“Gegl’ocko nat attended to dus bo deficiency in the documents | procass | or otherwiss. The securitigs msureshkumar@icai.org weting L& thraugh remote e-vling o voing at the AGM.
Ms. Pallavi Bandra Kurla irenskmoc tndar- (0 irclow shal be Mandshmy eradie tn e transiame oniy ) | ol Last date forreceiptof: | Son o anag B. | The Nalice of the AGM is avaiable an the website of the Company e, www.mshindra com and the
MHatre, Complex, Bandra demal mada and shall be under lock-in for a period of one year from the date bf expression of interest ;mh;:f KFntach igﬂﬁwﬂm and rna-f';ﬂ,ain Emm mﬂ:ﬂgmﬁ of
i ; ; istrati L Spch i f lien - = e 3 ; & shock enctonges & fhe dkoeeg v Coorvgsany are Bsted Lo wwabseidia oam and
Assistant Vice East, Mumbai, AR A CU N s Ut LN SR (Kt AR - ML o 11| Date of issue of the provisional list of 01" August, whww nsenaia com The procedurs of remote e-wging s aaltsbie i the Matice of Ma AGM as wai
President Maharashtra during the lock-In period. The procadure for transler of Securitles and conditons o ¥ P . : .
: . : . : prospective resolution applicants 2026 85 on tha website of KFintech
Login | Mr. Amit Vishal 400051 fulfilled by the investaritransferae ane given in the aforesaid SEBI Circular which i g Bt i l; : P e s e -
through |Deputy Vice be accessed at www.jkagri.com. 12| Last date for submission of objections | 06" August, ' h"'" ‘a_f“: s “:;_I““! Smpaia, 4 ""“‘"5'!. ; Incm:ﬁdﬁmﬂsy
NSDL | President or Ms. Transfer requests sybmitiad after 4" February 2027 will not be accepled by the to the provisional list 2026 help connected wifh the facily far eolng and allending e AGM throuch VEIOWM mexte. the
Pallavi Mhatre, Company/RTA, 13 Date of issue of final list of prospective | 16" August Members can contact Ms. Suratn Gangatiker, Manager - Corporate Registry. KFimech at Selenium,
Assistant Vice resolution applicants 2026 f Tower B, Pht Mo, 31 & 32, Financial Dissict, Mangramguda, Hedersbad, Talangana- 500 (32, or
President SECOND 100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK" - FOR KYC AND DOTHE : PP : _ al thy amail B pelingFkfirdiech com or call on KFinboch's boll fres Mo, 1BIR-3054-001,
. . . . , RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT | |14| Date of issue of information 21 August, 10| Tha manner of casting wobes Ihiaugh remobs e-valing or hraugh e-vwoling during the AGM far
. Shareholders holding §hares |n.phy3|clal modg and whose emall IDslare n_ot reglsltered, TRANSFER OF UNPAID | UNCLAIMED DIVIDENDS TO IEFF memorandum, evaluation matrix and 3036 Members holing: shares in dematerialised mode, phwsical mods and for Membans who have not
are requested to register their email ID with MUFG Intime India Private Limited request for resolution plans to registared ther &-meil addresses ks provided n the Notica of the AGM
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.com or The Company has Infiated second 100 Days Campaign - “Saksham Niveshak® stari rospective resolution aoolicants Manner of ragistaring e-mall address:
investor.relations@forbes.co.in by sending a duly signed request letter mentioning from 1% Apeil 2026 to ¥ July 2026, During this Campaign, the Shareholders who ha APesh PP mnmmmidm“.
their Name as registered with the RTA, Address, email ID, Mobile Number, self-| | net claimed Dividands cr who have net updatad their KYC o have any issues rala 15| Last date for submission of resolution | 20" September, Contail iemedie Dl Pomait
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held. {o Unclzimed Dividends and Shares may write fo the Company's Registrar and 5 plans 2026 Phyaical Shaneholders:
Members holding shares in dematerialized mode are requested to register/update Transfer Agent ('RTA) and complete the procedure as may be advised by RTA. The — : ; Mambers hoiding shares in physical farm. who have not regrstersd’ updated their g-mal
their email address with the relevant Depository Participants. Sharshoidiers wh hokd Shares in dermat form are requested b approach their Deposi 16 Pr%‘:e?S E{;‘?a” id to VS5 pkl{hf@ggﬁllﬁﬂm f addressimoble rumber with the Compary are recuested % register their email address and
10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the Parficipants whene they martan their demat acoounts for Lodating fer KYC requ submit MsuUreshEumariaicaiorg mebde number wilh KFintech by sending Form 158-1 and other relesant formg to KFinlech &t
Annual Report will be sent to Members, except to those Members who have requested g _ ! _ X b . : Details of ' ; e Seleraum, Tower-B, Plot o, 31-32, Financial Disinc, Nenekramguda, Hyderabad, Tefangana
a physical copy of the Annual Report. Invesiors wha wish 1o avail these opporiunities ane requested to contact our Registr 17 alls 01 corparale The CD is register under the frcdia - 50 (32 or &t the emai 10 ginward risginiech com
For Forbes & Company Limited | | and Share Transfer Agent (RTA) - Alankit Assignment Limited at its Office, Alankit Hou debtors registration | MSME category. 11 | The Company vil alsa ba prowding the faciity of v webcast of proceeding of AGM. Mambars wha
Sdi-| | 4E/2, Mandewatan Extansion, New Delhi— 110085 or E-mad o rta@alankit.com. status as M5ME [Reg no. UDYAM-AP-04-0003129] are enlified ta particpate in the AGA cin view e procesding of AGM by lagging on the wedsite of
Mehul Raval = KF imtech & hbpsemestings kfinbech cam using fer ssore logn gedentigss Membas se

encouraged to use ths Tacbty of webcasl, Duning the fve webcast of AGM, Members may post ther
quaries in the massage box provided on the screen,

J "' Diate: 4 July 2026 Ancop Singh Gusajn CA Mahalingam Suresh Kumar 12 ]'r-a.reguh‘.s shall ba de-:ugd not ‘aber n'mm:-'nmm? mﬁ:_n:m conchson of the Meeting wihich
= Place : New Dalhi Company Secratary & Compeance Offic RP of M/s 5ri Vienkata Sivaparvathi Spinning Mills Elmﬁrﬁfﬂrﬁ:ﬁ;nﬁfmﬂiﬁﬁfw de m:;'l:,-.r_.h ngmm }E

For Kind Attention of Shareholders: Shareholders holdmg shares in Physical farm a
requested to demateriallse thel sharesicomplate thelr KYG [Emall address, Bank Alc deta

;

it | with 1he Company's RTA, AFA No. AA1/10217/02/311226/108768 E‘;,iﬁ”ﬁiﬁmﬁiﬂfﬁ g‘;‘;‘f e St i, oL FlechTand S
valid upto 31/12/2026. Far MAHINDRA & MAHINDRA LIMITED

2d-

Place: Mumbai SAILESH KUMAR DAGA
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Sr. Mo |Mo. of Shares| Mumber %io | TotalMo. | % io |Proporlionaie Allocation Ration of | Number of | % 1o | Total No. of | % 1o |Surples
applied for of lolal | of Shares | fotal shares per allofiees | successiul | tofal shares | total /
(Category |applications applied in available Applicant io licants allocated/ Deficit
wise) recaived each applicants|  (afler allotted ((14)-(T)
category rounding)
(1} (2] (3 (4] {5) (B} (7 Balore | Afler {10} {12) (13) (14} (15) | (18
Rownding | Rownding
off (8) | olf{9)
1 AOOD 199 100.00 1532000 | 100.00 44000000 | 221106 | 3000 | 146 199 146 100,00 438000 | 99.55 |-2000.00
Additional AMlatment of 1000 shares to 2 allotees of 5001 1000 2 | 146 2 1.37 2000 045 | *000.00
Grand 199 100.00 1582000 | 100.00 440000.00 146 10000 | 440000 |100.00{ 000
Total

5. Allocation to Q1Bs (After Technical Rejections): The Basis of Allotment to (1Bs, who have bid at Issue Price of ¥ 141,- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18times 1.21203000 Equity Shares the tofal number of shares allotted in this category
is 70000 Equity Shares to 4 successful applicant. The cateqory wise basis of allotmentis as under:

Sr. No |Mo, of Shares| Number %io | TotalNo. | % lo |Proportionate Allocation Ration of | Numberof | % 1o | Total No. of | % 1o |Surplus|
lied for ol total | of Shares| lotal shares per aflottees | successful | total shares | lotal 2
| ory |applications) applied in available Applicant fo applicants allocated/ Delicit
wise) recelved each applicants | (after allotted (14)-{T)
category rounding)
(1) (Z) (3 (4} {5) (6} i Belore After 10} (12) (13} {14) (15) | (186)
Rounding| Rounding
off (8) | off (9)

| 141000 25.00 148000 | 11.72 BRO449 | 8204.4% | A000 | ARM 1 25.00 8000 11.43 | -204.49
2 354000 3 75.00 1062000 | 84.28 6178551 | 2099850 20000 |FEM 3 75.00 60000 | 85.71 |-1795.51

354000 000 | 2 |3 ? 50.00 2000 786 | 200000
GRAND 4 100.00 1203000 | 100.00 70000.00 4 100,00 70000 |100.00) 0,00
TOTAL

The Board of Directors of the Gompany at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form 10 vanous successhul applicants. The allotment advice
and/or notices are being dispatched to the address of the Applicants as registered with the depositones. Further the instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares
allocated to successiul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositones concerned. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue., The
trading is proposedto be commenced on Tuesday, July 07, 2026 subject to recelpt of final listing and trading approval from the BSE.

Mote: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 ("Prospectus™) filed

with the Registrar of Company, Ahmedabad,

BOOK RUNNING LEAD MANAGER TO THE ISSUE |

INVESTORS, PLEASE NOTE

The details of the allotment made would also be hastad on the website of the Registrar to the izsue, CAMED CORPORATE SERVICES LIMITED at www.cameoindia. com. Al future
cormespondenca in this regard may kindly be addressad fo the Registrar to the 1ssue quoting full ngme of the First'Sole applicants, seral number of the Application Farm, number of
shares applied for and Bank Branch where the appiication had been iodped and payment details at the address of the Reqgistrar given Delow,
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Wealth Mine Melworks Limited
215 B, Manek Centre, P N Marg, Jamnagar-361 001,

Tel No.: +91 77788 67143/ 82007 08527
Email: info@wealthminenetworks.com
Website: www, waalihminanatworks.com

Miss Shabnam Khureshi
Investor Grievance E-mail:
complaints@wealthminanetworks.com

jarat, Imdia

ntact Person: Mr Jay Trivedi /

Bl Registration No: INMODO013077

CAMEDO CORPORATE SERVICES LIMITED

Address: “Subramanian Bullding®, No. 01, Club House
Road, Chennai- 600 002, India

Tel No.: +57 044 4002 0700/ 2846 0390

Email; ipo@@camenindia.com
Website: www.cameagindia.com
Contact Person: Ms. K. Sreepiya
Investor Grievance E-mail;

SEBI Reqistration No: INRODDON3T53

Mr. Pankaj Kewalramani; Company Secretary and
Compliance Dificer of Seemax Rezources Limited;
403, Mayfair Corporate Park, Behind DPS School,
Kalal, Kalall, Vadodara, Vadodara - 390012, Gujaral,
Imdia;

Contact No.: +51-0904089444/7226-079-517
Web sile: www seemaxresources, com

E-mail: C3inseemaxresources. com

Date: July 05, 2026
Place: Vadodara

THE LEVEL OF SUBSCRIPTION SHOLULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

PROSPECTS OF  SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, & pubbic issue of s Equity Shares and has filed the Prospectus with the
Reqistrar of Companies, Ahmedabad ("ROC™), The Prospectus is available on the website of the SEBI at [www sebi.gov.in), the website of the Book Running Lead Manager at
{(www wealthminenatworks.com) and wabsite of Company at (www,seemaxrasources com) and on the website of BSE Limited at (www. bseindia, com). investor should note that
investment in equity shares invohved kigh degree of risk. For details, investors should refer ta and reply on the Prospectus, including the section titled “Risk Factors”™ on page no. 30
of the Prospectus, which has been filed with ROC., before making any invesiment decision, The Equity Shares have not been and will not be registered under the U.5. Securities Act
of 1933 as amendad ("The Security Act”) and may not be issued or sold within the United States (as c¢efined in reguiations under the Securities Act) except pursuant to an
exarmplion from, of in a transaclion nol subject to, the registration requirement of the Securities AcL The equily shares are being offered and sald enly outside the Unied States in
offshore tranzaction in compliance with reguiations under the Securtties Act and the applicable laws of the jurizdiction where those offers and sales ocours.

For, SEEMAX RESOURCES LIMITED
Sd/-

Mr. AMIT TRIVEDI

Designation: Managing Director
DIN: 07061447
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FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charaniit Rai Marg, Fort,
Mumbai - 400 001. Tel No.: +91 22 61358900
Email: investor.relations@forbes.co.in Website: www.forbes.co.in

Notice of 107th Annual General Meeting and
E-voting Information

Notice is hereby given that:

1. The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

2. In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October
3, 2024 and SEBI/HO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023
(‘SEBI Circulars') and all other relevant circulars issued from time to time by MCA and
SEBI, permits the holding of AGM of the Company through VC/OAVM without
presence of Members. The AGM of the Company will be held through VC/OAVM. The
Company has sent the Notice of the AGM and Annual Report of the Company for
Financial Year 2025-26 inter alia containing Directors' Report, Corporate Governance
Report, Auditors' Report and the Audited Financial Statements on July 03, 2026,
through electronic mode by National Securities Depository Limited (NSDL) to all the
Members who have registered their email ids.

3. The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also
be made available on the Company's website: www.forbes.co.in. and the website of
stock exchange where the shares of the Company are listed i.e. www.bseindia.com
and on the website of National Securities Depository Limited (NDSL) website:
https://www.evoting.nsdl.com.

4. Pursuantto the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA
Circulars the Members are provided with the facility to cast their votes on all resolutions
set forth in the Notice of the AGM using electronic voting system (remote e-voting),
provided by National Securities Depository Limited (NSDL'").

5. A person whose name is recorded in the Register of members or in the Register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting at the
Meeting through electronic voting system. Any person, who becomes a Member of the
Company after dispatch of the Notice and holds shares as on the cut-off date i.e. July
24, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are
already registered with NSDL for remote e-voting then you can use your existing user
ID and password for casting your vote.

6. The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote at the AGM.

7. Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again at the AGM.

8. For the process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

J

FORBES

For Name Email Address Contact No. Address
E-voting | Mr. Amit Vishal, evoting@nsdl.com | 022 - 4886 7000 [3rd Floor, Naman
Deputy Vice Chambers, Plot
President or C-32, G-Block,
Ms. Pallavi Bandra Kurla
Mhatre, Complex, Bandra
Assistant Vice East, Mumbai,
President Maharashtra
Login | Mr. Amit Vishal, 400051
through [Deputy Vice
NSDL  |President or Ms.
Pallavi Mhatre,
Assistant Vice
President

9. Shareholders holding shares in physical mode and whose email IDs are not registered,
are requested to register their email ID with MUFG Intime India Private Limited
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.com or
investor.relations@forbes.co.in by sending a duly signed request letter mentioning
their Name as registered with the RTA, Address, email ID, Mobile Number, self-
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held.
Members holding shares in dematerialized mode are requested to register/update
their email address with the relevant Depository Participants.

10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the
Annual Report will be sentto Members, except to those Members who have requested

a physical copy of the Annual Report.
For Forbes & Company Limited

vz
€ JK AGRI GENETICS A LTD.

(CIN: LO1400WEZ000PLC G286}

Regd. Office : ¥, Council House Siree, Koikata -700 001
Secratarial Office : Gulab Bhawan {Rear Wing), 3™ Floor,
&4, Bahadur Shah Zafar Marg, Mew Delhi = 110002
Email: gaglshareholdenfijkmail com, Website: www.jkagn.com
Tal.: #91 33 224870846181, 011 68201265/1891

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26™ ANNUAL GENERAL MEETING

The 26™ Annual General Meeting {"AGM") of he Members of the Company will be
held on Friday, 315t July 2026 at 12:45 P.M. (I5T) through Video Conferencing (“WC")/
Dther Audio Visual Means ("OAVMT), in compliance with all the applicable provisions
af the Companies Act. 2013, rules made theraunder, the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ("SEBI Listing Requiations”) read with
applicable circulars on the matter issued by Ministry of Corporate Afairs ("MCA”) and
securities and Exchange Board of India ("SEBI') to transact the businesses set outin
the Notice calling the AGM. Members aftending the AGM through WC J OAVM shall be
reckoned for the purpose of quorum under Section 103 of the Acl

In compliance with the aforesaid circulars, the Notice of AGM and Annual Repart of the
Company for the Financal Year 2025-26 will be senl only through efectronis mode o
all the Members whose emal addresses are registered with the Company / Registrar
and- Share Transier Agent ("RTA") / Depository Participants ("DF7). Additionally, the
Company is sending Physical latter to shareholders, whose amail ID's ara not
registerad with Company / RTA/ DPs, (providing the weblink, meluding the exact path
where complete details of the Annual Report and the Notice of AGM is available) can
be accessed. The aforesaid documents will also be available on the websiie of the
Company at www.jkagri.com and BSE Lid. al www.bseindia.com and CDSL at
www.evotingindia.com

The Company is providing remate e-Voling faclity [“remole e-Vioting”) to all #s members
ke Gasl their vodes on all the resalutions set oul in the Notice of the AGM. Addilanally,
lhe Company is providing the facity of voting through e-Voting system during the AGM
[*e-Moting”). Detafed procedure for remote e-Voling [ e-Voling and pariicipation in AGM
throwgh VCIOAVM by the Mambers has been provided in the Notice of the AGM.

Mannar of registration/updation of E-mail addresses for receiving Annual Report
and AGM Notice electronlcally:

[a) ForShares held in Demat form: Please registenupdata E-mail addresses with your
respeciive DPs,

(b) For Shares held in physical form: Pleasa provide Form ISR-1 duly filled and
signed along with ather relevant forms to the Company's RTA, Alankst Assignmeants
Limited at Alankit House, 4E12, Jhandewalan Extension, New Delhi- 110065 or
E-mad: ia@alankit.com. Saxd forms are available on the website of the Company
at www.jkagri.com

Members are requested fo carefully read all the Motes set out in Notice of the AGM
inchuding instructions fior joining the AGM and manner of casting vote through remaote
e-\Vialing e-Vialimg during the AGM.

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES

Pursuant to SEBI Circular Mo, HOGEM1311(212026- MIRSD-PODWATH0I2026 dated
30M January 2026, a special window |s opened for one year from 37 Febeuary 2026 Lo
4% February 2027 for transfer and dematenalisation (*demat”) of physicat securities that
wisre soldipurchased priorto 19 Aprl 2010, The special window shall be avaiable for
Transfer Deeds which were exacuted peior bo 75 April 2019 and shall alse include such
transfar requests which were submitted prior 1o said date and were rejected / returned!
not attended ko due bo deficency in the documents | process ( or olherwise. The securities
ransferred under this window shall be mandatorly credited io the transferee cndy in
demat moda and shall be under |ock-in for a period of one year from the date of
registralion of transfer. Such securibes shall nol be transfemed, hen - marked or pledged
during the fack-in period. The procedure for transfer of Securities and conditions bo be
futfihed by the investoriransieree are givenin the aforesaid SEB| Circular which can
ba accessad at www.jkagri.com.

Transfer reguests submitied after 4" February 2027 will not be accepied by the
Company/RTA.

SECOND 100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK™ - FOR KYC AND OTHER
RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT
TRANSFER OF UNPAID / UNCLAIMED DIVIDENDS TO IEPF

The Company has initialed second 100 Days Campaign - “Saksham Niveshak” starting
from 13 April 2026 to 9" July 2026, During this Campaian, he Sharaholders who have
not claimed Dividends or who have not updated their KYC or have any issues related
to Unciaimed Dividends and Shares may write to the Company’s Regisirar and Share
Transfer Agenl ('RTA) and complete the procedure as may be advised by RTA. The
Shareholders who hold Shares in demat farm are requested o approach their Depaosibory
Participants where they maintain their demat aocounts for updating their KYC requirements

Investars who wish 1o avall these opporunities are requestad o conlact our Registrar
and Share Transfer Agent (RTA) - Alankit Assignment Limited &t its Office, Alankat House,
4E12, Jnandewslan-Extension, MNew Delhi = 110055 or E=mail to riai@lalankit.com.

for JK Agri Genelics Lid,
il 8-

r%"'-._: Date: 4 Juby 20026 Anoop Singh Gagsain
Twae Place : New Delhi Company Secretary & Compliance Officer
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS
PRIVATE LIMITED
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY
IN GUNTUR DISTRICT
(Under Regulation 36A(1) of the Insalvency and
Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate
debtor along with PAN &
CIN / LLP No.

M/s. 5ri Venkata Sivaparvathi
Spinning Mills Private Limited
PAN:AAICS043 7N
CIN:UT7111APZ003PTCO40926

Address of the registered | D.No.19-8-97, Near

office Suryadevara Estates, Etukuru
Road, Guntur, Andhra
Pradesh, India- 522003
3 | URL of website Mil

Unit 1: Ponnur Road,
Chebrolu, Guntur, Andhra
Pradesh - 522 212

Unit 2 : Kottareddipale,
Chebrolu, Patareddipalem,
Guntur,

Andhra Pradesh-522212

Details of place where
majority of fixed assets
are located

The Company's major revenue
is from manufacturing cotton
yarn [Textile Industry].

[Unit 1- 33,000 spindles, Unit
2 - 23,000 spindles]

Installed capacity of
main products / services

As per the Audited Financial
Statements, Turnover from the
Operation for the FY 2023-2024
is Rs. 138.48 Crores. [Now CD
is inoperative]

Quantity and value of
main products/ services
sold in last financial year

Number of employees/

workmen Nil [Now CD is inoperative]

Further details including
last available financial
statements (with
schedules) of two years,
lists of creditors, relevant
dates for subsequent
events of the process are
available at:

Can be collected from the
office of the RP

CA Mahalingam Suresh Kumar
Office of the Resolution
Professional

M/s. SPP Insolvency
Professionals LLP,

2nd Floor, CODISSIA Building,

G.D MNaidu Towers,

Huzur Road, Coimbatore,
Tamil Nadu -641018

T: +91 73730 52341,

E: swssmpl.ibc@gmail.com /
msureshkumar@icai.org

Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at:

10

Last date for receipt of

3 : 22nd July 2026
expression of interest

11| Date of issue of the provisional list of 01" August,
prospective resolution applicants 2026

12| Last date for submission of objections 06" August,
to the provisional list 2026

13| Date of issue of final list of prospective | 16" August,
resalution applicants 2026

14| Date of issue of information 21" August,
memorandum, evaluation matrix and 2026
request for resolution plans to
prospective resolution applicants

15| Last date for submission of resolution 20" September,
plans 2026

16

Process email id to
submit EOQI

svssmpl.ibc@gmail.com /
msureshkumar@icai.org

17

Details of corporate
debtors registration
status as M5SME

The CD is registered under the
MSME category.
[Reg no. UDYAM-AP-04-0003129]

P

lace : Coimbatore

Date : 04.07.2026

CA Mahalingam Suresh Kumar
RP of M/s Sri Venkata Sivaparvathi Spinning Mills
Private Limited [Under CIRP]

(]

1.

-|The rasulis shell ba daciared nof [bar than twao working days from conclusian af (he Mealing which

’ Rise
mahincra
Mahindra & Mahindra Limited

Reqlstered Office: Gatoway Buidding. Apollo Bunder, Mumag - 400 001
« CIN: LESSSOMH1945FLGI04558 - Tal: 01 23 £919 14400
= Webske: wrw malinga com » E-mall: investorsi@mahindra o

NOTICE OF 80™ ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

Natice & herehy given that 1he 807 Anaial General Mesting CAGMMesting) of ke Cormpany wall
ba feld on Thursday, 30° July 2026 al 3:00 p.m (15T} fhraugh Video Conlerending ™G Wb
Aucko Visual Means (08T 1o irersac the businesses, &5 set forh in the Kotice of the AGM In
complianca wilh all applcable provisons al the Companies Acl, 2013 [The Ac) and he Rules
mada thereundar and the SEBY |Listing Obligations end Discheurs Requinaments} Reguistians,
015 ("3EBI LDDR Repuabons™) and . Minisiry of Corporate AMfairs "MCAT) General Circutar
Moo 032025 dated 22 Septermber 2025 read with al applcabla Circulars issued in this ragard
("SICA Ciroulars"),

The Vernue of 1ha Mesting shal be deemed to be the Regisiered Office of the Company L8, Gateway
Buidng, Apolo Bunder, Mumbal - 400 001, Members wil be able to attend the AGM through
WO at hlips:ameetings. kfintech.com. Mambers parlicipating throwgh the VGO =ihall be
reckaned for the purpose of quorum under ssction 108 of the Act The fadity for appanbment of
prociis by e Meambers will ol be anailatie since thes G0 i baig held (eough VCICHEM

in compliance with the said MCA, Ciroulars and 5EB| Cimudar Mg, SEBVHO/DDHE DO S-PoD- 1R
CIRI2025/83 daled 5* Juns 3025 and Masier Circular Moo HOM B4 72025 CF D-POCETATEY
026 cated 307 January 2025, the dssermirsdion of The Momce of the AGM and the Inkegrated
Annua Raport for Financial Year 2025-28, which inler-sfa compnses of the Audited Finandal
Siplamants along with the Reports of the Board of Directors and Auditors therson and
Auckled Consolidaled Francal Stalemants along wih (ha Repards of e Auditors thonean for fhi
Financial Yaar-erdad 31" Mearch. 2026 in eleciranic made o those Membars whose émal eddreszes
are regibered with Deposkory Parlicpsnis or the CompanykFin Technologes: Limbed, Regisirar
o an [zzue and Shara Transfer Agent of tha Company "KFinkach”] has been compleled an
4% July 26, A letter providing the wet-link and OF code for accessing the Watice of AGM and
Irtegrabed Annua Report for the Francil Year 2025-25 was dispalched ond® July 20026 ko hose
sharehalders wha hava not regiziered thelr emall addressas with the CompanyKFinlach!
DeposkonesDepositany Parlicpants

Flease note thal theae documends are glao uplosded on the websile of the Coapany |e,
winw miahindra.com [or your ready felatapce

All documents referrad 1o [n the Molice of the AGM are avalable for etectronic inspection. withaul
army fee, by (e Membars of the Compary Broem he date of croulabon of e Nolce ol AGM up 1o the
cate of AGM Le. G30F My 2026, Members seesing o inspect such documents can sand an amail
b ggmirspeclianEmrahirddia.com mentioning their foa na, /0P ID0Ckerd 1D

In compdance with the prowsiong of saction 108 of the Act read with Fube 30 of the Comparies
(Managemant and Adminisiralion) Rufes. 2094 and Regulation 44 of the 5EBI LODR Raguiatiores
read with SEBI Masser Croudar Mo, HOMS M &[T 20 25-CFO-PODNETEY 2026 daled 30* January
2026, e Company & pleased 10 ofler ewling Recily o s Members, ba eusrciss haie right to vola
on fhe resolutions propased 1o be passed & the AGM. The Company has engaged the senices of
KFirech o provide the e-voting faciity The detaled procedure b logn @nd access remote &
viling: & providiad in Mole Moo 28 of tha Mofics of AGM

The mmote e-vating will commence on Saturday, 25" July 2026 at 3:00 a.m. (1ET) and will
end on Wednesday. 2% July 2026 at 05:00 pom. (I5T) and thersaftar, the remote e-woting
madule shall be disabbed for voting, The rémeta e-vating shall net be allowed beyond the
said date and tima. Once the vate on a resolution Bs cast by a mamber, the same cannot be
changed subsagquenily,

The Company nas opted to prowde e-wghing dunng the AGM which = integreted with the YoM
plaltgrm, and ne sepanale logn & mequieed 1o the same, The ewmling window 2hal be aclivded
upen instruchions of the Charman of the Meeling during the AGM and only thase Mambars!
Eharehnlders, attending the AGM and who have not ca? thedr wite on the Resolutions hiough
remale e-vobing and. ane dtharsize rod barred from daing so, shall be eligibla o vala throwegh
e-wling system n-the AGM

& person whose name appears in the Register of Members or in the Register of Beneficial
Qwriers malnfalned by the Depositories as on the cut-off date i.e, Thursda ¥, 23 July 3026
only shall be entitled to avail the facility of remote e-voting as well as woting at the AGM. The
voling rights of Members shall be In proporiian o thekr share in the paid-up Equlty Share
Capital of the Company as an the cul-off data.

Thee pargons who acquing shares and bocome Membars ol the Comparny after (e dispaleh of the
Motoe end hold sheres as on lhe cut-off dats, mey abtain User 10 and pas=word by folloaing the
procecure gren N he Mobes & 1he Mobice of the A

& Mamber may paricipate in the A5 even aller Bxercaing his okl B0 wobe thiouch remobe &
valing bt shall not be allowed 1o vale again n tha AGM. A Membar can opd for oniy singh made of
wiling i.e thraugh remate e-woling o waling &4 the AGKM

The Notice of the AGM is awsitable on the websile of (he Company (2. waw mahindra.com and the
webeile of KFntech |a. Milpsiewling dinlech com and may alio be acorssed on the websiles of
the slock exchangss where the shares of the Company are §sbed e, wew.bseinda.com and
www.nsanchia com The procedure of remole e-voling is avalable in the Metice of the AGM as well
g on lhe wabsite of KFirbach,

In cage of any queries parlaining Lo atlending AGM hrough WEIOMM moda, you may wisil
htips:emesatings kifiréach. com or comlect 3l inesiorsi@mehindrs cam In cass of any derficaton|s)
hedip connectad willh the fasity flor eswoling and attending fe AGK ihraugh VEIOWM mode, the
Flambers. can contact Ms. Surabhi Gangalirkar, Managar - Corporata Registry, KFinbech al Selenium
Tower B, Plot Moo 31 & 32, Financial District; Menskramguda, Hydersbiad, Telargana- 500 032, o
& (b el 1D mﬁﬁl:ﬂ-ﬁ.‘rﬁﬂtl' o of G an KFinbeshs Bl Ines Mo, 1800-3084-001

The manner of casting wiles Srough remoks e-voling or through e-woling diring 1he AGM for
Mambers hokding shanes i oemalediabsed mode . phiscal moce and for Mambers who B nol
registered thar e-mefl addresses i provadad in the MoSice of the AGM.

Manner of registering e-mail address:

Demat shareholders:

Cantast respecibe Deposhory Particianl

Priysical Shareholdars:

Mambers hoiding shares in physical form, who havae ned ragistered’ updated thar e-mail
sodressimabile number with the Compeny, Br2 requested to register thar emall address and
kel mrier welh BERlech by serdheg Form 15E=1 and ollér rebevant barms 1 KRinlach al
Selenium, Towsr-B. Piot Mo, 21-32, Financial Distrcl, Menakramguda, Hydersbad, Telangana
Iredsa = 500 032 o at the emal 1D e dsfidintech com

The Compary wil 2so be providing the factity of Ive webcast of proteeding oF AGM, Meambers who
are anflled 10 participaba in the A0 can wew (ha proceading of A5M by logaing an 1ba wabsile of
KFimech al htps:/emeetings kfintech.com using their sacure login credantials, Mambers ane
Ereuraged 1o use ihis Taciily of webcast Dunng the e wisheast of AGM, Members may post thelr
guanies in tha messega box provadad on the saeen,

i wilhin tmefrgne prescribed undar the applcable lves. The resulls declaned along with 1he
Scrulinizars Report will ba placed on 1ha websils of tha Company al www mahindra can and the
websile of KFintech hitps:levobing kfintech com, immediately &fter the resulls ane dedared aad il
b simullareoisly fomwarded o BSE Limited and Maliond Stock Exchange of Bvdla Limfed, where
tha Equiy Sharas of Ihe Company are Listed and shal be dsplaved &l Ihe Regstered Offica &=
wel g the Corporate Office of the Companyg

Sd/- 2 3 g
Mehul Raval For Kind Attention of Shareholders: Shareholders holding shares in Physical form are il A IEB}:” Fl:.l GDEI: ﬁggl"l ;ﬂflﬂ;:.l gg;?&gi;; i i HMEE
Place: Mumbai Company Secretary and Compliance Officer requested to dematerialise thair sharesioomplate their KYC (Email address, Bank Afc details AFA No. / "'l 02/ / Plaee: Mumbal SAILESH KUMAR DAGA
Date: July 06, 2026 Membership No. A18300 ate.) with tha Company's RTA. valid upto 31/12/2026. Date: 4" July 2026 COMPANY SECRETARY
. . . .. . epaper.financjale xpress.mn” . BENGALURU . . .
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INVESTORS, PLEASE NOTE

REGISTRAR TO THE ISSUE

! The details of the allotment made would also be hastad on the website of the Registrar to the izsue, CAMED CORPORATE SERVICES LIMITED at www.cameoindia. com. Al future
cormespondenca in this regard may kindly be addressad fo the Registrar to the 1ssue quoting full ngme of the First'Sole applicants, seral number of the Application Farm, number of
shares applied for and Bank Branch where the appiication had been iodped and payment details at the address of the Reqgistrar given Delow,

COMPANY SECRETARY AND COMPLIANCE OFFICER

..-'.‘ ™
S }

-

5. Allocation to Q1Bs (After Technical Rejections): The Basis of Allotment to (1Bs, who have bid at Issue Price of ¥ 141,- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18times 1.21203000 Equity Shares the tofal number of shares allotted in this category
is 70000 Equity Shares to 4 successful applicant. The cateqory wise basis of allotmentis as under:

Sr. Mo |Mo. of Shares| Mumber %io | TotalMo. | % io |Proporlionaie Allocation Ration of | Number of | % 1o | Total No. of | % 1o |Surples

applied for of tolal | of Shares| fotal shares per allotiees | successful [ iofal shares | fotal

(Category |applications applied in available Applicant o licants allocated/ Deficit

wise) recaived each applicants| (after allotted ((14)-(T)
calegory rounding)
(1} (2] (3 (4] {5) (B} (7 Balore | Afler (] {12] (13) (14) {15y | (18) BOOK AUNNING LEAD MANAGER TO THE ISSUE |
Rownding | Rownding
off (8) | olf{9)
1 AOOD 199 100.00 1532000 | 100.00 44000000 | 221106 | 3000 | 146 199 146 100,00 | 438000 | 99.55 |-2000.00f
Additional AMlatment of 1000 shares to 2 allotees of 5001 1000 2 | 146 2 1.37 2000 045 | *000.00
Grand 199 100.00 1582000 | 100.00 440000.00 146 10000 | 440000 |100.00{ 000 Wealth Mine Networks Limited
Told 215 B, Manek Centre, P N Marg, Jamnagar-361 001
Gujarat, India

Tel No.: +91 77788 67143/ 82007 08527
Email: info@wealthminenetworks.com
Website: www, waalihminanatworks.com

Investor Grievance E-mail:

CAMED CORPORATE SERVICES LIMITED

.| Address: “Subramanian Bullding®, No. 01, Club House
Road, Chennai- 600 002, India

Tel No.: +57 044 4002 0700/ 2846 0390

Email; ipo@@camenindia.com
Website: www.cameagindia.com
Contact Person: Ms. K. Sreepiya

SEBI Reqistration No: INRODDON3T53

Mr. Pankaj Kewalramani; Company Secretary and
Compliance Dificer of Seemax Rezources Limited;
403, Mayfair Corporate Park, Behind DPS School,
Kalal, Kalall, Vadodara, Vadodara - 390012, Gujaral,
Imdia;

Contact No.: +51-0904089444/7226-079-517
Web sile: www seemaxresources, com

E-mail: C3inseemaxresources. com

Sr. No |Mo, of Shares| Number %io | TotalNo. | % lo |Proportionate Allocation Ration of | Numberof | % 1o | Total No. of | % to |Surplus| | | contact Person: M Jay Trivedi /
E"d I:“ ﬂ tﬂ l.'l'l Slﬂlﬂ tﬂtﬂi ﬁl“! F‘Ir I'Hm H.IHEHI'I.I tl.'I:I} Ihﬂm lﬂ'li IIII Miss SI'I'EJIII'IHI'I'I Khureshi
| ory |applications) applied in available Applicant fo applicants allocated/ Delicit | ;i \or i E-maiil:
wise) recelved each applicants|  (after allotted (14)-{7) nvestor Grievance E-mail:
category rounding) cormpkintsEweathminenstworks. com
(1) (2) 13) (4) i8) (6) 7 Belore | After 10) (12) (13} 18 | (s | e ||| SEBI Registration No: INWMODDOT3077
Rounding| Rounding
off (8) | off {9)
| 141000 1 25.00 141000 | 11.72 BR0449 | 820449 @000 |FIRM 1 25,00 800D | 11.43 | -204.43
2 Asda0n 3 F5.00 10852 D0 BH:.28 617853 20598 50 #0000 | HEM 3 500 GO 8517 |=1785.51
354000 o | 2 |3 7 50.00 o0 | 2es | 200000
GRAND 4 100.00 1203000 | 100.00 | 70000.00 4 w000| 70000 |1o000] oo || Date: July 05, 2026
TOTAL Place: Vadodara

The Board of Directors of the Gompany at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form 10 vanous successhul applicants. The allotment advice
and/or notices are being dispatched to the address of the Applicants as registered with the depositones. Further the instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares
allocated to successiul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositones concerned. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue., The
trading is proposedto be commenced on Tuesday, July 07, 2026 subject to recelpt of final listing and trading approval from the BSE.

Mote: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 ("Prospectus™) filed
with the Registrar of Company, Ahmedabad,

PROSPECTS OF  SEEMAX RESOURCES LIMITED.

For, SEEMAX RESOURCES LIMITED
Sd/-

Mr. AMIT TRIVEDI

Designation: Managing Director
DIN: 07061447

THE LEVEL OF SUBSCRIPTION SHOLULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, & pubbic issue of s Equity Shares and has filed the Prospectus with the
Reqistrar of Companies, Ahmedabad ("ROC™), The Prospectus is available on the website of the SEBI at [www sebi.gov.in), the website of the Book Running Lead Manager at
{(www wealthminenatworks.com) and wabsite of Company at (www,seemaxrasources com) and on the website of BSE Limited at (www. bseindia, com). investor should note that
investment in equity shares invohved kigh degree of risk. For details, investors should refer ta and reply on the Prospectus, including the section titled “Risk Factors”™ on page no. 30
of the Prospectus, which has been filed with ROC., before making any invesiment decision, The Equity Shares have not been and will not be registered under the U.5. Securities Act
of 1933 as amendad ("The Security Act”) and may not be issued or sold within the United States (as c¢efined in reguiations under the Securities Act) except pursuant to an
exarmplion from, of in a transaclion nol subject to, the registration requirement of the Securities AcL The equily shares are being offered and sald enly outside the Unied States in
offshore tranzaction in compliance with reguiations under the Securtties Act and the applicable laws of the jurizdiction where those offers and sales ocours.
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FORBES

Notice is hereby given that:
.

FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charaniit Rai Marg, Fort,
Mumbai - 400 001. Tel No.: +91 22 61358900
Email: investor.relations@forbes.co.in Website: www.forbes.co.in

Notice of 107th Annual General Meeting and
E-voting Information

The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October
3, 2024 and SEBI/HO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023
(‘SEBI Circulars') and all other relevant circulars issued from time to time by MCA and
SEBI, permits the holding of AGM of the Company through VC/OAVM without
presence of Members. The AGM of the Company will be held through VC/OAVM. The
Company has sent the Notice of the AGM and Annual Report of the Company for
Financial Year 2025-26 inter alia containing Directors' Report, Corporate Governance
Report, Auditors' Report and the Audited Financial Statements on July 03, 2026,
through electronic mode by National Securities Depository Limited (NSDL) to all the
Members who have registered their email ids.

The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also
be made available on the Company's website: www.forbes.co.in. and the website of
stock exchange where the shares of the Company are listed i.e. www.bseindia.com
and on the website of National Securities Depository Limited (NDSL) website:
https://www.evoting.nsdl.com.

Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA
Circulars the Members are provided with the facility to cast their votes on all resolutions
set forth in the Notice of the AGM using electronic voting system (remote e-voting),
provided by National Securities Depository Limited (NSDL'").

A person whose name is recorded in the Register of members or in the Register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting at the
Meeting through electronic voting system. Any person, who becomes a Member of the
Company after dispatch of the Notice and holds shares as on the cut-off date i.e. July
24, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are
already registered with NSDL for remote e-voting then you can use your existing user
ID and password for casting your vote.

The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote at the AGM.

Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again at the AGM.

For the process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

For Name Email Address Contact No. Address

E-voting | Mr. Amit Vishal, evoting@nsdl.com | 022 - 4886 7000 [3rd Floor, Naman
Deputy Vice Chambers, Plot
President or C-32, G-Block,
Ms. Pallavi Bandra Kurla
Mhatre, Complex, Bandra
Assistant Vice East, Mumbai,
President Maharashtra

Login [ Mr. Amit Vishal, 400051

through [Deputy Vice

NSDL  |President or Ms.
Pallavi Mhatre,
Assistant Vice
President

9. Shareholders holding shares in physical mode and whose email IDs are not registered,

10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the

are requested to register their email ID with MUFG Intime India Private Limited
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.com or
investor.relations@forbes.co.in by sending a duly signed request letter mentioning
their Name as registered with the RTA, Address, email ID, Mobile Number, self-
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held.
Members holding shares in dematerialized mode are requested to register/update
their email address with the relevant Depository Participants.

Annual Report will be sentto Members, except to those Members who have requested

a physical copy of the Annual Report.
For Forbes & Company Limited

vz
€ JK AGRI GENETICS A LTD.

(CIN: LO1400WEZ000PLC G286}

Regd. Office : ¥, Council House Siree, Koikata -700 001
Secratarial Office : Gulab Bhawan {Rear Wing), 3™ Floor,
&4, Bahadur Shah Zafar Marg, Mew Delhi = 110002
Email: gaglshareholdenfijkmail com, Website: www.jkagn.com
Tal.: #91 33 224870846181, 011 68201265/1891

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26™ ANNUAL GENERAL MEETING

The 26™ Annual General Meeting {"AGM") of he Members of the Company will be
held on Friday, 315t July 2026 at 12:45 P.M. (I5T) through Video Conferencing (“WC")/
Dther Audio Visual Means ("OAVMT), in compliance with all the applicable provisions
af the Companies Act. 2013, rules made theraunder, the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ("SEBI Listing Requiations”) read with
applicable circulars on the matter issued by Ministry of Corporate Afairs ("MCA”) and
securities and Exchange Board of India ("SEBI') to transact the businesses set outin
the Notice calling the AGM. Members aftending the AGM through WC J OAVM shall be
reckoned for the purpose of quorum under Section 103 of the Acl

In compliance with the aforesaid circulars, the Notice of AGM and Annual Repart of the
Company for the Financal Year 2025-26 will be senl only through efectronis mode o
all the Members whose emal addresses are registered with the Company / Registrar
and- Share Transier Agent ("RTA") / Depository Participants ("DF7). Additionally, the
Company is sending Physical latter to shareholders, whose amail ID's ara not
registerad with Company / RTA/ DPs, (providing the weblink, meluding the exact path
where complete details of the Annual Report and the Notice of AGM is available) can
be accessed. The aforesaid documents will also be available on the websiie of the
Company at www.jkagri.com and BSE Lid. al www.bseindia.com and CDSL at
www.evotingindia.com

The Company is providing remate e-Voling faclity [“remole e-Vioting”) to all #s members
ke Gasl their vodes on all the resalutions set oul in the Notice of the AGM. Addilanally,
lhe Company is providing the facity of voting through e-Voting system during the AGM
[*e-Moting”). Detafed procedure for remote e-Voling [ e-Voling and pariicipation in AGM
throwgh VCIOAVM by the Mambers has been provided in the Notice of the AGM.

Mannar of registration/updation of E-mail addresses for receiving Annual Report
and AGM Notice electronlcally:

[a) ForShares held in Demat form: Please registenupdata E-mail addresses with your
respeciive DPs,

For Shares feld in physical form: Pleasa provide Form ISR-1 duly filled and
signed along with ather relevant forms to the Company's RTA, Alankst Assignmeants
Limited at Alankit House, 4E12, Jhandewalan Extension, New Delhi- 110065 or
E-mad: ia@alankit.com. Saxd forms are available on the website of the Company
at www.jkagri.com

(b)

Members are requested fo carefully read all the Motes set out in Notice of the AGM
inchuding instructions fior joining the AGM and manner of casting vote through remaote
e-\Vialing e-Vialimg during the AGM.

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES

Pursuant to SEBI Circular No. HOW38/13011(2)2026- MIRSD-PODATH0/2026 dated
30M January 2026, a special window |s opened for one year from 37 Febeuary 2026 Lo
4% February 2027 for transfer and dematenalisation (*demat”) of physicat securities that
wisre soldipurchased priorto 19 Aprl 2010, The special window shall be avaiable for
Transfer Deeds which were exacuted peior bo 75 April 2019 and shall alse include such
transfar requests which were submitted prior 1o said date and were rejected / returned!
not attended ko due bo deficency in the documents | process ( or olherwise. The securities
ransferred under this window shall be mandatorly credited io the transferee cndy in

demat moda and shall be under |ock-in for a period of one year from the date of

registralion of transfer. Such securibes shall nol be transfemed, hen - marked or pledged
during the fack-in period. The procedure for transfer of Securities and conditions bo be
futfihed by the investoriransieree are givenin the aforesaid SEB| Circular which can
ba accessad at www.jkagri.com.

Transfer reguests submitied after 4" February 2027 will not be accepied by the
Company/RTA.

SECOND 100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK™ - FOR KYC AND OTHER
RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT
TRANSFER OF UNPAID / UNCLAIMED DIVIDENDS TO IEPF

The Company has initialed second 100 Days Campaign - “Saksham Niveshak” starting
from 13 April 2026 to 9" July 2026, During this Campaian, he Sharaholders who have
not claimed Dividends or who have not updated their KYC or have any issues related
to Unciaimed Dividends and Shares may write to the Company’s Regisirar and Share
Transfer Agenl ('RTA) and complete the procedure as may be advised by RTA. The
Shareholders who hold Shares in demat farm are requested o approach their Depaosibory
Participants where they maintain their demat aocounts for updating their KYC requirements
Investars who wish 1o avall these opporunities are requestad o conlact our Registrar

and Share Transfer Agent (RTA) - Alankit Assignment Limited &t its Office, Alankat House,
4E12, Jnandewslan-Extension, MNew Delhi = 110055 or E=mail to riai@lalankit.com.

for JK Agri Genelics Lid,
Sdl-
Anoop Singh Gusain

»
r%':-, Date: 4 Juby 2026
Cumeer Place Mew Delhi

ompany secretany & Compliance Offcer

1

FORM G

INVITATION FOR EXPRESSION
M/s. SRI VENKATA SIVAPARVAT
PRIVATE LIMIT

OPERATING IN THE SPINNING (TEXTILES) INDUSTRY
IN GUNTUR DISTRICT

(Under Regulation 36A(1) of t
Bankruptcy Board of Indi

Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate
debtor along with PAN &
CIN / LLP No.

MY/s. Sri
Spinnin

PAN:AAICSD437N
CIN:UT7111AP2003PTCO40926

OF INTEREST FOR
HI SPINNING MILLS
ED

he Insolvency and
a (Insolvency

Venkata Sivaparvathi
g Mills Private Limited

Address of the registered

D.No.19-8-97, Near

office Suryadevara Estates, Etukuru
Road, Guntur, Andhra
Pradesh, India- 522003
3| URL of website Mil
4| Details of place where Unit 1: Ponnur Road,

majority of fixed assets
are located
Unit 2

Guntur,
Andhra

Chebrolu, Guntur, Andhra
Pradesh - 522 212

Chebrolu, Patareddipalem,

: Kottareddipale,

Pradesh-522212

Installed capacity of

main products / services | is from

The Company's major revenue

yarn [Textile Industry].
[Unit 1-
2 - 23,000 spindles]

manufacturing cotton

33,000 spindles, Unit

Quantity and value of  |As pert

main products/ services
sold in last financial year

Statements, Turnover from the

Operation for the FY 2023-2024
is Rs. 138.48 Crores. [Now CD
is inoperative]

he Audited Financial

Number of employees/
workmen

Nil [Now CD is inoperative]

Further details including
last available financial
statements (with
schedules) of two years,
lists of creditors, relevant
dates for subsequent
events of the process are
available at:

Can be

Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at:

T +91]

office of the RP

CA Mahalingam Suresh Kumar
Office of the Resolution
Professional

M/s. SPP Insolvency
Professionals LLP,

2nd Floor, CODISSIA Building,
G.D Naidu Towers,

Huzur Road, Coimbatore,
Tamil Nadu -641018

E: swssmpl.ibc@gmail.com /
msureshkumar@icai.org

collected from the

7373052341,

10

Last date for receipt of
expression of interest

22nd July 2026

11| Date of issue of the provisional list of 01" August,
prospective resolution applicants 2026

12| Last date for submission of objections 06" August,
to the provisional list 2026

13| Date of issue of final list of prospective | 16" August,
resalution applicants 2026

14| Date of issue of information 21" August,
memorandum, evaluation matrix and 2026
request for resolution plans to
prospective resolution applicants

15| Last date for submission of resolution 20" September,
plans 2026

16

Process email id to
submit EOQI

svssmpl.ibc@gmail.com /
msureshkumar@icai.org

17

Details of corporate
debtors registration
status as M5SME

The CD is registered under the
MSME category.
[Reg no. UDYAM-AP-04-0003129]

Pl

ace : Coimbatore

Date : 04.07.2026
CA Mahalingam Suresh Kumar

RP of M/s Sri Venkata Sivaparvathi Spinning Mills
Private Limited [Under CIRP]

(]

1.

’ Rise
mahincra
Mahindra & Mahindra Limited

Reqlstered Office: Gatoway Buidding. Apollo Bunder, Mumag - 400 001
« CIN: LESSSOMH1945FLGI04558 - Tal: 01 23 £919 14400
= Webske: wrw malinga com » E-mall: investorsi@mahindra o

NOTICE OF 80™ ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

Natice & herehy given that 1he 807 Anaial General Mesting CAGMMesting) of ke Cormpany wall
ba feld on Thursday, 30° July 2026 al 3:00 p.m (15T} fhraugh Video Conlerending ™G Wb
Aucko Visual Means (08T 1o irersac the businesses, &5 set forh in the Kotice of the AGM In
complianca wilh all applcable provisons al the Companies Acl, 2013 [The Ac) and he Rules
mada thereundar and the SEBY |Listing Obligations end Discheurs Requinaments} Reguistians,
015 ("3EBI LDDR Repuabons™) and . Minisiry of Corporate AMfairs "MCAT) General Circutar
Moo 032025 dated 22 Septermber 2025 read with al applcabla Circulars issued in this ragard
("SICA Ciroulars"),

The Vernue of 1ha Mesting shal be deemed to be the Regisiered Office of the Company L8, Gateway
Buidng, Apolo Bunder, Mumbal - 400 001, Members wil be able to attend the AGM through
WO at hlips:ameetings. kfintech.com. Mambers parlicipating throwgh the VGO =ihall be
reckaned for the purpose of quorum under ssction 108 of the Act The fadity for appanbment of
prociis by e Meambers will ol be anailatie since thes G0 i baig held (eough VCICHEM

in compliance with the said MCA, Ciroulars and 5EB| Cimudar Mg, SEBVHO/DDHE DO S-PoD- 1R
CIRI2025/83 daled 5* Juns 3025 and Masier Circular Moo HOM B4 72025 CF D-POCETATEY
026 cated 307 January 2025, the dssermirsdion of The Momce of the AGM and the Inkegrated
Annua Raport for Financial Year 2025-28, which inler-sfa compnses of the Audited Finandal
Siplamants along with the Reports of the Board of Directors and Auditors therson and
Auckled Consolidaled Francal Stalemants along wih (ha Repards of e Auditors thonean for fhi
Financial Yaar-erdad 31" Mearch. 2026 in eleciranic made o those Membars whose émal eddreszes
are regibered with Deposkory Parlicpsnis or the CompanykFin Technologes: Limbed, Regisirar
o an [zzue and Shara Transfer Agent of tha Company "KFinkach”] has been compleled an
4% July 26, A letter providing the wet-link and OF code for accessing the Watice of AGM and
Irtegrabed Annua Report for the Francil Year 2025-25 was dispalched ond® July 20026 ko hose
sharehalders wha hava not regiziered thelr emall addressas with the CompanyKFinlach!
DeposkonesDepositany Parlicpants

Flease note thal theae documends are glao uplosded on the websile of the Coapany |e,
winw miahindra.com [or your ready felatapce

All documents referrad 1o [n the Molice of the AGM are avalable for etectronic inspection. withaul
army fee, by (e Membars of the Compary Broem he date of croulabon of e Nolce ol AGM up 1o the
cate of AGM Le. G30F My 2026, Members seesing o inspect such documents can sand an amail
b ggmirspeclianEmrahirddia.com mentioning their foa na, /0P ID0Ckerd 1D

In compdance with the prowsiong of saction 108 of the Act read with Fube 30 of the Comparies
(Managemant and Adminisiralion) Rufes. 2094 and Regulation 44 of the 5EBI LODR Raguiatiores
read with SEBI Masser Croudar Mo, HOMS M &[T 20 25-CFO-PODNETEY 2026 daled 30* January
2026, e Company & pleased 10 ofler ewling Recily o s Members, ba eusrciss haie right to vola
on fhe resolutions propased 1o be passed & the AGM. The Company has engaged the senices of
KFirech o provide the e-voting faciity The detaled procedure b logn @nd access remote &
viling: & providiad in Mole Moo 28 of tha Mofics of AGM

The mmote e-vating will commence on Saturday, 25" July 2026 at 3:00 a.m. (1ET) and will
end on Wednesday. 2% July 2026 at 05:00 pom. (I5T) and thersaftar, the remote e-woting
madule shall be disabbed for voting, The rémeta e-vating shall net be allowed beyond the
said date and tima. Once the vate on a resolution Bs cast by a mamber, the same cannot be
changed subsagquenily,

The Company nas opted to prowde e-wghing dunng the AGM which = integreted with the YoM
plaltgrm, and ne sepanale logn & mequieed 1o the same, The ewmling window 2hal be aclivded
upen instruchions of the Charman of the Meeling during the AGM and only thase Mambars!
Eharehnlders, attending the AGM and who have not ca? thedr wite on the Resolutions hiough
remale e-vobing and. ane dtharsize rod barred from daing so, shall be eligibla o vala throwegh
e-wling system n-the AGM

& person whose name appears in the Register of Members or in the Register of Beneficial
Qwriers malnfalned by the Depositories as on the cut-off date i.e, Thursda ¥, 23 July 3026
only shall be entitled to avail the facility of remote e-voting as well as woting at the AGM. The
voling rights of Members shall be In proporiian o thekr share in the paid-up Equlty Share
Capital of the Company as an the cul-off data.

Thee pargons who acquing shares and bocome Membars ol the Comparny after (e dispaleh of the
Motoe end hold sheres as on lhe cut-off dats, mey abtain User 10 and pas=word by folloaing the
procecure gren N he Mobes & 1he Mobice of the A

& Mamber may paricipate in the A5 even aller Bxercaing his okl B0 wobe thiouch remobe &
valing bt shall not be allowed 1o vale again n tha AGM. A Membar can opd for oniy singh made of
wiling i.e thraugh remate e-woling o waling &4 the AGKM

The Notice of the AGM is awsitable on the websile of (he Company (2. waw mahindra.com and the
webeile of KFntech |a. Milpsiewling dinlech com and may alio be acorssed on the websiles of
the slock exchangss where the shares of the Company are §sbed e, wew.bseinda.com and
www.nsanchia com The procedure of remole e-voling is avalable in the Metice of the AGM as well
g on lhe wabsite of KFirbach,

In cage of any queries parlaining Lo atlending AGM hrough WEIOMM moda, you may wisil
htips:emesatings kifiréach. com or comlect 3l inesiorsi@mehindrs cam In cass of any derficaton|s)
hedip connectad willh the fasity flor eswoling and attending fe AGK ihraugh VEIOWM mode, the
Flambers. can contact Ms. Surabhi Gangalirkar, Managar - Corporata Registry, KFinbech al Selenium
Tower B, Plot Moo 31 & 32, Financial District; Menskramguda, Hydersbiad, Telargana- 500 032, o
& (b el 1D mﬁﬁl:ﬂ-ﬁ.‘rﬁﬂtl' o of G an KFinbeshs Bl Ines Mo, 1800-3084-001

The manner of casting wiles Srough remoks e-voling or through e-woling diring 1he AGM for
Mambers hokding shanes i oemalediabsed mode . phiscal moce and for Mambers who B nol
registered thar e-mefl addresses i provadad in the MoSice of the AGM.

Manner of registering e-mail address:

Demat shareholders:

Cantast respecibe Deposhory Particianl

Priysical Shareholdars:

Mambers hoiding shares in physical form, who havae ned ragistered’ updated thar e-mail
sodressimabile number with the Compeny, Br2 requested to register thar emall address and
kel mrier welh BERlech by serdheg Form 15E=1 and ollér rebevant barms 1 KRinlach al
Selenium, Towsr-B. Piot Mo, 21-32, Financial Distrcl, Menakramguda, Hydersbad, Telangana
Iredsa = 500 032 o at the emal 1D e dsfidintech com

The Compary wil 2so be providing the factity of Ive webcast of proteeding oF AGM, Meambers who
are anflled 10 participaba in the A0 can wew (ha proceading of A5M by logaing an 1ba wabsile of
KFimech al htps:/emeetings kfintech.com using their sacure login credantials, Mambers ane
Ereuraged 1o use ihis Taciily of webcast Dunng the e wisheast of AGM, Members may post thelr
guanies in tha messega box provadad on the saeen,

4. The rasulis shell ba daclared ot [gkar than two working days from conclusian af (he Mealing which

i wilhin tmefrgne prescribed undar the applcable lves. The resulls declaned along with 1he
Scrulinizars Report will ba placed on 1ha websils of tha Company al www mahindra can and the
websile of KFintech hitps:levobing kfintech com, immediately &fter the resulls ane dedared aad il
b simullareoisly fomwarded o BSE Limited and Maliond Stock Exchange of Bvdla Limfed, where
tha Equiy Sharas of Ihe Company are Listed and shal be dsplaved &l Ihe Regstered Offica &=
wel g the Corporate Office of the Companyg

Sd/- 2 % g
Mehul Raval For Kind Attention of Shareholders: Shareholders holding shares in Physical form are il A IEB}:” Fl:.l GDEI: ﬁggl"l ;ﬂflﬂ;:.l gg;?&gi;; i i HMEE
Place: Mumbai Company Secretary and Compliance Officer requested to dematerialise thair sharesioomplate their KYC (Email address, Bank Afc details AFA No. / "'l 02/ / Plsce: Mumbal SAILESH KUMAR DAGA
Date: July 06, 2026 Membership No. A18300 ate.) with tha Company's RTA. valid upto 31/12/2026. Dhte: 4" July 2026 COMPANY SECRETARY

epaper.financ
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5. Allocation to QIBs (After Technical Rejections): The Basis of Allotment to QIBs, who have bid at Issue Price of T 141/- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18 times 1.e 1203000 Equity Shares the total number of shares allotted in this category
is 70000 Equity Shares to 4 successful applicant. The category wise basis of aliotment is as under:

Gujarat, India.

Tel Mo.: +91 77788 67143/ 82007 08527
Email: info@wealthminanstworks.com
Website: W inaf

Raoad, Chennai- 600 002, india.

Email: ipo@camenindia.com
Website: www.camepindia.com

Tel No.: +91 044 4002 0700/ 2846 0390

India;

Sr. No |Mo. of Shares| Number %to | TotalNo.| %lo |Proportionate|  Allocation Ratlon of | Number of | % lo | Total No. of | % o |Surplus 1 INVESTORS, PLEASE NOTE
Appind far I:-:ﬂm fotal | of Shares| fotal ﬂ"g‘h FI“ it ih::'“ “':m total I‘W“ total D 1"" j| | The details of the alotment made would aiso be hosted on the website of the Registrar to tha issue, CAMEO CORPORATE SERVICES LIMITED at www.cameoindia.com. Allfuture
['}:ﬂﬂ?f! appl Shosd g am'm in ava Applica alicant “EHH a “" MI tod (14)-(7) corraspondance In this ragard may kindly be addressed o the Registrar to the Issue quoting Tull name of the Frst/Sole applicants, serfal number of the Application Farm, number of
£ stegory » rounding) - shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given befow:
() 2 ) (4 B | @ M | detore | Ater | (10) w2 | 3 [ e | s | (e REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER
Rounding | Rounding I = B
off (8) | oft (8) -\ N
1 B0 14 100,00 1502000 | 100.00 | 44000000 | 22t1906) 3000 [146) 199 | 146 100.00 | 433000 | 9956 |-2000.00] | -Eﬂm;
Additional Allotment of 1000 shares to 2 allotiees of 5.n0.1 1000 | 2 | 146 2 1.3 2000 | 0.45 |2000.00] | ~
and T B R 146 | 10000 440000 |100.00) 0.00 || | \wealth Mine Networks Limited CAMED CORPORATE SERVICES LIMITED Mr. Panka] Kewalramani; Company Secretary and
sk 215 B, Manek Gentre, P N Marg, Jamnagar-361 001, | Address: *Subramanian Building”, No. 01, Club House | Compliance Oflicer of Seemax Resources Limited;

403, Mayiair Corporate Park, Behind DPS School,
Kalali, Kalali, Vadodara, Vadodara - 390012, Gujarat,

Contact Mo.: +91-9204080444/7 226-079-517
Web site: www seeMmaxresources com

Sr. Ho |Mo, of Shares| Number %o | Tolal No. | %to |[Proportionate Allocation Ration of | Number of | % to | Total No. of | % o |Surplus| | | Contact Person: Mr. Jay Trivedi / Contact Person: Ms. K. Sreepiya E-inall: £ 4BamanrastLces. con
applied for ol total | of Shares| total shares per allottees | successiul | lotal shares |[fotal | / Miss Shabnam Khureshi levestor Grievance E-mail: ’ '
(Category | applications applied in available Applicant to applicanls allocated/ Deticit ._ i
“"} recelved gach applicants (atter allotted 14)-(nl Investor Grievance E-mail: InvestonEcamenindia com
categary rounding) complaints@Ewealmingnelworks.com SEBI Registration No: INROODO03753
“' i2) (3 {4 (5) 'ﬂ '“ Betore After (10 (12} (13) 1“; (15 (18] SEBI Hﬂﬂ-lilﬁ!“ﬂ“ Mo; INMODOOT307T
Rounding | Rounding
sy fsc For, SEEMAX RESOURCES LIMITED
141000 | 25.00 141000 | 1172 | B20449 | 820449 | 8000 | FIRM 1 2500 | Bo00 | 1143 | 20440 Sd/-
2 54000 3 75.00 1062000 | B8.28 BI705.51 | 20509850 20000 | FIRM 3 75.00 gopa | 8571 |-1795.51 Mr. AMIT TRIVEDI
S5A000 100 g ) : 50,00 F00 286 | W00.00 . E ) *
GRAND 4 10000 | 1203000 | 100.00 |  70000.00 F ia0s| 70000 |io000 oo || Date: July 05, 2026 Designation: Managing Director
TOTAL Place: Vadodara DIN: 07061447

The Board of Directors of the Company at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for allofment of shares in dematerialized form to various saccessful applicants. The allotment advice
and/or notices are being dispatched to the address of the Applicants as registered with the depositories. Further the instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2028, In case the same is not received within 10 days, investors may contact at the address given betow. The Equity Shares
allocated to successiul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositories concerned. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue, The |
trading is proposed to be commenced on Tuesday, July 07, 2026 subject to receipt of final listing and trading approval from the BSE,

I THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TG 8E INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OM LISTING DR THE BLISINESS
PROSPECTS OF , SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, a pubdic issue of its Equity Shares and has filad the Prospectus with the
(enwnn wealthminenetworks.com) and wabsite of Company at [wenalseemaxresources.com) and on the website of BSE Limited at (www.bseindia.com). Investor should nota that
investment in aquity shares involved high degree of risk. For details, investors should refer to and reply on the Prospectus, including the section titled “Risk Factors” on page no. 30
of the Prospectus, which has been filed with RCGC, before making any investment decision. The Eguity Shares hava not been and will not be registered under the LS. Securities Act
of 1933 as amended {“The Security Act”) and may not be issued or sobd within the United States (as defined im regulations under the Securities Act) except pursuant to an
Note: All capitalized terms used and not defined herein shall have tha respective meaning assigned to them in the Prospectus dated July 03, 2026 (“Prospectus”) filed | sxemption from, orin a fransaction not subject to. the registration requirement of the Securities Act, The equity shares are being offered and sold only outside the United States in
with the Registrar of Company, Ahmedabad. f offshore transaction in compliance with regulations under the Securties Actand the applicable laws of the jurisdiction where those offers and sales ocours.
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| 4
malj | I'Il:l M= . B Back Office: Lucknow E-AUCTION
FORM G %2 LIC HFL :
. i . & X Sth Floor, Jeevan Bhawan-ll, Nawal
INVITATION FOR EXPRESSION OF INTEREST FOR Mahindra & Mahindra Limited BB A Kishore Road, Hazratgani, Lucknow-226001 SALE NOTICE
Registered Office: Gatewsy Building. Apollo Bunder, Mumbai - 40 001 .
qis ce: Gawewsy Building o Bunder, Mumbai - : " - : . — ; ; .
MIE' SRI VENKATA SIVAPARVATHI SPINNING MILLS « CIN: LERAGOMHI945PLCO04558 « Tal- +81 22 6319 1400 WHEREAS the undersigned baing the Authorized Officer of LIC Housing Finance Lid (LIC HFL), under Securitization & Reconstruction of Financial
PRIVATE LIMITED + Website: wyww mahndra.com « E-mall; investorsi@mahindra com Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under section 13 (2) read with Rule 3 of the Security Interest
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY NOTICE OF B0* ANNUAL GENERAL MEETING AND (Enforcement] Rules, 2002 had issued Demand Notice 1o following Borrowers/Morgagors/Guarantors calling upon them to repay the outstanding
IN GUNTUR DISTRICT REMOTE E-VOTING INFORMATION due amount mentioned in the said notices. However, The Bomowers/Mortgagors/Guarantors having failed to repay the said due amount, the
. i i il b g s BV - s i ; undersigned has taken POSSESSION inexercise of powers conferred Us 13(4) and Ui's 14 of the said Act read with the Rule 8.
(Under Regulation 36A(1) of the Insolvency and ' z'mmr'ﬁ'.' e ﬁ;"fcf e 2005 _q:“';_'m; ;Tﬁls?fl::ri:. i i wf:t':ﬂr:{“; r;fﬂ'rﬁ?"m“er This notice is hereby given to the public in general and in particular to the Borrower(s)/Guarantor(s) that the below described immovable property have
Bankruptcy Board of India (Insolvency Audia Visual Mesns ["OMWM} fo ransac the bizinessaes, 2= et farth in the Nofics of tha AGM in been morigaged to the LIC HFL, the possession of which has been taken by the Authonsed Officer of LIC HFL will be sold on "As is where is”, "Asis
Resolution Process for Corporate Persons) campliance with &l applcable prowsians of the Companies Acl, 2013 ('the Act’) and the Rules whatis", and "Whatever there is" & without any recourse basis on below mentioned date as per the brief particulars given here under.
X made thergunder and The SEB| [Lsling Dtigalioms and Dhsciceune Requeemenls) Regulalions, g of Pascriaion of Ot Noti Price(R k Detai -
HEQUlatIﬂHS. 2016) 315 {"SEE| LODR Hequistions™) and the Miisiry of Corporate Affsirs {"MCAT) Genarat Crcular r| Loan No. | Nama scription of Property . of Demand Notice | Reserve Price(Rs.) Ban i3 Date of Inspection
Mo, 032025 dated 22 Saptamber 2025 read with &l applcatie Crrculars fssusd in this regand nel Borrower/Co {All the part & Parcel Date of Poss, Natice | Earnest Money(10%) (Emd to be Last date of
. ps p eg | Date of Poss. Notice |Earnest M
RELEVANT PARTICULARS ("MCA Circitars”) Borrower consisting of) Dues Amount (Rs.) |[Bid increment Amount] Transferred to) submission of
|1| Name of the corporate _ | Ms. Sri Venkata Sivaparvath B e prm el EGn D
debtor along with PAN & | Spinning Mills Private Limited VCIOAN ot s Jereetings it com Vlrtes ot fraih e VCIONM sl _
CIN / LLF No. PAN:AAICS0437N reckoned for the purpose of quorum under seclion 103 of the Acl The Taciity for appeintment of q |Area Office: Aligan],| Property-House on Part of | 23 40,2024 Rs. 19.00.000/- Beneficiary Name
CIN:U17111AP2003PTCO40926 araes by the Membare wil not be aveilsble since this AGM is baing held through VC/OAM, Lucknow P_Sdt Pﬁz? Eﬂha&‘a_tﬂutezﬂﬂl i LIC I'l%nusllj::gll Finance | 20.07.2026
; it - : : e AL Borrower-Mr, Ajay Kumar| & in, siuated &
2 o 1 In complanca wilh the =aid MG Circulars and SEB| Gircular No. SEBIHODOHSDDHS-Pal- 1R 19.03.2025 Rs. 1 .
ﬂd'_l:lI'ESE E‘f thE rEQIEtE.‘rEEl DNQ 1 g’ E 9?, NEar CERIPIESIES dated 55 June 2095 and Masier Clrculer Mo, HI:Z.“'HE'M-'H:F|3325—EFII-FEU?.‘I-3?-EH E rhlast;lia 5“: “l'. Wﬂrﬂ-.ﬁ.lﬂ I'I:'Ii_'-lﬂg gl Ml.',‘ul'lﬂl:"ﬂ_lI 5 19':'r‘:":"]Ir ; E‘ﬂ n? Eﬂzﬁ
office Suryadevara Estates, Etukuru 2005 dated 207 Jaruary 2026, he dssernration of the Nobce of the AGM and (he Inlgraled Vindaswari Prasad| Gram-Para Tenshil and Distt. | Rs. 20,01,255.43 Rs. 10.000/ Beneficiary Branch tl:':l S-I:H} PM
Road, Guntur, Andhra Annual Repor for Financisl Yaar 2025-26, which inter-aia comprises of the Audited Financial Srivastava Lucknow, a5 on 23.10.2024 b ) Name.- upta 3.
Pradesh, India- 522003 Statements abong with the Reports of the Beard-of Directors and Auditors therecn and Rio LB3-C Loco Colany, | Area-48.791 Sgmt. In the + Intt & other Hazaratganj
. : Audited Consaidated Financial Stalements along wih (e Reparts of the suditars Thereon Tor (he Mawaiya, Lucknow, UP-| nama of Mr. Ajay Kumar
3 | URL of website Nil Financa Yeer ended 314 March, 2026 i sleciranic made fo thase Mambers whosa email adcresses 276004 Srivastava Slo Mr. B.P Charges Mr. Dinendra Singh Account Number
. . are redsiered wih [:-e-;*:nan.r:fg.- P_Fﬂll:q:ﬁﬂl.‘l ar the LAHTFEHE:':I{FI_:'l Tem]!!cdr:ges; Liritex, Regstrar Loan Ale Mo, Srivastava, Karki LICHFL141900004 352
4| Details of place where U;rtb‘l: Ponnur Ftuad,dh o Js;ju;&a:uhmar; ;;ﬁﬁrjﬂ-l:t":d ﬂ;;:;:; ¢ ;Frllach ;gn:ria ;G:-Eﬂﬁﬁu b 111900001352 Boundaries- Morth- Rasta, Symbolic Mob-2084778323 21.07.2026
majority of fixed assets | Chebrolu, Guntur, Andhra : ; ; £ : AT South- Plot Deegar Esst-| ppssession IFSC Code 1PMto 2 PM
are located Pradesh - 522 212 _!;Z?;ﬂ:‘:dﬁaﬂmfl_fﬂg 1:,][ ni;:lﬂiz ;E:r- iﬁilﬁad:z:x :Iﬁ;dlggd,::::ﬂﬂfﬁﬁn?ﬁ house Deegar, West-plol E;hn-;x;ﬂﬁgaﬁ?h HDFC0000076
Ulﬁt 2 = KﬂttﬂrEddipatE. Dml:{igs:‘ﬂep:g-_!{ry F'Eﬂ_l:'p.ams._ DEEQEF.
Chebrolu, Patareddipalem, Please note thal these documents are afso uploaded an the wabsite 'of the Company ia 2 Area Office: Aliganj, | Ek Kita Plot No. 301, Khasra 30.00.2021 Rs. 35.00.000/ Beneficiary
Guntur, wivws trahingra.com for your ready reference Lucknow Mo. 315 Mi, Situated at Village - e =i s i ) Name
Andhra Pradesh-522212 A documants refered to m the Notice of the AGM are avadable for electronic nspaction, without !B?rmwer' Mr. Vijay|Bhaptamau, Ward- 29.11.2022 Rs. 3.50.000/ LIC Housing Finance
: any fes, by the Mambers of the Company fram the date of croulstion of the Notice of AGM up ta the Srivastava Slo Mr. Gyan | Haidarganj, District- Lucknow, i Yot = Ltd 20.07.2026
5 | Installed capacity of The Company's major revenue i of AGM L. 11 307 July T026. Mambers seeking to nspecl such documanls can send an emal Prakash Srivastava Area: 126.394 Sq. Mir, inthe | Rs.. 28,82,843.60 HE
main pmductﬁ;‘l EEW-i'C'ES j5 frnm manufa.r_turing cn,itﬂn is) gmr@w MEniaonTg {hiir folio noOP IDVCEert 10. cl.'!' E-Dﬂ'ﬂwm"r 1, HI‘S- name ﬂ-f M|'$ 3L|$|'|E¢'|!B as on 3'} ng_zuz1 HE. 1 uruut”' ‘EEI'IEIIi'I:lal'kI Branch
yarn [Textile Industry]. 4. In compliance with tha provisions of seclion 108 of the Act read with Ruie 20 of the Companies Susheela Srivastava Wio | Srivastava Wio Mr. Gyan + Intt E other ) . Nama:- 20.07.2026
[Unit 1- 33,000 spindles, Unit (Management ard Admiristration] Ruks, 2014 and Reguiation 44 of the SEBI LODR Regulatians [Mr. Gyan Prakash |PrakashSrivastava, Charges Mr. Dinendra Singh | Hazrat Ganj, Lucknow upt;: 4.00 PM
d At ' rtad wilh SEB| Masler Circular No, HOi49/1414(712025-CF D-PODZNITEH 2026 deed 307 January Srivastava Boundedas :- Karki .
2 - 23,000 spindles] zaz&rém ;hmm-'rs pleased fo oifer va;:lljng' raf!.mii u:-T'rls r.I:'rfn'l:-aﬂa. lo sxercse thar right to WDL? 2, Mrs. Arti Khare Wie Mr. | North- Plot Mo, 300 Mob-3984778323 Account No.
. L t I an the resolutions proposed to be passed at the AG he-Lampany has engaced ihe serapes 1|ri'|a]r Srivastava Souths Flot No. 302 LICHFL111900001094
E Quantlt}r and ?alue D-F AS per T-hE' AUdttEd Flnantlal KEinlach o grovge th ll-“J':l'lg 1i.|tii|'||: Thie dadaiad IJ'le.!UE 2] Ingr' aryl acoast ramoln a- A” H.'.I:l Nazim HE ar Euul-_ R | 2y -15 F Ii‘lll'd FI' a ‘E
main products/ services | Statements, Turnover from the cking is prowidad in Nota Mo 26 of the Notice of AGM i b s s b e me. ahl Khare
3010 In last Tinancial year is Rs. 138.48 Crores. [Now CD Tha remote 8-woting will commence on Saturday, 25 July 2026 at 3:00 a.m. {I5T) and will Plot Mo, 501, Lucknow, Possession HOECO00007E 21.07.2026
is inoperative] Pets Saall e i o volng. The emath sovilny hall it ke alowed Beyond i sl O parmiesioo B
5 | od far voting, The remobs s-voling sha ea ayand the A i
2N b P | o said date and time. Oncathe vote on a resolution is cast by 8 member, the same cannot be JE::‘T:;EEEEL EHJ:I:E w::ﬁé;?g:lf
umber of empioyee Ni e - changed subsequently. . - ;
il [Now CD is inoperative] Nitya Mand Srivastava, not with us.).
workmen 5 The Company has opted 2 provde e-voling dumng the AGM which & inbagrated with the VIO ﬁ,',:_ 1081172 New Modal '
s : ol and no Separabte BN B requngd lor the ssma, The ewaling window shall b agtrabed |
8 | Further _r:letaalsltncluldmg Can be collected from the ipy iatrictions. ol the, Chaimn of e Mastin during:the AGM and oy e Wembarsl Egﬁgr'adléﬁg%ﬁu 1GF'CI.
last available f!nanf—'al office of the RP Snarsholdars. aftercing the AGM and whio have nol cast thelr wite on 1k Resolutions Ihrough A 111 1094
statements (with CA Mahalingam Suresh Kumar ramode e-wating and are alheraise ral barmed from doing 5o, shal be eligiie to vole hrough |LeanAicno, 11130000
schedules) of two years, | Office of the Resolution Eanling istem 0 fe A0, Area Office: Aliganj,|P Al
: . : : ' - Al That Parl and Beneficiary Name
lists of creditors, relevant | Professional §. A person whose name appears in the Register of Members or in the Register of Benaficial 3 Lucknow ok Fr:fgrg of Egutiable #D.0E3028 Rs. 28,00,000/- Ue stm:mﬂ““
dates for subsequent : Dwners maintained by the Depasitories as on tve cut-aff date L&, Thuraday, 237 July 2026 -Mr. ;
4 M/s. SPP Insolvency only shall be entitiod to avail the facility of remode e-voting as wallas voting t the AGM. The Borrawer- Mr. Syed Mohd. | Martgaged House Buill on 20.12.2024 Rs. 2,80,000/ Ltd 21.07.2026
events of the process are | Professionals LLP, voting rights of Members shall be in progartion fo their share in the paid-up Equity Share S H. Naqvi Sio Mr. Akbar  Piot Khasra No.125 Mi., :
available at: d Fl CODISSIA Buildi Hussain Nagavi Situatad at S Rs. 28,56,722.54
é:‘-lﬂ' N;:i?l:" anerf.l e ?:ﬂ"ﬂﬂ' IH:: mﬂ*"?ﬂtw‘:ﬂm'ﬂf’dﬂ:ﬁ f the & fter the dspatcn of the Co-Borrower-Mr. Abis Par:;n;ih'lal::na. Bgatfs:'rll?l;a as on 55;1]2.202# Rs. 10,000/ Beneficiary Branch
9 | Eligibility for resolution | Huzur Road, Coimbatore e e ol e e T o S Hussain Nagvi Sio M. | Talab(B K T) Lucknow, 3 Name:- 21.07.2026
: ! ' ' i ol daaber, meny ablan User 1D and passwond by fofowing (ha It & other
applicants under section | Tamil Nadu -641018 pracadure given in the Notes 1o tha Notice of the AGM ShahidHussainNagavi | Area-74.349 Sq.Mtr., In The Ch Hazaratgan| upto 5.00 FM
: both R/ &61527, 3 i arges Mr. Dinandra Singh
25{2}{'1:' ﬂf thE Eﬂde I5 T'. + 91 ?3:{3{} 5‘13"11: T & Member =1 paru;ME mi the AGK aven aller B:ET':EirIE his ﬂght o vole 1h"l:l'Jﬂ|'- remale B S:ﬂar}ganl ﬂﬂafagani EFLI_'|| Mﬂmﬂ‘ ﬂ‘f Hr. AI:}IE H“E““‘l Hﬂrhi
available at: E: svs 5n;;gl_rhc%_m-%ll.mm ! ::-r-; bt ?:rai "'311 be r:;u-e:f '-':lTE:ﬂgla_ar; -; m: Afﬁrfﬂ A Mermber can opt for only sngie mode of Medical Collage, Lucknow Eﬁt /o Shanid Hussain Mob-8984778323 Account Numbar
MsUuresnEunmea icanorg T L8, INFCLEN Tampa 8-v0ong oF Wl a6 She Uttar Pradesh-226003 . Symboli
i . B Tha Motice of the AGM i& dvalabls on the websile of e Corysaiy L8, s mabings som and 1 : g hreed Bounded as :- il Mr. Rahul Khare HGHELI MR
10| Last date for receipt of | 3304 july 2026 watsta of KFintech i ilps-fiewting kfintech com and rra','als::?ll:-a accassad on the webskes of Gmml?r: " ahzeedul | North. Housa of Sefer Possession Mob-0687005550 22.07.2026
expression of interest iha stock axchenges where the shares of the Company are lisied Le, www bssndis com and nﬁgiﬂ R'E&i:igﬂ?'? South- Bhukhand Deegar IFSC Code 1PMto 2 PM
' T : W winy neeindia com, The procedune of remale e-voling & awdlable in the Malioe of The AGR a5 wel : ) '] [East:- Bhukhand Desgar,
e e L T i a1 ot 1ol Mg | o 2 e o e
u r -
P P PP §  In case of any quaries perlaining to atlending AGM through WCHOEWM made, wu may wsit LDEIHNEIHD
12| Last date for submission of obiections 06" Au ust, nitps ameebings kinlech com or cantact af inueslorsifimahindrs com. In cass of any clarficalion(s )
to the FFG\fiEiDHEI list ) 2026 g Higlp conrected with thie ity fr g-voling and”atlending B Ak Ehrodgh VEJOAM moda, 111900000535
. - = ; = Memisers can contact Ms. Surabby Gengatirkar, Managar - Canporale Regisiry, KFintech a1 Selaniom, Area Office; Aligan], [P tv-Ek Kita Hou Beneficiary N
13| Date of issue of final list of prospective | 16" August, Tower B, ot o, 318 32 Financl Cisirct, Nanakvamgura, Hyderaba, Telangana- 500 032, o £ bt i N;E:rar':;am o 440/14 K | 05:02:2024 Rs. 1.07,00.000- | | \ZNi0\ cing Finance o
resolution applicants 2026 al e amail 10 gvoirgipkivech com or call an KFinbectrs. tol free No, 1800-3094-001 Borrower-Mr. Syed|Siuated at Mukliganj, Ward- 26 06,2024 Ra 485000t Ltd
i ; . A 10, The manner of casting wobes through remoie e-voling or through e-voling during the AGKM far Mohammad Hilal Hasan|Daul | District-Lucknow. v WM, = .
14| Date of issue of II'Ifﬂl'r'I‘IIEItl!‘JI'I . 21 X ﬂugl}ﬂf Mesnpers holding shares In demateriatsed mode, phyaical mode and for Merbers who have ral S/o Mr. Raees Abbas AEETLH E‘;;u innluh'l‘-ll!- Rs. 97.86.871.88 H-Eﬂﬂ'fiﬂlﬂr]r Branch
memorandum, evaluation matrix and 2026 ragistanad their a-mal addresses is providad in the Mofice of the AGM. Rizwl i S Mes. Tarsoam Hilid i Rs. 25,000/- Name:- 21.07.2026
request for resolution plans to —— - . a5 on 05.02.2024 Hazaratganj
; e g Mannar of registaring a-mail address: Co-Borrower-Mrs.|Wio Mr. Syed Mohammad + Intt & other upto 5.00 FM
prospective resolution applicants Demat sharsholdars: _ Tarannum Hilal Wio Mr.|Hilal Hasan & Mr. Syed ch Mr. Dinendra Singh _Account Number
15| Last date for submission of resolution EU"'SEPtEthT. Contact raspactive Dapesilory Participant. Syed Mohammad Hilal| Mohammad Hilal Hasan Sio arges Karki LICHFL110200012619
plans 2026 Physical Shareholders: Hasan Both Rlo H.MNo-|Mr. Raees Abbas Rizwi Mob-9984773323
Members hakling shares in physical foem, who have not registered updated thelr e-mad 449114, Hilal House,|Bounded as :- North- House HB—I!E:EEEIJEE“U% 27,07 2026
e : : address!mobda rumber wilh the Comparn are requasied lo regisier their emal addrass and Musaha i, Thakwrganj |De - Sowth- Rasta & Fi Mr. Rahul Kh i oo7e" A
16 F"FD-‘.IE_ES email id to wssmpl.lhc@gmgli.gum / mabiie number with KFintech by sending Formy |3R-1 and other relevent formes o KFinlech &1 Lumnnml'{"-ﬂﬁﬂzsga : WISEQEFEﬁt._ szi af M Eymhnl!: M;h_gﬁﬂumuﬁ;;.ag
submit EOI msureshkumar{@icai.org Fg;_,—..,;; Erm?:.;ra, ?lr?l M, ﬂ;g. Framncas ng-;m_hrqmmm.i.um_ Hyderabiad, Totangana i Ml N i aHan Wkt Hoibk Possession 1PMtc 2 PM
: : : - 5000 . s ; .
17| Details of corporate | The CD is registered under the e — 110200012619 of Akhtar Abbas (Previously
debtors registfati-:-n MSME ca tEgﬂﬂl' 1. Thea Gmrl;lmg.' wil ako lre:lr-:rh-.'r:lﬂrgliw TaI:ir!g.'-:lll_rr.'E wieltas] uLpA?J::am1u ol AGHM ﬁ.;a'rr;rs '.l.1'|-:|r 1900000327 Acchhan Abbas)
y iitled to parth in{ T 1 4] he ] | = : .
status as MSME [Reg no. UDYAM-AP-04-0003129] v b t;; i '"!il_ Eu:n! ’E! ;’;‘:Isjgﬁ';gw oy .f.:ﬂr-"é;“ AR Website of E-Auction ._https:{lwww.bankeauctions.com
| ol S Coimbat ancouraged fo use this facifly of wabcast. During the ive webcast of AGM. Mambers may past thei Place of Inspection of Photocopies : LIC Housing Finance Lid, Back office 5" Floor Jeevan BEhavan Phasell, Naval Kishore Road
D:’fg Y Dg.g;' g {ﬁ? queries in the massage box provided on the soreen, of property documents & Property Hazratgan], Lucknow, Uttar Pradesh- 226001
- b . 12, The resuits shal be declared rof &ar than twa working days from ponchison of the Mesting which x ; . vidar ) P P
CA Ma hallngam EI.II'ESh Kumar 2 wethin fimef rame proscribed under the applcable e, Thee results declaned along with (b Nintie-SF S-auchon Service pro il EIFI India Pr:l'l'ﬂh Liml_t:E':F
RP of M/s Sri Venkata Sivaparvathi Spinning Mills Scrsrizers Raport wil be placed an the websile of the Campany & wnw mahindra.com and the Contact person: :_Mr. Dinendra Singh Karki Mob-8984778323, Mr, Rahul Khare Mob-968700558%
Private Limited [Under CIRF] '*E‘-f::iﬂ w*wm;f Eﬁﬁ_lr:! 2 m_“ﬁg‘;}?ﬂ?ﬂ?"i b Trz"*ﬁ“f&ﬂﬁ il Contact details of E-Auction from the : Mis C1 India Private Limited, Plot No_ 68, 3" Floor, Sector-44, Gurgaon-122003, Haryana,
il 4] yEINA LK) m HHE eik) LIRS B LETEE, SO ] ] = . E
IBBI Reg No. IBBI/IPA-0Q01/1P-P0O0O110/2017-2018/10217 the Equity Shares of the Company are Listed and shal ba displayed &t the Ragisterad Office as service provider ‘ . PH-0124-4302000, Mr. hllti'llaieah Hmrlqar:ll:l ﬂi?ﬂmﬂﬂﬂﬁli. Email: rrllmalesh.kuma:@-;ilndra.m
AFA No. AA1/10217/02/311226/108768 wed a5 the Camarate Office of the Compariy All other terms & conditions of the auction are mentioned as Annexure 2 in the Official Website hitps:lonline lichousing.comleauction/
valid upto 31/12/2026. e R Date 06.07.2026 Place : Lucknow Authorised Officer
Pace: Mumbai SAILESH KUMAR DAGA
Date: 4" July 2026 COMPANY SECRETARY
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9. Allecation lo QiBs (After Technical Rejections): The Basis of Allotment to QIBS, who have bid at Issue Price of  141/- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18 times 1.e1203000 Equity Shares the total number of shares allotted in this category
15 70000 Equity Shares to 4 successful applicant. The category wise basis of allotment is as under:

Gujarat, India.

Tel No.: +91 77788 67143/ 82007 08527
Email: info@weatthminenetworks.com
Website: www wealthminenetworks.com

Road, Chennai- 600 002, India.
Tel Mo.: +91 044 4002 0700 / 2846 0390
Email; iIppi@camenindia.com

Website: www camenindia com

India;

Sr. No |Mo. p::i Sﬂm Number %to | TolalMo.| %to |Proporiionate|  Aflocation Ration of | Number of | % to | Tolal No. of | % to |Surplus INVESTORS, PLEASE NOTE

applied for of total | of Shares | total shares par allottees | successful | total shares | fotal / The detatls of the allotment made would also be hosted on the website of the Registrar to the issue, CAMEO CORPORATE SERVICES LIMITED at www.camesindia.com. All futurs

[Eﬁi';?" “.-E::ﬂﬂ“ 'F\:En“ﬁ in available Applicant nlmi : a'r;ﬁ:“ “:g‘u&“ﬂ" [ﬁﬁ“ﬂ cormespondance in this regard may kindly b addressad to the Registrar to the Issue quoting full name of the First/Sole applicants, serial number of the Application Form, number of

categery s rounding) shares appdied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
i1 (2} (3 {d) {5] i6) i Betore Atter (1) 12} {13} {14} (15) | (18) BOOK RUNNING LEAD MAMAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
Raunding | Rounding " :
off {8) | o (g) 5“6}’,‘%33%
1 8000 199 100,00 1552000 | 10000 | 44000000 | 2211.06] 3000 | 146 199 146 10000 438000 | 9955 |-2000.00 | - bltes ﬁ/-,
Additiona Allotment of 1000 shares fo 2 allotess of 5001 1000 2 | ME | Z 1.37 2000 045 | 2000.00 -

Grand 199 100.00 1502000 | 100.00 |  440000.00 146 100.00 (  a40000 (100.00) 000 ||| wealth Mine Networks Limited CAMEQ CORPORATE SERVICES LIMITED Mr. Pankaj Kewalramani; Company Secretary and
W 215 B, Manek Centre, P N Marg, Jamnagar-361 001, | Address: “Subramanian Building”, No. 01, Club House | Compliance Officer of Seemax Resources Limited;

403, Maylair Corporate Park, Behind DPS Schoaol,
kalali, Kalali, Vadodara, Vadodara - 390012, Gujarat,

Contact Mo.: +91-9904080444,7226-079-517
Web site: www. SeRMAXTESOUrCES. COMm

with the Reqistrar of GCompany, Ahmedabad.

St. Mo [Mo. of Shares| MNumber %o | Total No. | %to |Proportionate Allocation Rafion of | Number of | % to | Total No. of | % to |Surplus| | | Contact Person: Mr. Jay Trivedi / Contact Person: Ms. K. Sreepiya o

applied tor of total | of Shares | total shares per allotiees | successful | total shares | total / Miss Shabnam Khurazhi Investor Grevance E-mail: E-mail: o TR UrEs Col

{Category |applications applied in available Applicant to applicanis allocated/ Deficil lvestor Bl E-mail: s o

wise) received gach applicants |  (after allotted [EEREER | | "WYOHDT GIIOVGNED C-M mmsiﬂ@ﬂmml_lwlm
calegory rounding) complaintsEweattttminangtworks.com SEB| Registration No: INROOOOO3T53
i1 i2) i3 4 %) {6) in Batore Rfter (1) 12 i13) {14) {15) (18) SEBI Registration No: INMODOD13077
Rounding | Rounding
ol (8) | off(g) Fﬂf, SEEMAX RESOURCES LIMITED

i 141000 1 25.00 141000 | 11772 grada | sepda9| a000 | FIRM 1 25.00 BIOD | 11.43 | -204.40 Sd/-
2 :zggg 3 T5.00 1062000 i ] 6178551 | 20596.50 21E:][l:ltl:lﬁ ﬂgh’: : ; ;EEE h?I:'IJE;]I;J H:;: 21;,]9[,5;[,1 MI’. pl.MlT TH'“ED'
GRAND 4 10000 | 1203000 | 10000 |  70000.00 4 weoo| 7om0 |1o000| ooo || Date: July 05, 2026 Designation: Managing Director
TOTAL Place: Vadodara DIN: 07061447

The Board of Directors of the Company at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated ] THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OMN LISTING 08 THE BUSINESS
Stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form to various successful applicants. The allotment advice | PROSPECTS OF, SEEMAX RESOURCES LIMITED.
and/or notices are being dispatched to the address of the Applicants as registered with the depositories. Further the instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is nof recenved within 10 days, investors may contact at the address given below, The Equity Shares
allocated to successhul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositories concerned. The
Companyis taking steps to get the Equity Shares admitied for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue. The
trading is proposed to be commenced on Tuesday, July 07, 2026 subject to receipt of final listing and trading approval from the BSE.

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, a pubfic issue of its Equity Shares and has filed the Prospectus with the
Repqistrar of Companias, Akmedabad ("ROCT). Tha Prospaectus is available on the websita of the SEBI at (www.sebigovin, the website of the Book Running Lead Managar at
{www. wealthminenetworks.com) and website of Company al [www, SEemaxresources.com) and on the website of BSE Limited at [www.bseindia.com). Invastor should note that
investment in equity shares involved high degree of risk. For details, investors shoubd refer to and reply on the Prospectus, including the section titled *Risk Factors” on page no_ 30
of the Prospectus, which has baen filed with ROC, before making any invastment decisian. The Equity Shares hava not been and will not be registered undarthe LS. Sacurities Act
of 1933 as amended {“The Security Act”) and may not be issued or sobd within the United States (as defined in reguiations under the Securities Act) except pursuant (o an
Wote: All capitalized terms used and nol defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 ("Prospectus”) filed | exemplion from, or in a franssction not subject to, the registration requirement of the Securities Act. The equity shares are being offered and sold only outside the United States in

| offshoretransaction in compliance with requiations underihe Securities Actand the applicable laws of the jurisdiction where those offers and sales occours.

Rise
mahind
2 | |1 | M= ‘-t Back Office: Lucknow E-AUCTION
FORM G o) ~ .
¢ LIC HFL 5th Floor, Jeevan Bhawan-ll, Nawal
¥ i i i SR i i
INVITATION FOR EXPRESSION OF INTEREST FOR Mahindra & Mahindra Limited LIC HOUSING FINANGE LTD Kishore Road, Hazratganj, Lucknow-226001 SALE NOTICE
Registerod Office: Gateway Buiking. Apalio Bunder, Mumbai - 200 001 . _ - L ’ = :
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS ! « CIN: memmg:];pa_.;mfﬂpf Tal: 481 72 §919 1400 WHEREAS the undersigned being the Autharized Officer of LIC Housing Finance Ltd (LIC HFL), under Securitization & Reconstruction of Financial
PRIVATE LIMITED + Wabsite: www mahindra com + E-mail; invastors@mahindra com Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under section 13 (2) read with Rule 3 of the Security Interest
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY i (Enforcement) Rules, 2002 had issued Demand Notice to following Borrowers/Mortigagors/Guarantors calling upon them to repay the oulstanding
NOTICE OF 30" ANNUAL GENERAL MEETING AND ; ; , F r , :
due amount mentioned in the said nolices. However, The Borrowers/Mortgagors/Guarantors having failed to repay the said due amount, the
IN GUNTUR DISTRICT " i mﬁi:(:;lﬁf'v:;:“ﬁ::::m:;:‘ S " undersigned has taken POSSESSION inexercise of powers conferred Ui's 13(d) and Ur's 14 of the said Act read with the Rule &
| 1 aish | * dnin i [ | 1 th i i - - 5 = ¥ f : ]
(Under Regulation 36A(1) of t.he Insolvency and o r':’fm“;.fmg“;"mf July 2026 a S0 o (57! ,_hf&@ P G;ﬂgmh’; -:Pﬁgt:er This notice s hereby given Lo the public in general and in particular o the Barrower(s)/ Guarantor(s) that the below described immovable property have
Bankruptcy Board of India (Insoclvency Audlo Visual Means ("OAWM" lo trarsact the buginessas. 35 sat forih in the Notios'of the AGM in been mortgaged to the LIC HFL. the possession of which has been taken by the Authorised Officer of LIC HFL will be sold on *As is where is", "Asis
Resolution Process for Corporate Persons) camliance with all appicable provisians af the Companies Acl, 2013 {the Act’) and Ihe Rules whatis", and "Whateverthera is" & without any recourse basis on below mentioned date as per the brief particulars given hare under,
7 made tersunder and the SEBI [Letng Obigetions - end Discireuns Reguirernents) Regulations - -
Regulations, 2016) 2015 {"SEBI LODR Reguistions®) and. the Miisiry of Corperae Alfairs ("MGA') General Cireular Sr Lean No. | Name of Description of Property | Dt. of Demand Notice | Reserve Price(Rs.) Bank Details Date of Inspection
Mo. DA2025 dated 22 Septambar 2025 read with al apphcabla Croulars issuad in this regard no| Borrower/Co {All the part & Parcel Date of Poss. Notice | Earnest Money(10%) {Emd fo be Last date of
RELEVANT PARTICULARS "MCA, Circidars). Borrower consisting of) Dues Amount (Rs.) |Bid increment Amount] Transferred to) submission of
1| Name of the corporate | Mys. Sri Venkata Sivaparvathi £ T vute s Mty bl S o b U B Bapisiored hlles 1 e COITRIN L S ioay EseeCener) L L AL
debtor along with PAN & | Spinni Mills Pri Hivitad Bulkling, Apctko Burder, Murmba - 400 001, Merbers wil be able 1o atlend the AGM Shraugh E Auction Date
g pinning Mills Private Limit VCADAWM al hiips: Vemestings kfinhach.com Mambers garlisipating through the VOIOSM shall ba - - :
CIN / LLP No. PAN:AAICS0437N reckonad for the purpose of quorum under section 103 of the Act The fecifty for appointment of i Area Office: Aliganj,| Propery-House on Part of 23.10.2024 Rs. 19.00.000/- Beneficiary Name
C{N:U1 ? '! "l "I APEGDE PTCDqU 926 {II'{II{.'H- bll' ":E MI,':ﬂ'hEI‘S wadl I"I{I| m ml&mm E-il'll":ﬂ |h'5- .u',EH is hﬂﬂ,‘; hE“ ||'ﬂl"l.-l3ﬂ |_n|w1 Luﬂnw Fl':"l r'fﬁ'z 15 r::ﬂhﬁsrﬂ Nu‘t&;1 EI:I E] L] LIE Hﬂ“mng FI“!“{:E 2“1“?r2ﬂ2‘3
i t S Care + HOY oD Borrower-Mr. Ajay Kumar | anc in, situated at Ltd
2| Address of the registered | D.No.19-8-97, Near R e T Srivastava Js,un Mr.| Ward-Alamnagar, Mohalla/ | 19-082025 Rs. 1,90,000/-
office Suryadevara Estates, Etukuru 2026 dated 3 January 2026, the desemnatian of the Motice of the AGM and the Integrated Vindaswari Prasad| Gram-Paa Tenshil and Distt. | Rs, 20,01,255.43 Rs. 10,000/ Beneficiary Branch :;f;’ﬁgzpﬁm
Road, Guntur, Andhra Aarssal Reort for Finarcsl Year 2025-26, which inter-afa comgrises of the Audited Firancial Srivastava Lucknow, a5 on 23.10.2024 w0 a Name:- ;
PTE!CIE'E'"I. India- 522003 Blatements glang with the Reporls of {he Beard of Direclors and Audilars thareon and Flo. L'63-C Loco Colony, Area-48.791 Sqmt In the +Intt E:mfer Haumtga“]
3| URL of bsi | Aydited Consaideied Finencial Sintements song Wi the Reports of the Audiors thereon Tor the Mawaiya, Lucknow, UP-| name of Mr. Ajay Kumar o
ol website Mi Firamesd Year anded 319 March. 2025 i ahecironic modie 16 hase Mambers whase email addresses 26004 Srivastava Slo Mr, B.P drges Mr. Dinandra Singh _Account Number
ara-regstered with Dapository Perlicipants or the CompanyKFin Technologes Limled, Regsirer Loan Ale Mo, Srivastava, K.arki LICHEL 114900001352
4 | Details of place where Unit 1: Ponnur Road, fo-an lssue and Share Transfer Agent of the Company (KFintach®) has been complated on 111900001352 Boundarles- Norih- Rasta Symbolle Mob-0984778323 ¥ 21.07.2026
majority of fixed assets | Chebrolu, Guntur, Andhra W, SIS PrINON OGN R WICHR At A GOV J0r SRR L NCACH 01 Ao e South- Plot Deegar East| possession IFSC Code 1PMto 2 PM
dash - 539 Inbagrated Anrual Repart for the Financial Yeer 2025-26 was dispatched an 4% July 2026 to those it SESEID Mr. Rahul Kha
are located EIHL‘I;EES ;{D‘It :jg | shareholders who have not regstered thelr emall ‘addresses with the ComparmyBF infech/ gﬂ;sg Deegar, West-plot ";.,h gaﬁ;?MEEI;g HDFCO0000TR
nit 2 : areddipale, DensilorinsDepastary Pariciants. ik rid :
Chebrolu, Patareddipalem Plaase-note thal thess docunents-ar- alss ytioads Camoany L Area Office: Aligan i
v v 5 : proadied on The website of the Company | & ; ganj, | Ek Kita Plat Mo, 301, Khasra Benaficlary
Guntur, www. mehindra com for your ready raference. . Lucknow _ Mo. 315 Mi, Sduated at Village e Rs. 35,00,000/- Name
e e it uled bty it il I W et eend ULt NS T WO ™
any Tem, by tha 5 gy from aba of croulalian ptice of %5M up ko | ' | f 5 | i I
5| Installed capacity of The Company's major revenue dabe of AGM Le, til 3¢ July 2126, Members seeling ta nspect such documents can send &n emal Prakash Srivastava Area: 126.304 Sq. Mtr, inthe | Rs.. 28.82,843.50 20.07.2026
main products / services is from manufacturing cotton 1 g speclionBmahinudia com mentioning her fala na 0P IDCERE 1D Co- Bn-rrmn:ur- 1. Mrs. | name of Mrs. Susheela as on 39.09.2024 Rs. 10,000/- Bengficlary Branch
yarn I_TEﬂ”'E Industw]_ 4, In complance with the prosslons ol sechion 108 of the At reag with Bule 20 of ihe Companies Susheela Srivastava Wio Srivastava Wio Mr. Gfﬂ“ + Intt '5 DthE’r Name;- 20.07.2026
[Unit 1- 33,000 spindles, Unit (Management and Administration] Rules. 2014 and Regulation 44 of the SEBI LODR: Regulations IMr. Gyan Prakash | PrakashSrivastava, Mr. Dinendra Singh | Hazrat Ganj, Lucknow e 00 PM
3 _ 93 Dﬂﬂls indles] . read with SEBI Master Cirauer No. HOME 141 4(7)2025-CFD-POD2IETE R 2026 dated 30" January Srivastava Bounded as - Charges Karki pto 4.
g P 2025, the Comparty is peesed 10 offer e-valing acilly 1o ils Mambess, lo-exercse her ight 1o vl 2. Mrs. &rti Khare Wio Mr. | North- Plot Mo, 300 Moh-9984778323 Account No:
6| Quantity and value of As per the Audited Financial ;FF Ifi:Ef’rmns .;ﬂme'jﬂ be raﬁf;a-:l :ﬂ 1th' #3;##1 The Dﬂrrl:ﬂ;? IFEE- e-;_a;sﬁﬂ the smm'l:-s of Vijay Srivastava South- Piot No. 302 : LICHFL111900001094
main products/ services  |3tatements, Turnover from the mtl:lg is pc;-f:llr: q N:t::u ?é u"féu“nm?i ;L:GE;;! i Qﬂaﬁﬁn;ﬂ”ﬂ.mﬁ?? E.?:;«t fa“ﬁ, s U Zmp;:y“;sl_ e Pl e IFSC Cod
: : : - Bk ; - nder olic e-
sold in last financial year |Operation for the FY 2023-2024 = -3 _ ez LAgar Mob-9687005599 21.07.2026
- . g will commance on Sxturday, 257 July 202% af 2:00 2.m, (13T} and will Flot Mo, “301, Lucknow, Possession HOFCO0000TE b
Is Rs. 1 3?*?*3“?“’*5- [Now CD Sy Wik, B Iy 26 i 0 . W) e ki o ot s Uttar Pradesh- 226017 (DM permission i 1PM to 2 PM
15 |“ﬂl}E‘ dTl maodule 3 & disabled Tor va nig, Ememote g-vo ngsna Inptbea 2yan the Guarﬂﬂtn!’- HI'. "al“:l = - ;
7 Number aFem plﬂ-"_.l'E*ES.u" sald date and fime, Once the vol o a resolution i cast by a member, the same cannat ba Kumar Srivastava Sio Ml’i. w::sfa;?grfl::{
Mil [Mow CD is inoperative] changed subsequently. Nitya MNand Srivastava, not with us.),
workmen 5. Tha Company has oplad b orovide a-wvoling during the AGM which & intagrabed with the VIO Hm!l' 1081172 Mew Model .
T : platfoemy, Gnd no saparate ogin 5 fequired for the same, The ewoting window shall-be actiated H k p
8| Further _dEtﬂ”S_ mclu_dlng ":-EI-I_‘I be collected from the upan insiructions of the Chaiman of the Mesting during the AGM and only tose Members! U%f;md;;ﬁggﬂﬂf @
last available f!HEﬂCIEﬂ office of the RP Shareholdars. attending the AGM and who hawe not cast their vole an the Rescluticns through A 1419000010
statements (with CA Mahalingam Suresh Kumar remoba a-vofing &nd are oiheratse nol barred from daoing se, shal be sligible to vole (hrough [LoanAicno. 1118 34
schedules) of two years, | Office of the Resolution g-veling system in the AGH S
¥ £ crod | . 2 : : 2 e . 3 Area Office: Allgan], | Property- AN That Part and 20.02.2024 Rs. 28,00,000/- Beneficiary Name
1sts Oof creditors, relevant | Professional b. A person whose name appears inthe Register of Mombers or in the Register of Benalicial Lucknow Parcel of Egutiable LIC Housing Finance
dates fo bsegquent Owners maintainad by the Depositories as on the cut-off date i.e. Thursday, 23 July 2026 3
5 ;-sl'l:' qu Ms. SFP Insolvency enly ahall be apiiled to avail the Tacllity af rempele &-voling as well as vating 2t the AGM. The Borrowst- Mr. Syed Mohd, Mortgaged House Budt e 20.12.20:24 Rs. 2 20 000/ Lid 21.07.2026
EVETLF the process are | Professionals LLF, vating rights of Members shall be in proportion to thair share in the paid-up Equity Share ﬁ"'- Naqgvi Sfo Mr. Akbar | Pint Khasra Mo.125 M, - A2 il
ava‘i aiie atﬂl :'!!'Id' FIEIGI', CDD [SSIA BUIld II'Ig, ﬂap]“ln‘f the Eﬂmpan}raammg:ubnﬁ data ugsainmq&”i S“UE tEd Elli S‘E r&ﬂ’a. 8. Egliﬁl?;}l“
: ; -Bor -Mr. Abi h A : Rs. 10,000/- neficiary Bra
bihility £ . G.D Naidu TDWEfI'“S. Thea persons wha scoure shares and bacome Membars af the Compamy after the dispatch of tha ﬁ:ssainm:mw'“&fn :? Pargana-Mahana, Bakshi ka 85 0n 20.02.2024 RlenFil: “E_ I
9 E|Ig|bl|l¢ﬂf ar FEEDIUt“:_"n HUE':-W Road, Coimbatore, Nodice: and hold shares as on the cut-off date, may abtan User 1D and password by fofowing the Shahid Hu ki N o | Talal (BK.T) Lucknan, + |ntt & other Name:- 21.07.2026
applicants under section | Tamil Madu -641018 grosedire g in he Noles 1o he Netice of he AGM o 1oy, | Area-74.348 Sq.Mir., In The Charges Mr. Dinandra Sinah Hazaratgan upto 5.00 M
25{2}{!1] of the Code is T: +91 73730 52341, 7 A Merbir oy parlicpate in ihe AGH ewn aller exercsing hi ight Lo wate thecugh remate & ;:r:ah' ;jumfa;s;héa?ﬂ Name of Mr. Abis Husia!n I Karki !
available at: E: svssmpl.ibc@gmail.com / :l;tt,r-_; I:-.uﬁuﬂl nal beaiﬂmﬂu wole e n ll';a hf[:‘r‘jﬂmam can opt for only single mods of ME-:IH,“.I]E? Eéllagﬁ LUElJ':nnw . ::::Il Slo Shahid Hussain Mob-8384778323 A b
e r@ltalﬂrg B 'I'I'nemr-k:l.lane ::jf.ﬂ.r;r:ls :v.'ahI:E ;:;;nj;i;:dw;ﬂwpany L2, www.mahindra com and 1ha th:arF' |1~22"I|‘5iﬂl:lﬁ I Boundedas ;- Psymhn[lt Mr. Rahul Khare LICHFL111300000635
10| Last date for receipt of | 3504 july 2026 wbshs of KFinlech L&, bios.iévling Minlech o anq Mty 350 be 6cesso an e webs arantor Wi JaHZeecu | North- House of Sefer aHameion ' 22,07.2026
- = L& il 11l -EQ_IJ: &l ﬂ‘ﬁ'r.aﬂ-n b accessad an e webhstag of Ihb.gﬁa?uﬂ&sgg i,
expression of interest tha stock exchanges whers the shares of the Company ara isted ie. www.bssindia.com and :mnism :{ ' W;:ﬁ’a'g'? South- Bhukhand Deegar IFSC Code 1PMtc 2 PM
11| Date of issue of the provisional list of E August www.nseindia com The precedure of remale e-vating is averdable in She Matice of the AGM e wal M":IE;F' I-::llg. Hu[lgaml [East;- Bhukhand Deegar, HDECOO0007S
: : ; ' as on ihe webeite of KFirfech - ' " | West:- 251 Wide Road
r resol | Lucknow, Uttar Pradesh-
prospective resolution applicants 2026 9. 1n:case.of sy querles pertaining: to.atendig. AGM Mrough VDAV mads, you may sish Coci s
12| Last date for submission of objections 06" August, hitps:fameetings Himsch comar cantact at investorsi@mabindra com, In casa of any clarfication(s) 111900000625
to the orovisional list 2026 nelp connected with the faciiny for a-woling and attending the AGK throogh VC/OAM moda, the
P_ - - - Mernbers e conlacd Ms. Surabhi Gangalincy, Manacer - Corperate Regising KFinlech ol Sekenkim, 4 Area Office: Aliganj, Property-Ek Kita House Beneficiary Name
13| Date of issue of final fist of prospective | 16" August, Towsr B. Pt Na. 31 & 32 Finandial Diirict, Nanakramgud, Hytersha, Telangana- 500 022 ar Lucknow Magar Nigam no. 44914 Kha_ | 0>-02-2024 Rs. 1,07,00,0001- | |i¢ Housing Finance
resolution applicants 2026 al the ameil 1D evtrgi@idinech com or call an KFintachs tol free Mo, 1500-3004.001 Borrower-Mr. Syed|Situated g Muifﬁgam '.'.'ard-l 26 06,2024 " Lid 21.07.2026
; 8 o i . T 1 . 10,70,000/-
: - - 10 Th { cash bas through remota a-vol thrcgh tirg o tha AGKM fa d Hilal | e
14 Date of e of mformation 21" Augus, e e e, i e ot o et T e, P seetarySach
memorandum, evaluation matrix an recgistened thelr e-ial adiresses s provided In the Notics of the AGH Rizwi name of Mrs. Tarannum Hilal P Rs. 25,000/- Name:- 21.07.2026
. . as on 05.02.2024 ! ;
request f.‘:'r FEE':"IUHF'“ F‘la”ﬁ to Manner of reglstering e-mall address: Co-Borrower-Mrs.|Wio Mr. Syed Mohammad + Intt & other Hararatgan) upto.5.00 PM
prospective resolution applicants Demat shareholders: Tarannum Hilal Wio Mr.|Hilal Hasan & Mr. Syed Ch Mr. Dinendra Singh Account Number
15| Last date for submission of resolution | 20" September, Contuct respective Dapository Parbopant Syed Mohammad Hilal|Mohammad Hilal Hasan Sie arges Karki LICHFL110200012618
plans 2026 Physical Shareholders: Hasan Both Rio H.Mo-|Mr. Raees Abbas Rizwi Mob-9984778323
Members halding shares i ghysicel form, - who hawve ned registered updated their a-med 449/14, Hilal House,|Bounded as = North- House 'HDIEE;:EE:D-IJ%%?E“ 22.07.2026
s = . - addras s otk mamber willy Thie ‘l::-l‘:l-'TI-ﬂ-{H'l’r; are recuesled (o I'-H'QLE".EF |hafsr el a=ldress and MUEHhEI | Thakus nl. o - South- Rasla & Ft . Mr. Rahul Kh ; A
16) Process email idto | swssmplibo@gmail:com/ mobie rumber with KFintech by ssrding Form ISR-1 and ether relavant forms o KFisch af i g Mo L G g A Symbolic spimcentoiles
submit EOI msureshkumar@icai.org Salenien. Tower, PIot No-21.32, Financil Disrict, Nanslvamguds. Hyderabad, Telangens U [N, S Hee 8 M Possession o 1PMto 2 PM
] ] i ' ol ] e | .|Hasan Sshab, West:- House
17| Details of corporate | The CD is registered under the e _ 110200012619 of Akhtar Abbas (Previously
debtors registration | MSME category. e Tt Soommpairy ik b SRS HGli)cot I i of, OGEMding ol /ucd, YIS who 111300000327 Acchhan Abbas)
ara enliliad to parficipabe in the AGM Gan view the proceading of AGM by logging on- the wedsta of . _ s
| status as M5SME [HEQ no. UDYAM-AP-04-00031 EQ] KFintech at hitps:’emeslings kfintedh.com wsing their gecura bogin credentiats. Wemben ee Website of E-Auction :_https:ijwww bankeauctions com
Pl e ancouraged bouse this ety of wabcast Duning the lhve weboas] of AGK, Mambers ey past thee Place of Inspection of Photocoples LIC Houslng Finance Ltd. Back office 5" Floor Jeevan Bhavan Phasell, Naval Kishore Road
D:f; : DE‘E} ;n‘?‘:_'? queriss i fhe message box provided on he seen. of property documents & Property Hazratganj, Lucknow, Uttar Pradesh- 226001
: et : 12. Tha results shal be-declarsd nol %Ster than two working days from conckision of the Mesting which 5 2 2
CA Mahalingam Suresh Kumar 5 within timeframe: presribed under the epplicable fzws. The resuls declared along with the Name of &-auction Eervice provider i ke £ Incia Private Um‘_“'ﬁ
Brivate Limited [Under CIRE] wabsite of KFintech hitps:liavoing Kfintech com, mmediately after the rasus are declared and wil Contact details of E-Auction from the : M/s C1 India Private Limited, Plot No. 68, 3" Floor, Sector-44, Gurgaon-122003, Haryana,
IBBI Reg No. IBBI/IPA-D01/IP-PO0110/2017-2018/10217 e oty Blent 4 Wt o 46 Lt e s b Kot o Ly o Mt SUIVIcE provaer S R R000, Wy: Mipiach. Kim i) 197 TG 0eIen, Sralll Miiwest. usacg-Liis.com
w; mET:amrale Offica ;};u tha arw ' All other terms & conditions of the auction are mentioned as Annexure 2 in the Official Website hitps:lonlinelichousing com/eauction/
AFA No. AATM0217/02/311226/108768 Compary
valid upto 31/12/2026. B Date 06.07.2026 Place : Lucknow Authorised Officer
Place: Mumbai SAILESH KUMAR DAGA
Ciate: 4% July 2026 COMPANY SECRETARY
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Sr. Mo |Mo. of Shares| Mumber %io | TotalMo. | % io |Proporlionaie Allocation Ration of | Number of | % 1o | Total No. of | % 1o |Surples
applied for of lolal | of Shares | fotal shares per allofiees | successiul | tofal shares | total /
(Category |applications applied in available Applicant io licants allocated/ Deficit
wise) recaived each applicants|  (afler allotted ((14)-(T)
category rounding)
(1} (2] (3 (4] {5) (B} (7 Balore | Afler {10} {12) (13) (14} (15) | (18
Rownding | Rownding
off (8) | olf{9)
1 AOOD 199 100.00 1532000 | 100.00 44000000 | 221106 | 3000 | 146 199 146 100,00 438000 | 99.55 |-2000.00
Additional AMlatment of 1000 shares to 2 allotees of 5001 1000 2 | 146 2 1.37 2000 045 | *000.00
Grand 199 100.00 1582000 | 100.00 440000.00 146 10000 | 440000 |100.00{ 000
Total

5. Allocation to Q1Bs (After Technical Rejections): The Basis of Allotment to (1Bs, who have bid at Issue Price of ¥ 141,- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18times 1.21203000 Equity Shares the tofal number of shares allotted in this category
is 70000 Equity Shares to 4 successful applicant. The cateqory wise basis of allotmentis as under:

The details of the allotment made would also be hastad on the website of the Registrar to the izsue, CAMED CORPORATE SERVICES LIMITED at www.cameoindia. com. Al future
cormespondenca in this regard may kindly be addressad fo the Registrar to the 1ssue quoting full ngme of the First'Sole applicants, seral number of the Application Farm, number of
shares applied for and Bank Branch where the appiication had been iodped and payment details at the address of the Reqgistrar given Delow,

BOOK RUNNING LEAD MANAGER TO THE ISSUE |

WON

INVESTORS, PLEASE NOTE

COMPANY SECRETARY AND COMPLIANCE OFFICER

..r-“

| ]

REGISTRAR TO THE ISSUE

Saoaee
-

Wealth Mine Melworks Limited

215 B, Manek Centre, P N Marg, Jamnagar-361 001,
Gujarat, India

Tel No.: +91 7r7a8 67143 82007 08527

Email: info@wealthminenetworks.com

Website: www. wealthminanetwarks.com

Contact Person: Mr. Jay Trivedi /

Miss Shabnam Khareshi

Investor Grievance E-mail:

CAMEDO CORPORATE SERVICES LIMITED

Address: “Subramanian Bullding®, No. 01, Club House
Road, Chennai- 600 002, India

Tel No.: +57 044 4002 0700/ 2846 0390

Email; ipo@@camenindia.com

Website: www.cameagindia.com

Contact Person: Ms. K. Sreepiya

Investor Grievance E-mail;

Mr. Pankaj Kewalramani; Company Secretary and
Compliance Dificer of Seemax Rezources Limited;
403, Mayfair Corporate Park, Behind DPS School,
Kalal, Kalall, Vadodara, Vadodara - 390012, Gujaral,
Imdia;

Contact No.: +51-0904089444/7226-079-517
Web sile: www seemaxresources, com

E-mail: C3inseemaxresources. com

Sr. No |Mo, of Shares| Number %io | TotalNo. | % lo |Proportionate Allocation Ration of | Numberof | % 1o | Total No. of | % 1o |Surplus|
lied for ol total | of Shares| lotal shares per aflottees | successful | total shares | lotal 2
| ory |applications) applied in available Applicant fo applicants allocated/ Delicit
wise) recelved each applicants | (after allotted (14)-{T)
category rounding)
(1) (Z) (3 (4} {5) (6} i Belore After 10} (12) (13} {14) (15) | (186)
Rounding| Rounding
off (8) | off (9)

| 141000 25.00 148000 | 11.72 BRO449 | 8204.4% | A000 | ARM 1 25.00 8000 11.43 | -204.49
2 354000 3 75.00 1062000 | 84.28 6178551 | 2099850 20000 |FEM 3 75.00 60000 | 85.71 |-1795.51

354000 000 | 2 |3 ? 50.00 2000 786 | 200000
GRAND 4 100.00 1203000 | 100.00 70000.00 4 100,00 70000 |100.00) 0,00
TOTAL

The Board of Directors of the Gompany at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form 10 vanous successhul applicants. The allotment advice
and/or notices are being dispatched to the address of the Applicants as registered with the depositones. Further the instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares
allocated to successiul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositones concerned. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue., The
trading is proposedto be commenced on Tuesday, July 07, 2026 subject to recelpt of final listing and trading approval from the BSE.

Mote: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 ("Prospectus™) filed

with the Registrar of Company, Ahmedabad,

3E

pompkaintsEwaalthmingnetworks.com

Bl Registration No: INMODO013077

SEBI Reqistration No: INRODDON3T53

Date: July 05, 2026
Place: Vadodara

THE LEVEL OF SUBSCRIPTION SHOLULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF  SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, & pubbic issue of s Equity Shares and has filed the Prospectus with the
Reqistrar of Companies, Ahmedabad ("ROC™), The Prospectus is available on the website of the SEBI at [www sebi.gov.in), the website of the Book Running Lead Manager at
{(www wealthminenatworks.com) and wabsite of Company at (www,seemaxrasources com) and on the website of BSE Limited at (www. bseindia, com). investor should note that
investment in equity shares invohved kigh degree of risk. For details, investors should refer ta and reply on the Prospectus, including the section titled “Risk Factors”™ on page no. 30
of the Prospectus, which has been filed with ROC., before making any invesiment decision, The Equity Shares have not been and will not be registered under the U.5. Securities Act
of 1933 as amendad ("The Security Act”) and may not be issued or sold within the United States (as c¢efined in reguiations under the Securities Act) except pursuant to an
exarmplion from, of in a transaclion nol subject to, the registration requirement of the Securities AcL The equily shares are being offered and sald enly outside the Unied States in
offshore tranzaction in compliance with reguiations under the Securtties Act and the applicable laws of the jurizdiction where those offers and sales ocours.

For, SEEMAX RESOURCES LIMITED
Sd/-

Mr. AMIT TRIVEDI

Designation: Managing Director
DIN: 07061447
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JOURMALISM OF COURAGE ———

FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charaniit Rai Marg, Fort,
Mumbai - 400 001. Tel No.: +91 22 61358900
Email: investor.relations@forbes.co.in Website: www.forbes.co.in

Notice of 107th Annual General Meeting and
E-voting Information

Notice is hereby given that:

1. The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

2. In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October
3, 2024 and SEBI/HO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023
(‘SEBI Circulars') and all other relevant circulars issued from time to time by MCA and
SEBI, permits the holding of AGM of the Company through VC/OAVM without
presence of Members. The AGM of the Company will be held through VC/OAVM. The
Company has sent the Notice of the AGM and Annual Report of the Company for
Financial Year 2025-26 inter alia containing Directors' Report, Corporate Governance
Report, Auditors' Report and the Audited Financial Statements on July 03, 2026,
through electronic mode by National Securities Depository Limited (NSDL) to all the
Members who have registered their email ids.

3. The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also
be made available on the Company's website: www.forbes.co.in. and the website of
stock exchange where the shares of the Company are listed i.e. www.bseindia.com
and on the website of National Securities Depository Limited (NDSL) website:
https://www.evoting.nsdl.com.

4. Pursuantto the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA
Circulars the Members are provided with the facility to cast their votes on all resolutions
set forth in the Notice of the AGM using electronic voting system (remote e-voting),
provided by National Securities Depository Limited (NSDL'").

5. A person whose name is recorded in the Register of members or in the Register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting at the
Meeting through electronic voting system. Any person, who becomes a Member of the
Company after dispatch of the Notice and holds shares as on the cut-off date i.e. July
24, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are
already registered with NSDL for remote e-voting then you can use your existing user
ID and password for casting your vote.

6. The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote at the AGM.

7. Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again at the AGM.

8. For the process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

J

FORBES

For Name Email Address Contact No. Address
E-voting | Mr. Amit Vishal, evoting@nsdl.com | 022 - 4886 7000 [3rd Floor, Naman
Deputy Vice Chambers, Plot
President or C-32, G-Block,
Ms. Pallavi Bandra Kurla
Mhatre, Complex, Bandra
Assistant Vice East, Mumbai,
President Maharashtra
Login | Mr. Amit Vishal, 400051
through [Deputy Vice
NSDL  |President or Ms.
Pallavi Mhatre,
Assistant Vice
President

9. Shareholders holding shares in physical mode and whose email IDs are not registered,
are requested to register their email ID with MUFG Intime India Private Limited
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.com or
investor.relations@forbes.co.in by sending a duly signed request letter mentioning
their Name as registered with the RTA, Address, email ID, Mobile Number, self-
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held.
Members holding shares in dematerialized mode are requested to register/update
their email address with the relevant Depository Participants.

10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the
Annual Report will be sentto Members, except to those Members who have requested
a physical copy of the Annual Report.

For Forbes & Company Limited

Sd/-

Mehul Raval

Company Secretary and Compliance Officer
Membership No. A18300

Place: Mumbai
Date: July 06, 2026

vz
€ JK AGRI GENETICS A LTD.

(CIN: LO1400WEZ000PLC G286}

Regd. Office : ¥, Council House Siree, Koikata -700 001
Secratarial Office : Gulab Bhawan {Rear Wing), 3™ Floor,
&4, Bahadur Shah Zafar Marg, Mew Delhi = 110002
Email: gaglshareholdenfijkmail com, Website: www.jkagn.com
Tal.: #91 33 224870846181, 011 68201265/1891

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26™ ANNUAL GENERAL MEETING

The 26™ Annual General Meeting {"AGM") of he Members of the Company will be
held on Friday, 315t July 2026 at 12:45 P.M. (I5T) through Video Conferencing (“WC")/
Dther Audio Visual Means ("OAVMT), in compliance with all the applicable provisions
af the Companies Act. 2013, rules made theraunder, the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ("SEBI Listing Requiations”) read with
applicable circulars on the matter issued by Ministry of Corporate Afairs ("MCA”) and
securities and Exchange Board of India ("SEBI') to transact the businesses set outin
the Notice calling the AGM. Members aftending the AGM through WC J OAVM shall be
reckoned for the purpose of quorum under Section 103 of the Acl

In compliance with the aforesaid circulars, the Notice of AGM and Annual Repart of the
Company for the Financal Year 2025-26 will be senl only through efectronis mode o
all the Members whose emal addresses are registered with the Company / Registrar
and- Share Transier Agent ("RTA") / Depository Participants ("DF7). Additionally, the
Company is sending Physical latter to shareholders, whose amail ID's ara not
registerad with Company / RTA/ DPs, (providing the weblink, meluding the exact path
where complete details of the Annual Report and the Notice of AGM is available) can
be accessed. The aforesaid documents will also be available on the websiie of the
Company at www.jkagri.com and BSE Lid. al www.bseindia.com and CDSL at
www.evotingindia.com

The Company is providing remate e-Voling faclity [“remole e-Vioting”) to all #s members
ke Gasl their vodes on all the resalutions set oul in the Notice of the AGM. Addilanally,
lhe Company is providing the facity of voting through e-Voting system during the AGM
[*e-Moting”). Detafed procedure for remote e-Voling [ e-Voling and pariicipation in AGM
throwgh VCIOAVM by the Mambers has been provided in the Notice of the AGM.

Mannar of registration/updation of E-mail addresses for receiving Annual Report
and AGM Notice electronlcally:

[a) ForShares held in Demat form: Please registenupdata E-mail addresses with your
respeciive DPs,

(b) For Shares held in physical form: Pleasa provide Form ISR-1 duly filled and
signed along with ather relevant forms to the Company's RTA, Alankst Assignmeants
Limited at Alankit House, 4E12, Jhandewalan Extension, New Delhi- 110065 or
E-mad: ia@alankit.com. Saxd forms are available on the website of the Company
at www.jkagri.com

Members are requested fo carefully read all the Motes set out in Notice of the AGM
inchuding instructions fior joining the AGM and manner of casting vote through remaote
e-\Vialing e-Vialimg during the AGM.

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES

Pursuant to SEBI Circular Mo, HOGEM1311(212026- MIRSD-PODWATH0I2026 dated
30M January 2026, a special window |s opened for one year from 37 Febeuary 2026 Lo
4% February 2027 for transfer and dematenalisation (*demat”) of physicat securities that
wisre soldipurchased priorto 19 Aprl 2010, The special window shall be avaiable for
Transfer Deeds which were exacuted peior bo 75 April 2019 and shall alse include such
transfar requests which were submitted prior 1o said date and were rejected / returned!
not attended ko due bo deficency in the documents | process ( or olherwise. The securities
ransferred under this window shall be mandatorly credited io the transferee cndy in
demat moda and shall be under |ock-in for a period of one year from the date of
registralion of transfer. Such securibes shall nol be transfemed, hen - marked or pledged
during the fack-in period. The procedure for transfer of Securities and conditions bo be
futfihed by the investoriransieree are givenin the aforesaid SEB| Circular which can
ba accessad at www.jkagri.com.

Transfer reguests submitied after 4" February 2027 will not be accepied by the
Company/RTA.

SECOND 100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK™ - FOR KYC AND OTHER
RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT
TRANSFER OF UNPAID / UNCLAIMED DIVIDENDS TO IEPF

The Company has initialed second 100 Days Campaign - “Saksham Niveshak” starting
from 13 April 2026 to 9" July 2026, During this Campaian, he Sharaholders who have
not claimed Dividends or who have not updated their KYC or have any issues related
to Unciaimed Dividends and Shares may write to the Company’s Regisirar and Share
Transfer Agenl ('RTA) and complete the procedure as may be advised by RTA. The
Shareholders who hold Shares in demat farm are requested o approach their Depaosibory
Participants where they maintain their demat aocounts for updating their KYC requirements

Investars who wish 1o avall these opporunities are requestad o conlact our Registrar
and Share Transfer Agent (RTA) - Alankit Assignment Limited &t its Office, Alankat House,
4E12, Jnandewslan-Extension, MNew Delhi = 110055 or E=mail to riai@lalankit.com.

for JK Agri Genelics Lid,
il 8-

r%"'-._: Date: 4 Juby 20026 Anoop Singh Gagsain
Twae Place : New Delhi Company Secretary & Compliance Officer

For Kind Attention of Shareholders: Shareholders holding shares in Physical form are
requested o demataralse falr sharesioomplale ther KYC {Email address; Bank Ale details
ate.) with the Company's RTA,

1

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS
PRIVATE LIMITED
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY
IN GUNTUR DISTRICT
(Under Regulation 36A(1) of the Insalvency and
Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate
debtor along with PAN &
CIN / LLP No.

M/s. 5ri Venkata Sivaparvathi
Spinning Mills Private Limited
PAN:AAICS043 7N
CIN:UT7111APZ003PTCO40926

Address of the registered | D.No.19-8-97, Near

office Suryadevara Estates, Etukuru
Road, Guntur, Andhra
Pradesh, India- 522003
3 | URL of website Mil

Unit 1: Ponnur Road,
Chebrolu, Guntur, Andhra
Pradesh - 522 212

Unit 2 : Kottareddipale,
Chebrolu, Patareddipalem,
Guntur,

Andhra Pradesh-522212

Details of place where
majority of fixed assets
are located

The Company's major revenue
is from manufacturing cotton
yarn [Textile Industry].

[Unit 1- 33,000 spindles, Unit
2 - 23,000 spindles]

Installed capacity of
main products / services

As per the Audited Financial
Statements, Turnover from the
Operation for the FY 2023-2024
is Rs. 138.48 Crores. [Now CD
is inoperative]

Quantity and value of
main products/ services
sold in last financial year

Number of employees/

workmen Nil [Now CD is inoperative]

Further details including
last available financial
statements (with
schedules) of two years,
lists of creditors, relevant
dates for subsequent
events of the process are
available at:

Can be collected from the
office of the RP

CA Mahalingam Suresh Kumar
Office of the Resolution
Professional

M/s. SPP Insolvency
Professionals LLP,

2nd Floor, CODISSIA Building,

G.D MNaidu Towers,

Huzur Road, Coimbatore,
Tamil Nadu -641018

T: +91 73730 52341,

E: swssmpl.ibc@gmail.com /
msureshkumar@icai.org

Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at:

10

Last date for receipt of

3 : 22nd July 2026
expression of interest

11| Date of issue of the provisional list of 01" August,
prospective resolution applicants 2026

12| Last date for submission of objections 06" August,
to the provisional list 2026

13| Date of issue of final list of prospective | 16" August,
resalution applicants 2026

14| Date of issue of information 21" August,
memorandum, evaluation matrix and 2026
request for resolution plans to
prospective resolution applicants

15| Last date for submission of resolution 20" September,
plans 2026

16

Process email id to
submit EOQI

svssmpl.ibc@gmail.com /
msureshkumar@icai.org

17

Details of corporate
debtors registration
status as M5SME

The CD is registered under the
MSME category.
[Reg no. UDYAM-AP-04-0003129]

P

lace : Coimbatore

Date : 04.07.2026

CA Mahalingam Suresh Kumar

RP of M/s Sri Venkata Sivaparvathi Spinning Mills
Private Limited [Under CIRP]

IEBI Reg No. IBBI/IPA-QO01/IP-POOT10/2077-20018/10217
AFA No, AATMD217/02/311226/108768

valid upto 31/12/2026.

’ Rise
mahincra
Mahindra & Mahindra Limited

Reqlstered Office: Gatoway Buidding. Apollo Bunder, Mumag - 400 001
« CIN: LESSSOMH1945FLGI04558 - Tal: 01 23 £919 14400
= Webske: wrw malinga com » E-mall: investorsi@mahindra o

NOTICE OF 80™ ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

1. Natice & heredy given Thal ihe 80° Anaial General Mecling CAGMMesing”) of ihe Company wil
b field on Thursday, 30° July 2026 al 3:.00 pme (15T} through Video Conlerencing ™G [ Oher
sk Wizual Meers (COANY) 1o Irersact the husinesses, &5 sed forh in the Malloe of the AGM in
Lormpiiance wilh all applcable provsons of the Companmes Acl, 2013 The AcT) and (he Rules
made theseundar and the SEB (Listing Obligations and Discioeure Requinsments} Reguistians,
P01 S "SERN LODR Requiatons) and the Minisirg of Corporate Affairs {"WMCAT) General Clrouts
Mo 2025 dabed 22 Saptembier 2025 read with al applicabla Crmudars issued in this ragard
WA CroularsT),
2. [he venue of 1he Mesting shal be deemed ta be the Regisiered Office of the Company L.e. G&teway
Puidng, Apolo Bunder, Mumbal - 400 007, Members wil be able to attend the AGM through
WCITE &t hiips:ilemeetings kiinbech.com Mambers parlicpating throwgh the WVCIDEWM zhal be
eckaned for the pupose of quorem undes section 106 of the Act The faclity for appoinbment of
briveies by B Mambers will nol be anailable since has AGM 5 baing hedd hrough WVCIOEUM
n compliance with ha said MGA Circulars and SEE| Ciruar Mg, SEBYHODDHS DO S-PoD- 1R
CIRA025/83 daled 5 June 2025 and Master Circular Moo HOMS 1401472025 CFD-PODETATEL
PR dated 307 January-2008, the dssemrsation of The Nofce of the AGM and the Inbegrated
Prnual Raport $or Financial Year 2025-28, which inler-aia compnses of the Auditad Finanad
Eiglemants along with the Repors of the Beard of Directors and Auditons therson and
Puacibe) Congolidated Francial Salemants @ong wih ba Reparts of e Audilors haneon for thi
Financial Yaar-endad 31 March, 2026 in electranic mode {o those Membars whase emal sddreszes
e regilened wilh Deposkory Parlicpsnis or the CompanykFin Technologes: Limbed, Regisirar
an [zzue and Shara Transfer Agent of tha Company ("KFinbach”| has been compleled an
By 2036, A bitter providing the webHine ard QR coda for accessing the Natica of AGM and
riegrabed Annual Report for the Francial Year 202520 was dispalched ond® July 2026 fo hose
herehalders who hava not registered thelr emall addreszas wilth the Company®Fintach!
eposkanesDepositary Parlicpants

kase naota thal thess documents are plso uplogded on the websile of the Coempany L,
fa mahindra.com [or your ready felatpce

documents referrad 1o (n the Molice of the AGM are avalable for electronic inspection. withaul
fea, by 1he Membars of (he Compary' troen ha dabe of creulaban of e Motee Gl AGM up o the
pate of AEM Le. fl30° July 2026, Members sesfing [0 inspect such documents can send an amail
o fgmarspect ki mahreda.com menbioring thedr fods na /0P IDVCker 1D
4, n compdance with (he prowsiong of secton 108 of the At read with Rule 20 of the Companies
Managemant and Adminisiralion) Rufes. 2094 and Requlation 44 af the 5EBI LOOR Regulabions
ead wilh SEB! Masser Crcular Mo HOGME 00 47 2025-CFD-FODRIETE 2026 daled 30° Jamuary
PG, he Company & peased 1o ofler ewoliag Redily 1o is Membanz, 1 suercess i right B voba
bn fha resalutions proposed (o be passed &t fthe AGKM. The Company has engaged the senices of
wrirech to provide the e-voting fachity The detaled procedure b logn and access meendte e
ling & provided in Mol Moo 28 of tha Mofics of AGM

hie remote e-voting will commence on Saturday, 25 July 2026 at 3:00 a.m. [IGT) and will

nd on Wednesday, 29 July 2026 a1 05:00 p.m. (I5T] and thersafter, the remote e-voting

odule shall be disabied for voling, The rémote e-vating shall net be allowed beyond the
eaid date and tima. Dnce the vate on a resolution ks cast by a mamber, the same cannot be
e hanged subsagquently,

&, [he Company nas ophed bo prowde e-woting dunng the AGM which & nagreted with the WYEOE
plaltarm, ang g separale iogn @ mequined for the same, Tha ewoling window shal be aclivded
bpon instruchons of the Cherman of the Meeting during the AGM and only thosa Mambsars!
Eharebinlders, attendng the AGM and wha hive not czaf thetr wale on he Resolutions thiough
emale e-wvobing and. ara otharsise nol barred from doing so, =hall be efigible 1o vole throwgh
E-yaling system in-the: AGK

(]

6. W pesrson whise name appears in the Register of Members or in the Register of Beneficial
Pwiiers malnfalned by the Depositories as on the cut-off date i.e, Thursda ¥, 23 July 3026
only shall be entitled to avail the facility of remote 2-voting as well as vofing at the AGM. The
oling rights ol Members shall be [n proporiion (o thalr share in the paid-up Egulty Shane
Capital of the Company as on the cut-off date.

e pearsons who acquing shares and bacome Mermbers al the Comparny - after (b dispaleh of tha
Motice end hokd sheres as on tha cul-cff date, mey oblain User 1D and password by Tolloaing the
procedure grn N The Mobes & 1he Mobice of the A

T, P Mambes may paricipabé in the ASM even alter Beerciing his nohi b wobe throuoh femoie e
paling but shall nod b allawad 1o vale again in 1ha AGR, & Membar can opd for only singhe made of
erling i Bhrough remate e-valing or wating &2 the AGM

8. [he Hotce of the AGK is avsiizbe on tha websile of Ihe Company 8. waw.mahindra.com and the
ebaile of KFntech Lo POpsewling dinlech com and ey’ also be acoessed on the websiles of
EE stock exchangss where 1ha shares of the Compary are isled Lo, wwabssinda.com end

wa nsandiz com The propediee of remale evoling 5 avadable in the Mptice of the AGM as well
on tha wabsite of KFinbach,

8. |n case ol any queries parlaining Lo atbending AGM through WEIOMWM moda, You may wsil
[kipsiemesatings kiinfach. com or conlect al inesiorsi@mehinds cam In casa of any derficaton|s)f
iy connected wiln e facity for esoting and attending Me AGM theough VOIOMM mode, ihe
Wambers can confact Ms. Surabhi Gangalirkar, Managar - Corporata Registry, KFintech al Selenium
fower B, Plot Moo 31 & 32, Financial Digtrict,; Menakramguda, Hyderabad, Telangana- 500 032, or
b el 1D mﬁﬁl:ﬂ-ﬁ.‘rﬁﬂtl' o of G an KFinbeshs Bl Ines Mo, 1800-3084-001

10. The manner of casting wiles through remota e-voling of through e-wobiing during 1he AGM for
Mambers holding shanss 0 cemalesiaksed mods, phiscal moce and for Moembers wha e nol
spistered thair e-mel addrasses k& prosadad in the Motice of the AGM.

Manner of registering e-mail address:

Demat shareholders:

Cantast respecibe Deposhory Particianl

Priysical Shareholdars:

Mambers hoiding shares in physical form, who havae ned ragistered’ updated thar e-mail
sodressimabile number with the Compeny, Br2 requested to register thar emall address and
kel mrier welh BERlech by serdheg Form 15E=1 and ollér rebevant barms 1 KRinlach al
Selenium, Towsr-B. Piot Mo, 21-32, Financial Distrcl, Menakramguda, Hydersbad, Telangana
Iredsa = 500 032 o at the emal 1D e dsfidintech com

11, he Compary wil 2so be providing the factity of lve webcast of proteeding oF AGM, Meambers who
are anflled 10 participaba in the A0 can wew Tha proceading of A5 by logaing an 1ba wabsile of
F miech gt hHps(emeetings kfintach.com using their sacure. login credantiala, Mambers are
fresuraged 1o use ihis Tactily of webcast Dunng the e widcast of AGM, Members may post ihelr
buanies in the messaga box provadad on the sareen,

12. The rasubs shell ba daciared nod labar than twa working days from conclusion af he Mealing which
f= wilhin tmefrgme prescribed undar the applcable lves. The resulls declased along with 1he
Berulinizars Repar! will ba placed on (b webzile of the Compary &l s mahindra cam and e
wetsite of KFntech hitps:levobing kfintech com, immediately &fter the resulls ane declared aad il
e gimuliaresushy forwarded fo BSE Limited and Malional Stock’ Exchange of India Limied, where
ha Equity Gharas of e Company ara Lisied and shall be displayed &t lha Registered Oifica &=
wel s the Corporate Office of the Company

For MAHINDRA & MAHINDRA LIMITED

Edi-
Plage: Mumbal BAILESH KUMAR DAGA
Datp: 4 July 2026 COMPAMY SECRETARY

epaper.ﬂnanqiaiexpress.mn'. . HYDERABAD
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Sr. Mo |Mo. of Shares| Mumber %io | TotalMo. | % io |Proporlionaie Allocation Ration of | Number of | % 1o | Total No. of | % 1o |Surples
applied for of lolal | of Shares | fotal shares per allofiees | successiul | tofal shares | total /
(Category |applications applied in available Applicant io licants allocated/ Deficit
wise) recaived each applicants|  (afler allotted ((14)-(T)
category rounding)
(1} (2] (3 (4] {5) (B} (7 Balore | Afler {10} {12) (13) (14} (15) | (18
Rownding | Rownding
off (8) | olf{9)
1 AOOD 199 100.00 1532000 | 100.00 44000000 | 221106 | 3000 | 146 199 146 100,00 438000 | 99.55 |-2000.00
Additional AMlatment of 1000 shares to 2 allotees of 5001 1000 2 | 146 2 1.37 2000 045 | *000.00
Grand 199 100.00 1582000 | 100.00 440000.00 146 10000 | 440000 |100.00{ 000
Total

5. Allocation to Q1Bs (After Technical Rejections): The Basis of Allotment to (1Bs, who have bid at Issue Price of ¥ 141,- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18times 1.21203000 Equity Shares the tofal number of shares allotted in this category
is 70000 Equity Shares to 4 successful applicant. The cateqory wise basis of allotmentis as under:

Sr. No |Mo, of Shares| Number %io | TotalNo. | % lo |Proportionate Allocation Ration of | Numberof | % 1o | Total No. of | % 1o |Surplus|
lied for ol total | of Shares| lotal shares per aflottees | successful | total shares | lotal 2
| ory |applications) applied in available Applicant fo applicants allocated/ Delicit
wise) recelved each applicants | (after allotted (14)-{T)
category rounding)
(1) (Z) (3 (4} {5) (6} i Belore After 10} (12) (13} {14) (15) | (186)
Rounding| Rounding
off (8) | off (9)

| 141000 1 25.00 148000 | 11.72 BRO449 | 8204.4% | A000 | ARM 1 25.00 8000 11.43 | -204.49
2 354000 3 75.00 1062000 | 84.28 6178551 | 2099850 20000 |FEM 3 75.00 60000 | 85.71 |-1795.51

354000 000 | 2 |3 ? 50.00 2000 786 | 200000
GRAND 4 100.00 1203000 | 100.00 70000.00 4 100,00 70000 |100.00) 0,00
TOTAL

The Board of Directors of the Gompany at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form 10 vanous successhul applicants. The allotment advice
and/or notices are being dispatched to the address of the Applicants as registered with the depositones. Further the instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares
allocated to successiul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositones concerned. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue., The
trading is proposedto be commenced on Tuesday, July 07, 2026 subject to recelpt of final listing and trading approval from the BSE.

Mote: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 ("Prospectus™) filed
with the Registrar of Company, Ahmedabad,

INVESTORS, PLEASE NOTE

The details of the allotment made would also be hastad on the website of the Registrar to the izsue, CAMED CORPORATE SERVICES LIMITED at www.cameoindia. com. Al future
cormespondenca in this regard may kindly be addressad fo the Registrar to the 1ssue quoting full ngme of the First'Sole applicants, seral number of the Application Farm, number of
shares applied for and Bank Branch where the appiication had been iodped and payment details at the address of the Reqgistrar given Delow,

BOOK RUNNING LEAD MANAGER TO THE ISSUE |

WON

REGISTRAR TO THE ISSUE

COMPANY SECRETARY AND COMPLIANCE OFFICER

..-'.‘ ™
S }

-

Tel No.: +91 7r7a8 67143 82007 08527
Email: info@wealthminenetworks.com
Website: www.wealthminenetwarks.com
Contact Person: Mr. Jay Trivedi /

Miss Shabnam Khareshi

Investor Grievance E-mail:
comphintsEwaalthminenatworks, com
SEBI Registration No: INMODDO13077

Wealth Mine Networks Limited CAMEO CORPORATE SERVICES LIMITED
215 B, Manek Centre, P N Marg, Jamnagar-361 001, | Address: “Subramanian Bullding”, No. 01, Club House
Gujarat, India Road, Chennai- 600 002, India

Tel No.: +571 044 4002 0700 ¢ 2846 03490
Email; ipo@@camenindia.com

Website: www.cameagindia.com

Contact Person: Ms. K. Sreepiya

Investor Grievance E-mail;

SEBI Reqistration No: INRODDON3T53

Mr. Pankaj Kewalramani; Company Secretary and
Compliance Dificer of Seemax Rezources Limited;
403, Mayfair Corporate Park, Behind DPS School,
Kalal, Kalall, Vadodara, Vadodara - 390012, Gujaral,
Imdia;

Contact No.: +51-0904089444/7226-079-517
Web sile: www seemaxresources, com

E-mail: C3inseemaxresources. com

Date: July 05, 2026
Place: Vadodara

For, SEEMAX RESOURCES LIMITED
Sd/-

Mr. AMIT TRIVEDI

Designation: Managing Director
DIN: 07061447

THE LEVEL OF SUBSCRIPTION SHOLULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

PROSPECTS OF  SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions and other considerations, & pubbic issue of s Equity Shares and has filed the Prospectus with the
Reqistrar of Companies, Ahmedabad ("ROC™), The Prospectus is available on the website of the SEBI at [www sebi.gov.in), the website of the Book Running Lead Manager at
{(www wealthminenatworks.com) and wabsite of Company at (www,seemaxrasources com) and on the website of BSE Limited at (www. bseindia, com). investor should note that
investment in equity shares invohved kigh degree of risk. For details, investors should refer ta and reply on the Prospectus, including the section titled “Risk Factors”™ on page no. 30
of the Prospectus, which has been filed with ROC., before making any invesiment decision, The Equity Shares have not been and will not be registered under the U.5. Securities Act
of 1933 as amendad ("The Security Act”) and may not be issued or sold within the United States (as c¢efined in reguiations under the Securities Act) except pursuant to an
exarmplion from, of in a transaclion nol subject to, the registration requirement of the Securities AcL The equily shares are being offered and sald enly outside the Unied States in
offshore tranzaction in compliance with reguiations under the Securtties Act and the applicable laws of the jurizdiction where those offers and sales ocours.
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FORBES

Notice is hereby given that:
.

FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charaniit Rai Marg, Fort,
Mumbai - 400 001. Tel No.: +91 22 61358900
Email: investor.relations@forbes.co.in Website: www.forbes.co.in

Notice of 107th Annual General Meeting and
E-voting Information

The 107th Annual General Meeting (AGM) of the Members of the Company will be held
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing ('VC') / Other
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated
May 14, 2026. Members attending the AGM through VC / OAVM shall be counted for
the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.

In accordance with the Ministry of Corporate Affairs (MCA) Circular Nos. 20/2020
dated May 5, 2020 and subsequent circulars issued in this regard, the latest being
03/2025 dated September 22, 2025 ('MCA Circulars') and Securities and Exchange
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October
3, 2024 and SEBI/HO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023
(‘SEBI Circulars') and all other relevant circulars issued from time to time by MCA and
SEBI, permits the holding of AGM of the Company through VC/OAVM without
presence of Members. The AGM of the Company will be held through VC/OAVM. The
Company has sent the Notice of the AGM and Annual Report of the Company for
Financial Year 2025-26 inter alia containing Directors' Report, Corporate Governance
Report, Auditors' Report and the Audited Financial Statements on July 03, 2026,
through electronic mode by National Securities Depository Limited (NSDL) to all the
Members who have registered their email ids.

The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also
be made available on the Company's website: www.forbes.co.in. and the website of
stock exchange where the shares of the Company are listed i.e. www.bseindia.com
and on the website of National Securities Depository Limited (NDSL) website:
https://www.evoting.nsdl.com.

Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the
Secretarial Standard on General Meetings issued by Institute of Company Secretaries
of India and Regulation 44 of the SEBI Listing Regulations, as amended and the MCA
Circulars the Members are provided with the facility to cast their votes on all resolutions
set forth in the Notice of the AGM using electronic voting system (remote e-voting),
provided by National Securities Depository Limited (NSDL'").

A person whose name is recorded in the Register of members or in the Register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday July
24,2026 only shall be entitled to avail facility of remote e-voting as well as voting at the
Meeting through electronic voting system. Any person, who becomes a Member of the
Company after dispatch of the Notice and holds shares as on the cut-off date i.e. July
24, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.com or investor.helpdesk@in.mpms.mufg.com. However, if you are
already registered with NSDL for remote e-voting then you can use your existing user
ID and password for casting your vote.

The Remote e-voting period shall commence on Tuesday, July 28, 2026 (9:00 a.m.)
(IST) and ends on Thursday, July 30, 2026 (5.00 p.m.) (IST) after which voting shall not
be allowed. Once the vote on a resolution is cast by the Member by e-voting, he/she
shall not be allowed to change it subsequently. E-Voting shall also be made available at
the 107th AGM and the members who have not cast their vote through remote e-voting
shall be able to vote at the AGM.

Members who have cast their vote by remote e-voting prior to the 107th AGM may also
attend the 107th AGM but shall not be entitled to vote again at the AGM.

For the process and manner of e-voting, Members may refer to the instructions in the
Notice of 107th AGM and to the Frequently Asked Questions (FAQs) and e-voting user
manual available at https://www.evoting.nsdl.com.

For Name Email Address Contact No. Address

E-voting | Mr. Amit Vishal, evoting@nsdl.com | 022 - 4886 7000 [3rd Floor, Naman
Deputy Vice Chambers, Plot
President or C-32, G-Block,
Ms. Pallavi Bandra Kurla
Mhatre, Complex, Bandra
Assistant Vice East, Mumbai,
President Maharashtra

Login [ Mr. Amit Vishal, 400051

through [Deputy Vice

NSDL  |President or Ms.
Pallavi Mhatre,
Assistant Vice
President

9. Shareholders holding shares in physical mode and whose email IDs are not registered,

10. As per the aforesaid MCA Circulars and SEBI Circulars, no physical copies of the

Place: Mumbai
Date: July 06, 2026

are requested to register their email ID with MUFG Intime India Private Limited
(Registrar & Share Transfer Agent) (RTA) atinvestor.helpdesk@in.mpms.mufg.com or
investor.relations@forbes.co.in by sending a duly signed request letter mentioning
their Name as registered with the RTA, Address, email ID, Mobile Number, self-
attested copy of PAN, DPID/Client ID or Folio Number and number of shares held.
Members holding shares in dematerialized mode are requested to register/update
their email address with the relevant Depository Participants.

Annual Report will be sentto Members, except to those Members who have requested
a physical copy of the Annual Report.

For Forbes & Company Limited

Sd/-

Mehul Raval

Company Secretary and Compliance Officer

Membership No. A18300

vz
€ JK AGRI GENETICS A LTD.

(CIN: LO1400WEZ000PLC G286}

Regd. Office : ¥, Council House Siree, Koikata -700 001
Secratarial Office : Gulab Bhawan {Rear Wing), 3™ Floor,
&4, Bahadur Shah Zafar Marg, Mew Delhi = 110002
Email: gaglshareholdenfijkmail com, Website: www.jkagn.com
Tal.: #91 33 224870846181, 011 68201265/1891

NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26™ ANNUAL GENERAL MEETING

The 26™ Annual General Meeting {"AGM") of he Members of the Company will be
held on Friday, 315t July 2026 at 12:45 P.M. (I5T) through Video Conferencing (“WC")/
Dther Audio Visual Means ("OAVMT), in compliance with all the applicable provisions
af the Companies Act. 2013, rules made theraunder, the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ("SEBI Listing Requiations”) read with
applicable circulars on the matter issued by Ministry of Corporate Afairs ("MCA”) and
securities and Exchange Board of India ("SEBI') to transact the businesses set outin
the Notice calling the AGM. Members aftending the AGM through WC J OAVM shall be
reckoned for the purpose of quorum under Section 103 of the Acl

In compliance with the aforesaid circulars, the Notice of AGM and Annual Repart of the
Company for the Financal Year 2025-26 will be senl only through efectronis mode o
all the Members whose emal addresses are registered with the Company / Registrar
and- Share Transier Agent ("RTA") / Depository Participants ("DF7). Additionally, the
Company is sending Physical latter to shareholders, whose amail ID's ara not
registerad with Company / RTA/ DPs, (providing the weblink, meluding the exact path
where complete details of the Annual Report and the Notice of AGM is available) can
be accessed. The aforesaid documents will also be available on the websiie of the
Company at www.jkagri.com and BSE Lid. al www.bseindia.com and CDSL at
www.evotingindia.com

The Company is providing remate e-Voling faclity [“remole e-Vioting”) to all #s members
ke Gasl their vodes on all the resalutions set oul in the Notice of the AGM. Addilanally,
lhe Company is providing the facity of voting through e-Voting system during the AGM
[*e-Moting”). Detafed procedure for remote e-Voling [ e-Voling and pariicipation in AGM
throwgh VCIOAVM by the Mambers has been provided in the Notice of the AGM.

Mannar of registration/updation of E-mail addresses for receiving Annual Report
and AGM Notice electronlcally:

[a) ForShares held in Demat form: Please registenupdata E-mail addresses with your
respeciive DPs,

For Shares feld in physical form: Pleasa provide Form ISR-1 duly filled and
signed along with ather relevant forms to the Company's RTA, Alankst Assignmeants
Limited at Alankit House, 4E12, Jhandewalan Extension, New Delhi- 110065 or
E-mad: ia@alankit.com. Saxd forms are available on the website of the Company
at www.jkagri.com

(b)

Members are requested fo carefully read all the Motes set out in Notice of the AGM
inchuding instructions fior joining the AGM and manner of casting vote through remaote
e-\Vialing e-Vialimg during the AGM.

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES

Pursuant to SEBI Circular Mo, HOGEM1311(212026- MIRSD-PODWATH0I2026 dated
30M January 2026, a special window |s opened for one year from 37 Febeuary 2026 Lo
4% February 2027 for transfer and dematenalisation (*demat”) of physicat securities that
wisre soldipurchased priorto 19 Aprl 2010, The special window shall be avaiable for
Transfer Deeds which were exacuted peior bo 75 April 2019 and shall alse include such
transfar requests which were submitted prior 1o said date and were rejected / returned!
not attended ko due bo deficency in the documents | process ( or olherwise. The securities
ransferred under this window shall be mandatorly credited io the transferee cndy in
demat moda and shall be under |ock-in for a period of one year from the date of
registralion of transfer. Such securibes shall nol be transfemed, hen - marked or pledged
during the fack-in period. The procedure for transfer of Securities and conditions bo be
futfihed by the investoriransieree are givenin the aforesaid SEB| Circular which can
ba accessad at www.jkagri.com.

Transfer reguests submitied after 4" February 2027 will not be accepied by the
Company/RTA.

SECOND 100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK™ - FOR KYC AND OTHER
RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT
TRANSFER OF UNPAID / UNCLAIMED DIVIDENDS TO IEPF

The Company has initialed second 100 Days Campaign - “Saksham Niveshak” starting
from 13 April 2026 to 9" July 2026, During this Campaian, he Sharaholders who have
not claimed Dividends or who have not updated their KYC or have any issues related
to Unciaimed Dividends and Shares may write to the Company’s Regisirar and Share
Transfer Agenl ('RTA) and complete the procedure as may be advised by RTA. The
Shareholders who hold Shares in demat farm are requested o approach their Depaosibory
Participants where they maintain their demat aocounts for updating their KYC requirements

Investars who wish 1o avall these opporunities are requestad o conlact our Registrar
and Share Transfer Agent (RTA) - Alankit Assignment Limited &t its Office, Alankat House,
4E12, Jnandewslan-Extension, MNew Delhi = 110055 or E=mail to riai@lalankit.com.

for JK Agri Genelics Lid,

ﬁ“‘ sa-
} Date: 4 Juby 20026 Anoop Singh Gagsain
Twae Place : New Delhi Company Secretary & Compliance Officer

For Kind Attention of Shareholders: Shareholders holding shares in Physical form are
requested o demataralse falr sharesioomplale ther KYC {Email address; Bank Ale details
ate.) with the Company's RTA,

1

RELEVANT PARTICULARS

FORM G

INVITATION FOR EXPRESS5ION OF INTEREST FOR
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS
PRIVATE LIMITED
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY
IN GUNTUR DISTRICT

(Under Regulation 36A(1) of the Insalvency and
Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons)
Regulations, 2016)

Name of the corporate
debtor along with PAN &
CIN / LLP No.

M/s. 5ri Venkata Sivaparvathi
Spinning Mills Private Limited
PAN:AAICS043 7N
CIN:UT7111APZ003PTCO40926

Address of the registered | D.No.19-8-97, Near

office Suryadevara Estates, Etukuru
Road, Guntur, Andhra
Pradesh, India- 522003
3 | URL of website Mil

Unit 1: Ponnur Road,
Chebrolu, Guntur, Andhra
Pradesh - 522 212

Unit 2 : Kottareddipale,
Chebrolu, Patareddipalem,
Guntur,

Andhra Pradesh-522212

Details of place where
majority of fixed assets
are located

The Company's major revenue
is from manufacturing cotton
yarn [Textile Industry].

[Unit 1- 33,000 spindles, Unit
2 - 23,000 spindles]

Installed capacity of
main products / services

As per the Audited Financial
Statements, Turnover from the
Operation for the FY 2023-2024
is Rs. 138.48 Crores. [Now CD
is inoperative]

Quantity and value of
main products/ services
sold in last financial year

Number of employees/

workmen Nil [Now CD is inoperative]

Further details including
last available financial
statements (with
schedules) of two years,
lists of creditors, relevant
dates for subsequent
events of the process are
available at:

Can be collected from the
office of the RP

CA Mahalingam Suresh Kumar
Office of the Resolution
Professional

M/s. SPP Insolvency
Professionals LLP,

2nd Floor, CODISSIA Building,

G.D MNaidu Towers,

Huzur Road, Coimbatore,
Tamil Nadu -641018

T: +91 73730 52341,

E: swssmpl.ibc@gmail.com /
msureshkumar@icai.org

Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at:

Last date for receipt of

3 : 22nd July 2026
expression of interest

11| Date of issue of the provisional list of 01" August,
prospective resolution applicants 2026

12| Last date for submission of objections 06" August,
to the provisional list 2026

13| Date of issue of final list of prospective | 16" August,
resalution applicants 2026

14| Date of issue of information 21" August,
memorandum, evaluation matrix and 2026
request for resolution plans to
prospective resolution applicants

15| Last date for submission of resolution 20" September,
plans 2026

Process email id to
submit EOQI

svssmpl.ibc@gmail.com /
msureshkumar@icai.org

Details of corporate
debtors registration
status as M5SME

The CD is registered under the
MSME category.
[Reg no. UDYAM-AP-04-0003129]

P

Date : 04.07.2026

lace : Coimbatore

CA Mahalingam Suresh Kumar

RP of M/s Sri Venkata Sivaparvathi Spinning Mills
Private Limited [Under CIRP]

IEBI Reg No. IBBI/IPA-QO01/IP-POOT10/2077-20018/10217
AFA No, AATMD217/02/311226/108768

valid upto 31/12/2026.
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Mahindra & Mahindra Limited

Reqlstered Office: Gatoway Buidding. Apollo Bunder, Mumag - 400 001
« CIN: LESSSOMH1945FLGI04558 - Tal: 01 23 £919 14400
= Webske: wrw malinga com » E-mall: investorsi@mahindra o

NOTICE OF 80™ ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

. Natice & herehy given thal 1he 80° Annial General Meeting CAGMMesting] of ke Cormpany wall
ba feld on Thursday, 30° July 2026 al 3:00 p.m (15T} fhraugh Video Conlerending ™G Wb
Aucko Visual Means (08T 1o irersac the businesses, &5 set forh in the Kotice of the AGM In
complianca wilh all applcable provisons al the Companies Acl, 2013 [The Ac) and he Rules
mada thereundar and the SEBY |Listing Obligations end Discheurs Requinaments} Reguistians,
015 ("3EBI LDDR Repuabons™) and . Minisiry of Corporate AMfairs "MCAT) General Circutar
Moo 032025 dated 22 Septermber 2025 read with al applcabla Circulars issued in this ragard
("SICA Ciroulars"),

3. The Venue of 1he Mesting shal be deemed ta be the Regisiered Office of the Company L.e. G&teway

Buidng, Apolo Bunder, Mumbal - 400 001, Members wil be able to attend the AGM through

WO at hlips:ameetings. kfintech.com. Mambers parlicipating throwgh the VGO =ihall be

reckaned for the purpose of quorum under ssction 108 of the Act The fadity for appanbment of

prociis by e Meambers will ol be anailatie since thes G0 i baig held (eough VCICHEM

in compliance with the said MCA, Ciroulars and 5EB| Cimudar Mg, SEBVHO/DDHE DO S-PoD- 1R

CIRI2025/83 daled 5* Juns 3025 and Masier Circular Moo HOM B4 72025 CF D-POCETATEY

026 cated 307 January 2025, the dssermirsdion of The Momce of the AGM and the Inkegrated

Annua Raport for Financial Year 2025-28, which inler-sfa compnses of the Audited Finandal

Siplamants along with the Reports of the Board of Directors and Auditors therson and

Auckled Consolidaled Francal Stalemants along wih (ha Repards of e Auditors thonean for fhi

Financial Yaar-erdad 31" Mearch. 2026 in eleciranic made o those Membars whose émal eddreszes

are regibered with Deposkory Parlicpsnis or the CompanykFin Technologes: Limbed, Regisirar

o an [zzue and Shara Transfer Agent of tha Company "KFinkach”] has been compleled an

4% July 26, A letter providing the wet-link and OF code for accessing the Watice of AGM and

Irtegrabed Annua Report for the Francil Year 2025-25 was dispalched ond® July 20026 ko hose

sharehalders wha hava not regiziered thelr emall addressas with the CompanyKFinlach!

DeposkonesDepositany Parlicpants

Flease note thal theae documends are glao uplosded on the websile of the Coapany |e,
winw miahindra.com [or your ready felatapce

All documents referrad 1o [n the Molice of the AGM are avalable for etectronic inspection. withaul
army fee, by (e Membars of the Compary Broem he date of croulabon of e Nolce ol AGM up 1o the
cate of AGM Le. G30F My 2026, Members seesing o inspect such documents can sand an amail
b ggmirspeclianEmrahirddia.com mentioning their foa na, /0P ID0Ckerd 1D

In compdance with the prowsiong of saction 108 of the Act read with Fube 30 of the Comparies
(Managemant and Adminisiralion) Rufes. 2094 and Regulation 44 of the 5EBI LODR Raguiatiores
read with SEBI Masser Croudar Mo, HOMS M &[T 20 25-CFO-PODNETEY 2026 daled 30* January
2026, e Company & pleased 10 ofler ewling Recily o s Members, ba eusrciss haie right to vola
on fhe resolutions propased 1o be passed & the AGM. The Company has engaged the senices of
KFirech o provide the e-voting faciity The detaled procedure b logn @nd access remote &
viling: & providiad in Mole Moo 28 of tha Mofics of AGM

The mmote e-vating will commence on Saturday, 25" July 2026 at 3:00 a.m. (1ET) and will
end on Wednesday. 2% July 2026 at 05:00 pom. (I5T) and thersaftar, the remote e-woting
madule shall be disabbed for voting, The rémeta e-vating shall net be allowed beyond the
said date and tima. Once the vate on a resolution Bs cast by a mamber, the same cannot be
changed subsagquenily,

&, The Company nas ophed bo prowde e-woting dunng the AGM which i inagrated with the YOS
plaltgrm, and ne sepanale logn & mequieed 1o the same, The ewmling window 2hal be aclivded
upen instruchions of the Charman of the Meeling during the AGM and only thase Mambars!
Eharehnlders, attending the AGM and who have not ca? thedr wite on the Resolutions hiough
remale e-vobing and. ane dtharsize rod barred from daing so, shall be eligibla o vala throwegh
e-wling system n-the AGM

. & pesrsonwhise name appears in the Register of Members or in the Register of Beneficial
Qwriers malnfalned by the Depositories as on the cut-off date i.e, Thursda ¥, 23 July 3026
only shall be entitled to avail the facility of remote e-voting as well as woting at the AGM. The
voling rights of Members shall be In proporiian o thekr share in the paid-up Equlty Share
Capital of the Company as an the cul-off data.

Thee pargons who acquing shares and bocome Membars ol the Comparny after (e dispaleh of the
Motoe end hold sheres as on lhe cut-off dats, mey abtain User 10 and pas=word by folloaing the
procecure gren N he Mobes & 1he Mobice of the A

& Mamber may paricipate in the A5 even aller Bxercaing his okl B0 wobe thiouch remobe &
valing bt shall not be allowed 1o vale again n tha AGM. A Membar can opd for oniy singh made of
wiling i.e thraugh remate e-woling o waling &4 the AGKM

§i. The Motice of the AGK is awsiizble on tha websile of Ihe Company 8. waw.mehindra.com and the
webeile of KFntech |a. Milpsiewling dinlech com and may alio be acorssed on the websiles of
the slock exchangss where the shares of the Company are §sbed e, wew.bseinda.com and
www.nsanchia com The procedure of remole e-voling is avalable in the Metice of the AGM as well
g on lhe wabsite of KFirbach,

8. In case ol any queries parlaining Lo atbending AGM through WEIOMM moda, You may wsil
htips:emesatings kifiréach. com or comlect 3l inesiorsi@mehindrs cam In cass of any derficaton|s)
hedip connectad willh the fasity flor eswoling and attending fe AGK ihraugh VEIOWM mode, the
Flambers. can contact Ms. Surabhi Gangalirkar, Managar - Corporata Registry, KFinbech al Selenium
Tower B, Plot Moo 31 & 32, Financial District; Menskramguda, Hydersbiad, Telargana- 500 032, o
& (b el 1D mﬁﬁl:ﬂ-ﬁ.‘rﬁﬂtl' o of G an KFinbeshs Bl Ines Mo, 1800-3084-001

10. The manner of casting wies through remota e-voling of through e-woiing during 1he AGM for
Mambers hokding shanes i oemalediabsed mode . phiscal moce and for Mambers who B nol
registered thar e-mefl addresses i provadad in the MoSice of the AGM.

Manner of registering e-mail address:

Demat shareholders:
Cantast respecibe Deposhory Particianl

Priysical Shareholdars:

Mambers hoiding shares in physical form, who havae ned ragistered’ updated thar e-mail
sodressimabile number with the Compeny, Br2 requested to register thar emall address and
kel mrier welh BERlech by serdheg Form 15E=1 and ollér rebevant barms 1 KRinlach al
Selenium, Towsr-B. Piot Mo, 21-32, Financial Distrcl, Menakramguda, Hydersbad, Telangana
Iredsa = 500 032 o at the emal 1D e dsfidintech com

1. The Compeary wil dse be providing the faclity of live webcast of proteading oF AGM, Meambers who
are anflled 10 participaba in the A0 can wew (ha proceading of A5M by logaing an 1ba wabsile of
KFimech al htps:/emeetings kfintech.com using their sacure login credantials, Mambers ane
Ereuraged 1o use ihis Taciily of webcast Dunng the e wisheast of AGM, Members may post thelr
guanies in tha messega box provadad on the saeen,

. The rasulis shell ba daciared nof |bar than twao working days from conclusian af (he Mealing which
i wilhin tmefrgne prescribed undar the applcable lves. The resulls declaned along with 1he
Scrulinizars Report will ba placed on 1ha websils of tha Company al www mahindra can and the
websile of KFintech hitps:levobing kfintech com, immediately &fter the resulls ane dedared aad il
b simullareoisly fomwarded o BSE Limited and Maliond Stock Exchange of Bvdla Limfed, where
tha Equiy Sharas of Ihe Company are Listed and shal be dsplaved &l Ihe Regstered Offica &=
wel g the Corporate Office of the Companyg

[

For MAHINDRA & MAHINDRA LIMITED

Edi-
Place: Mumbal BAILESH KUMAR DAGA
Date: 4* July 2026 COMPAMY SECRETARY

epaper.financi Iexpress.mn” .
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Slock Exchanga Limitad ("CSE") only

Flace: Kaolkata
Date : 030720246

ASSOCIATED CERAMICS LIMITED
Regd. Office: 17, GANESH CHANDRA AVERLIE, KOLKATA- 700013
CIN- L263 SWB1470PLCOZTAZS
Telephone No_(033) 2215715
__ Website: www assocmatedcaremics com, Email Id:assockdfirediimall.com
PUBLIC NOTICE FOR PROPOSED VOLUNTARY DELISTING OF EQUITY SHARES
FROM THE CALCUTTA STOCK EXCHANGE LIMITED

Motice is hereby given that pursuant o Regulation 5 and & of the Secunties and Exchange Board of
India [Defisting of Equity Shares) Regulations, 2021 ("SEBI Delisting Regulations"), the Board
of Diectors of ASSOCIATED CERAMICS LIMITED ("Company™} 3t its mesting held onl
03,07, 2026 approved inter alia, & proposal for volintary delisting ofequity shares from the Calouth

Prasently, the equily sharas of the Company are listad on bath the Bombay Slock Exchange an
the Calcutta Stock Exchangs. Since there has been no fradng in the eguity shares of thé Somgan
at the C.3E for the fast many years and the Comgany also incurs extra operabonal costs of bein
listed on the CSE, thereipre, # is being proposed to delist She-equity shares of the Company frop
the CSE only, The dalisting from CSE will nol be prejudicial o or affect the inferes! of the inveslors.
In barms of Reguefaton & of SEB! Delisting Regufabons the Company has proposed the dalisting o
itz eguity sharas from the CSE only withoul giving any exit ogporiunity 1o the equily shareholders o
the Company, 25 the eguity shares of the Company will remain bo be listed on the Bombay Sioc
Exchange, having nationwide trading ferminal. Subsequenthy, all the shareholders of the Compan
shall continue o avail the bangfits of ksting and reding at the Bombay Stock Exchange,

For Associated Ceramics Limited
Sdi-

Arun Agarwal

Managing Director

ing
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EAST COAST RAILWAY

'E' PROCUREMENT SYSTEMS

Tender Motice Mo, PCMM/EP/
2026-27/31, Date ; 01.07.2026

TENDER NO. 03263334,
SHORT DESCRIPTION OF |TEM :
SECONDARY VERTICAL DAMPER,
QUANTITY : 1680 MOS,

SHORT DESCRIPTION OF ITEM
WOOD BASED IMPREGNATED
COMPRESSED LAMIMNATES,
QUANTITY : 2320 NOS.

FTNEE TENDER NO. 04261062,
SHORT DESCRIPTION OF ITEM :
RATCHET ASSEMBLY, QUANTITY : 444
NOS.

TENDER NO, 04261167,
SHORT DESCRIPTION OF ITEM ;
VOLTAGE PHASE CONTROL (MMR-
MEASURING MONITORING RELAY),

QUANTITY ; 4547 NOS,

SHORT DESCRIPTION QF ITEM : C.l.
BRACKET CONFORMING TO RDSO
DRG. MO. T-8985, QUANTITY : 51760
HOS.

IR TEMDER MO, D32637Ta5,

SHORT DESCRIPTION OF ITEM :
CARTRIDGE TAPER ROLLER

BEARING, QUANTITY : TS0 NCGS.

___________

SHORT DESCRIPTION OF [TEM
MAGNET VALVE ASSEMBLY.
QUANTITY : AS PERTS.

TENDER NO. 03261064,
SHORT DESCRIPTION OF ITEM : NON-
ASBESTOS K-TYPE COMPOSITION

TS,
TENDER NO. 03261998,
SHORT DESCRIPTION OF ITEM : LOCK
LIFT LEVER ASSEMBLY, QUANTITY ;
15000 NOS.

Tender Chpening Date : For S1. Mo. 01 di.
15.07 2026, for S1. Mo, 02 dt. 00,07 2026,
for Si. No. 03 dt, 13.07.2026, for SI, No.
04 dt, 16.07.2026, For Sl Mo, 05 di
20.07.2026, for 51. Mo. 06 dt. 14.07 20286,
far Sl Ho. 0T dt. 28.07 2026, for 5. No,
06 di. 24.07,2026 and for 51, No, 09 dt.
27.07.2028.

Regarding defalled netice, EMD,
Furchass restrictions and detailed fender
conditions, please visil websile
Wiww. ireps.gov,in and www.
eastcoastrall.indianrallways. gev.in

Principal Chief Materials Manageri

PR-2TOIR/26-27 | Bhubaneswar

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any

manner whatsoever.

\'é
PC JK AGRI GENETICS A LTD.

(CIN: LOT400WE 2000PLCOS1286)
Regd. Office ; 7, Council House Streal, Kolkata -700 001
Secretarial Office : Gulab Bhawan [Rear Wing), 3 Floor
B4, Bahadur Shah Zatar Mang, Wew Delhi = 110002
Email: jkaglsharshokdengmad com, Website: www.jkagri.com
Tl 499 33 2248708461681, 011 eB201265/1851
NOTICE TO SHAREHOLDERS
INFORMATION REGARDING 26 ANNUAL GENERAL MEETING

The 26" Annual General Meeting ("AGM"} of the Members of the Company will be
held on Friday, 31* July 2026 at 12:45 P.M. (IST) through Vidao Conferencing (“C")f
Other Audio Visual Maans ("0AVM'), in compliance with all the applicable provisions
of the Companses Act, 2013, rules made thereunder, the SEBI (Listing Obligations and
Disclozure Bequiremenis) Regulations, 2015 ("SEBI Listing Keguiafions™) read with
applicable circulars on the matter ssued by Ministry of Corporate Affairs ("MCA”) and
Securities and Exchange Board of India ("SEBI') to transact the businesses sel outin
the Nodice calling the AGM. Members attending the AGM through VT / OAWM shall be
rackoned for the purpose of quorem under Section 103 of the Act

In complianoe with the aforesasd circulars, the Mobice of AGM and Annual Beport of the
Company for the Financial Year 2025-26 will ba sant anly through electronic mode to
all the Membars whose email addresses are registered with the Company | Registrar
and Share Transfer Agent ("RTA") | Depository Paricipants (“DF”). Additionally, the
Company is sending Physical leftar to sharehoidars, whose email ID's ara not
registerad with Company | RTA { DPs, (providing the webdink, including the axact path
where complete delads of the Annual Repaort and the Mobice of AGM is available) can
be accessed. The aforesaid documents will akso be available on the website of the
Company al www.Jkagri.com and BSE Lid. al www.bseindia.com and CD3L at
www.evotingindia.com

The Company & providing remate e-aling faciity (*remate e-Voling”) to all ns members
to cast their vates on all the resolutions set out in the Notice of the AGM. Additionally,
the Company is prowiding the facility of voling through e-Voling sysiem during the AGMWM
{"e-Vobing"). Detailed procedure for rermote e-Vioting / e-Vieting and pasicipation in AGM
through VC/OAYM by the Members has been provided in the Notice of the AGM

Manner of registration/updation of E-mail addresses for receiving Annual Report
and AGM Notice electronically:

{a} For Shares held in Demal form: Please registeriupdate E-mail addresses with your
respectve DFs

{b} For Shares held in physical form: Please provide Form 1SR-1 duly filled and
signed along with obher relevant forms to the Company’s BTA, Alankit Assignments
Limited at Alankit House, $E/2, Jhandewalan Extenzion, Mew Delhi-110055 or
E-mail: Maf@atankit.com. Said farms are available on the website of the Company
a1 www.jkagri.com

Members are requested to carshully read afl the MNobes set out in Notice of the AGM
including nsiructions for joinng the AGM and manner of castng vole through remote
a=\oting! a-Voting during tha AGM.

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL
SECURITIES

Pursuant 1o SEBI Circular No. HOBM311(2)2026- MIRSD-PODWITE0/2026 dated
0 January 2026, a specal window ks opened for one year from &7 February 2026 to
4" February 2027 for franster and demateniaksation (*demat”) of physica! securifies that
wera soldipurchased prior to 1% April 2013, The special window shadl be svaiable for
Transfer Deads which were executed prior fo 15t April 2018 and shall also inchede such
transter requests which were submitted prior to said date and were rejectad [ returned!
not atiended to dus fo- deficiency in the documents ! procass | or otherwize. The securbes
transfarmad undar this window shall be mandatorily credited to tha transfarea only in
demal mode and shall be undar lock-in for a perliod of one year from the date of
registration of transfer. Such secunfies shall not be transfemed, lien - marked or pledged
during the lock-in period. The procadure for ransfar of Securities and conditions fo be
fulfilled by the investor/transfersa ara given in the aforesaid SEBI Cireular which can
be accessed al www.jkagri.com

Transler raquests submitled after 47 February 2027 will not be accepled by the
Company/RTA,
SECOND 100 DAYS CAMPAIGN — “SAKSHAM NIVESHAK™ - FOR KYC AND OTHER

RELATED UPDATIONS AND SHAREHOLDER ENGAGEMENT TO PREVENT
TRAMNSFER OF UNPAID / UNCLAIMED DIVIDENDS TO IEPF

The Company has inigiated second 100 Days Campaign - "Saksham Niveshak™ siarting
from 1= Apnil 2026 to 5 July 2026, During this Campaign, the Shareholders who have
not claimed Dividends or who have not updated their KYC or have any ssues related
io Unclaimed Davidends and Shares may wriite fo the Company’s Regisirar and Share
Transfer Agent ('RTA) and compiete the procedure as may be advised by RTA. The
Sharaholders who hoid Shares in demal form are requasted to approach their Depository
Participants where they maintain their demat accounts for updaing their KYC requirements

Investors wha wish to avail thess opportunities are requested o contact our Registrar
and Share Transfer Agent (RTA) - Alankit Aszignment Limited &t itz Office, Alankst House,
4E/2, Jhandewalan Extansion, New Dalhi - 110035 or E-mail to ra@alankitcom.

far JK Agri Gengtics Lid,

T E:LI
%‘} Date: 4" July 2026 Anoop Singh Gusain
T Place | Naw Delhi Company Secretary & Compliance Officer
For Kind Attention of Shareholders, Shareholders hodding shares in Physica! form are

requestad o demaienalise their shares\compiaie their KYC (Email address, Bank A's details
elc.) with the Company's RTA,

RELEVANT PARTICULARS

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS
PRIVATE LIMITED
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY
IN GUNTUR DISTRICT
(Under Regulation 36A(1) of the Insolvency and
Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons)
Regulations, 2016)

1| Mame of the corporate M/s. 5ri Venkata Sivaparvathi
debtor along with PAN & | Spinning Mills Private Limited
CIN / LLP Mo, PAN:AAICS043 7N

CIN:U17111AP2003PTCO40926
2| pddress of the registered | D.No.19-8-97, Near
office Suryadevara Estates, Etukuru
Road, Guntur, Andhra
Pradesh, India- 522003

3 | URL of website Mil

4| Details of place where Unit 1: Ponnur Road,
majority of fixed assets | Chebrolu, Guntur, Andhra
are located Pradesh - 522 212

Unit 2 : Kottareddipale,
Chebrolu, Patareddipalem,
Guntur,

Andhra Pradesh-522212

5| Installed capacity of The Company’s major revenue
main products / services | is from manufacturing cotton

yarn [Textile Industry].
[Unit 1- 33,000 spindles, Unit
2 - 23,000 spindles]

6 | Quantity and value of As per the Audited Financial
main products/ services | Statements, Turnover from the
sold in last financial year Operation for the FY 2023-2024

is Rs. 138.48 Crores. [Now CD
is inoperative]

/ E’;ﬂtrﬂ:f employees/ Mil [Now CD is inoperative]

8 | Further details including | Can be collected from the
last available financial office of the RP
statements (with CA Mahalingam Suresh Kumar
schedules) of two years, | Office of the Resolution
lists of creditors, relevant | Professional
dates for subsequent M/s. SPP Insolvency
events of the process are | Professionals LLP
available at: 2nd Floor, CODISSIA Building,

| G.D Naidu Towers,

9 | Eligibility for resolution | Huzur Road, Coimbatore,

applicants under section
25(2)(h} of the Code is
available at:

Tamil Nadu -641018

T. +91 73730 52341,

E: svssmpl.ibc@gmail.com /
msureshkumar@icai.org

10| Last date for receipt of

22nd July 2026

expression of interest

11| Date of issue of the provisional list of 01" August,
prospective resolution applicants 2026

12| Last date for submission of objections 06" August,
to the provisional list 2026

13| Date of issue of final list of prospective | 16" August,
resolution applicants 2026

14| Date of issue of information 21" August,
memorandum, evaluation matrix and 2026
request for resolution plans to
prospective resolution applicants

15| Last date for submission of resolution 20" September,
plans 2026

18| Process email id to

svssmpl.ibc@gmail.com /

submit EQI msureshkumar(@icai.org

;F? Details of corporate

The CD is registered under the
MSME category.
[Reg no. UDYAM-AP-04-0003129]

debtors registration
status as MSME

P

lace : Coimbatore

Date : 04.07.2026

CA Mahalingam Suresh Kumar

RP of M/s Sri Venkata Sivaparvathi Spinning Mills
Private Limited [Under CIRP]

IBBl Reg MNo. IBBI/IPA-O001/1P-PO0110/2017-2018/10217
AFA No. AA1/10217/02/311226/108768

valid upto 31/12/2026.

=T

THE LATEST
TRENDS

IN BUSINESS THE LATEST

TRENDS IN
TRENDS
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Mahindra & Mahindra Limited

Ragistered Office; Galeway Building, Spalle Bumder, Mumbai - 400 (01
« CIM! LESOOMAIH T 0L SPLCO0ASE5S « Tal: <01 22 6919 1400
 Website: www.mahindra com - E-mail; myvestors@mahindra com

NOTICE OF 80" ANNUAL GENERAL MEETING AND
REMOTE E-VYOTING INFORMATION

Mofics 15 harely grat Mial e BO7 Anrual Ganeral Mesling (CAGMINeeing”) of he Cormpaiyy will
be held on Thursday 30 July 20246 &b 300 pong (15T) through Video Conferencing WG [ Oher
dudia Visual Mesns (MO8 B transact e businesses, as sef forth n e Ralice of fe AGM R
compliance with &l epplicable prondsions. of the Companias Acl, 2013 [the A7) ard the Rues
rade Merednder and 1he 3EBI (Listing Oblgalions arel Discosune: Fequirements) Regutsions,
2015 {"5EE| LODR Requlations") and the Miniséry of Corporata Affeirs {"MCAT) General Ciroular
Mo DO5A0RG deted 22+ September 2025 read wih & aopleable Ciroulars Issued b this regard
i"MICA Girculars”)

The Vanue af the Maeling shall ba deamed (o ba tha Ragistered Office ol tha Company i.e. Galeway
Buidng, Apcily Bunder, Mumbai - 400 001, Mambars wil be able to sttend tha AGA through
WCICAVM -l htlpss erneetings drdack com. Members paricpateg through the VCSCHHS shall be
reckonad for the purpose af guoram under section 103 of tha Act The faciity for appoinément of
promes. by e Merbars wil not b Sakable since (his AGM s berg held rough VC IS

in corpiancs with the sak MGA Circulars and SEBI Grreular Mo, SEBIHODDHSDOHS-Pod- 1P
CIR 202503 dabad 5 June 2025 and Mastar Croular Ko, HOMEB1AME[Ti2025-CFO-PODRMN AT
2036 dated IO Januery 2026, the dissemination of the Notice of the AGM ard the Integrated
Annigal Repord for Financial Year 2028-28, which mer-afia compnses of the Audiad Financal
Statements along with the Raports of the Board of Direclors and Auditers thesean and
Audiead Consalidated Financal Slatements along with the Reparts of the Auditors thenson fae fhe
Finanoal Year ended 31° March, 2026 in slectronic mode o thase Membens whase emad eddrassas
ana piislered with Depesilony Patcipands of the CompanykEn Technologpes: Limbed, Rogisirar
fa an lssue and Share Transfer Agent of the Company ("KFinbech®) has been compieled an
47 July 026 A letter provng (e veeb-Enk aind OF code for accessing 1he Nallos. of AGM -and
Integrated Annual Riepor Tor the Financial Yaar 2025-26 was dispalched om 4® July 2026 1o those
shareholders whe have nof reqgistered thelr email addresses with the CoampanyBFintech
DepasiloresDepository Paricipants,

Please note thal thase documents are also uploaded op tha wabsils af tha Company ie.
wiwin mahindra com far vour ready referance,

| documents refesred o on the Kotice of the &G4 are avalable for elechronic inspechon, without
any Tee, by the Members of the Cormpany from the date of dreulation of e Mo of AGM up 1o 1he
dale of AGK La. il 30" Juby 2055, Membars saeking (o irepact such documants can sand an amail
fa sorn.inspectiond@mahindra com mentioning their folio no OP IDVCEent (0

in complance with-the provisions of section 108 of the Act read with Ruie 30 of the Companes
iManagamen| ard Adminsiaton) Rules, 2014 and Reguiation 44 ol (ke SEBI LODR Requiatons
read with SEE| Masler Circalar Mlo. HOME 4140 A026-CF0-POOD21ISTE2/ 2086 dated 30* Sanuary
136, the Comparty is pitased & olfer e-volirg faciily 10 Rs Members, 0 exercse their right i wold
on the resclutions proposed o bs passed at tha AGM. The Company has angaged tha semices of
KFintech to provds the e-waling facity, The: detaled procedura (o login @ acoess remols 2
woling is proradad in Mote Wo. 36 of he Nolice of AGM

The remote a-voting will commence on Saturday, 25% July 2026 at 9:00 a.m. (15T} and will
end on Wednesday, 200 July 2026 gt 05:00 p.m. 15T) and thersafier, the remote e-voting
maduba shall be disabléed for voting. The remode e-voting shall not be allowed bayond the
sald date and time, Once the vobe an a resolution is cast by a member, the same cannot be
changed subseguantly.

Tha Company e opted {o provwde g-wiling diring tha AGM which & infegrabad with e W20
platform, and no separate login is regured dpr the same. The e-valing window shad be activated
upon insfructions of (e Chainman of e Mesting dunng the AGK:and only thase Mambers
Eharaholdars. eflending the AGM and who hawve not cast their vole on tha Rescluions thraugh
remnole e-woling and are clherwise aol barred from daing so. shak be efigitle 1o wile through
e-voling systam in the AGM.

A person whose name appears in the Register of Mambers or inthe Registar of Baneficial
Orwneers maintained by the Depositories 25 on the cut-aff date e, Thursday, 237 July 2026
only shall ke entitled to avakl the facifity of remaote e-voting as well as vating at the AGM, Tha
voting rights of Members shall be in proportion te thelr share in the paid-up Equity Share
Capital of the Company as on the cut-off date,

The persans whi acguirs shangs and become Mombers ol ba Compary alflar the dispalch of [ha
Motice and hold shares &5 on the cu-aff dale, may ablein User 1D and password by Tolkreing the
procidure ghen in the Moles o e Nolioe of e AGM,

A Mamder ey particpale B the AGM evan allor axercsing biss gl b wobe Ihigugh remole @-
‘woting but shall nal be atiowed f2 voda again inthe AGM. A Mamber can opt for onfy single made of
woling La. hrough remota e-voling of voling al [he AGM

The-Meatice of the Ao & avalable on the websie of the Company La, wisy, mabhirgdia com 2 the
websila of KFintech La. flips:ewoding. kfintach.com and may ako be accessed on tha wabsiles of
fhe slock exchanges where the shafes of the Campany are isted ie, wwwbseinda com and
s nsaindia.com. The procedura of ramcée e-wiing is-avalable B the Nolica af tha AGM a5 well
as on the websie of KFinlech

In case of any queeries pefalning 1o atiending AGKW trough YCIO0SYM mode, you may vall
Iitlpes reemeehngs kimlech oom o contact af pestiorsfmahindra com. Incase of any darification(s)/
hizlp connected with the fecilty for eswating and attending the AGK Shraugh VCIOSM made, the
Membars cam Sontasl Ms, Surabhi Gangatickar, Mamager - Comporale Regisiry, KFinbesh at Seenium
Tower B Piod Ko, 31 & 32, Financiag® Distnel, Nenakramguda, Hydersbad, Telangana- 500 032, or
#l the email 10 gvolinggdklintech. com or cak on KFintechs fol free No, 1800-3094-001

Tha marnar of castng wotes theough remote: e-vodng. ar through: e-voting durmg the AGM for
Mombars hoiding Shares in dereleraised mode, phoiical mode and lor Members who hane nod
regeterad their a-mail addreszes 15 pravided i the Motice of the AGR

Mannerof registenng e-mail address:

Demat shansholders:

Cordact respechwe Depostany Parikpan

Physical Shareholders;

Members halding shares in physical form. whe' have not registerad! updated ther e-mail
aclinpss!motule numbed with (he Company ang feguesied 10 regisler her amak Sdiness: and
mobie rumbee with: KFintach by sanding Famm I5R-1 and other relevanl farms to KFinksdh at
Sederiumn, Tower-B, Plal Mo, 31-32, Financial Ditricl, Narakramguos, Hyderabad, Telargana
India - 500 032 ar & the email I sinward ris@kfrdech.com

. Thia Compary wil akso be proiding the facbty of e weboast of procaading of AGK. Mambers who

are entifked b0 participate in the AGM can vew the proceading of AGM By kogoing an the websie of
KFinbach al hitps:/iemeslings.kinbach. com w=ing fhar secura fogin cradarfials. Mambers are
enpouraged b wsa this faclty of webcazt Duing the lve webcast of AGK, Membemn may peal thesr
quizries in the message bax provded of e Screen

Ther resulls shal be declarad nol later Than o working days from conclision al (ks Mealing which
iz within fimeframe prascrbad under the appiceble lews. The resuls dedared along wilh the
Sorulinizers Raport wil be piaced on the wabsite of he Compary of www mabnds com and e
webaite of {Fintach hiins:\\evwoling kiintach. com, immediately efier the resulis are daclered and will
be sridtanecisly forwarded o BSE Limiled and National Stock Exchange of India Limfed, whiss
the Equity Shares of the Company are Lstad and shal be disnlayed &t he Repgistered Office as
well &5 the Comporate Office of the Company

For MAHINDRA & MAHINDRA LINITED

Sdik
Place: Mumbai SAILESH KUMAR DAGA
Date: 4% July 2026 COMPANY SECRETARY
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Sr. No |Mo. Il-l:% Eﬂm Number %to | TolalMo.| %te |Proporiionate]  Aflocation Ration of | Number of | % to | Total No. of | % 1o |Surplus INVESTORS, PLEASE NOTE
applied for of total | of Shares | total shares per allotiees | successful | total shares | lofal | | Thie detatls of the alliotment made would also be hosted on the website of the Registrar to the issue, CAMEQ CORPORATE SERVICES LIMITED at www.cameoindiacom. All futura
[Eﬁi';?“ “ﬁ:ﬁ""ﬂ“ 'F\:En“ﬁ in available Applicant nlmi | “'W‘ “:g‘ﬁ [?:}H;“n cormaspondance inthis regard may kindly b addressad to the Registrar to the Issue quoting full name of the First'Sole applicants, serial number of the Application Form, number of
calegary o rounding) shares applied for and Bank Branch where the application had been lodged and payment details al the address of the Reqgistrar given below:
() 2) 3 ) 15 (6) (7 Belors | Atter | (10) (12) i13) (14 | 15} | () REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
Rownding | Reunding - S .
off (8) | off (3) Fﬂij‘tﬁ
i BOOE 199 100,00 1582000 | 100000 | 44000000 | 2211.06] 2000 | 148 199 146 10000 438000 | 99.55 [-2000.00( | Seeyl Lr)
Additional Allotment of 1000 shares fo 2 allotiess of 5001 1000 | 2 | 146 | 2 1.37 2000 0,45 | 2000.00 -
Grand 199 100,80 1592000 | 100.00 | 440000.00 148 100.08| 240000 (100.00) 0.0 || | weaith Mine Networks Limited CAMED CORPORATE SERVICES LIMITED Mr. Pankaj Kewalramani; Company Secretary and
e 215 B, Manek Centre, P N Marg, Jamnapar-361 001, | Address: “Subramanian Building, Mo. 01, Club House | Compliance Officer of Seemax Resources Limiled;

3, Allocation 1o QIBs (After Technical Rejections): The Basis of Allotment to QIBS, who have bid at Issue Price of  141/- per equity shares or above, was
finalized in consultation with BSE. The category was subscribed by 17.18 times i.e1203000 Equity Shares the total number of shares allotted in this category
15 70000 Equity Shares to 4 successful applicant. The category wise basis of allotment is as under:

Gujarat, India.

Tel No.: +91 77788 671437 82007 08527
Email: infomweatihmingnatworks.com
Website: www wealthminenetworks.com

Road, Chennai- 600 002, India.
Tel No.: +91 044 4002 0700 / 2846 0390
Email; mod@camenindia.com

Websile: www.camenindia com

India;

403, Maylair Corporate Park, Behind DPS School,
Kalali, Kalal, Vadodara, Vadodara - 390012, Gujarat,

Contact Mo.: +91-9904080444/7226-079-517
Web site: www SeRMAaXTESOUrcES.com

| offshoretransaction in compliance with requiations underihe Secunities Actand the applicable laws of the jurisdiction where those offers and sales occurs.

St. No |Mo. of Shares| Number %to | TotalMo.| % to | Proporiionate Alfocation Rafion of | Number of | % io | Total No. of | % to |Surplus| | | Contact Person: Mr. Jay Trivedi / Contact Person: Ms. K. Sreeplya ;

applied lor of total | of Shares | total shares per allottees | successful | total shares | total / Mizs Shabnam Khureshi Investor Grievance E-mail: ESTION: SSA RN RO

(Category | applications applied in available Applicant to applicanis allocated, Deficit Kisstos Griranes Bl . et

wise) received each applicants | (after allotted ({14)-{T) _ i lﬂﬂﬁiﬂ@ﬂ—w :
category rounding) gumgIalnij.i@w{enﬂhmmermmﬂrks.cum SEBI Registration No: INROOOOO3753
i (2] 3) @ T (M | Betore | mmer | (10) g | | uw || | |LSEStRemenaten Mo INVA0O01 G0N
Rounding | Rounding
ot {8) | oft{3) For, SEEMAX RESOURCES LIMITED

1 141000 1 25.00 141000 | 1172 820449 | 8204.43| 5000 | FIRAM i 25,00 BIOD | 11.43 | -204.40 Sd/-
z :zggg i T 500 10BZI00 Bl 178551 (596,50 ?;IEIHEEIE ﬂ_F_l?M : ; ;EEE f:IEEII:IEI;i][;J H;.E.: 21;]!3['5;”1 Mr_ EMIT THI“EDI
GRAND i 10000 | 1203000 | 100,00 | 70000.00 i o0 7o000 |10000| ooo || Date: July 05, 2026 Designation: Managing Director
TOTAL Place: Vadodara DIN: 07061447

The Board of Directors of the Company &t its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated J THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OMN LISTING OB THE BUSINESS
Stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematenalized form to various successful applicants, The allotment advice | PROSPECTS OF, SEEMAX RESOURCES LIMITED.
and/or notices are being dispatched to the address of the Applicants as registered with the depositories. Furtherthe instructions to Self-Certified Syndicate Banks were
being processed on or before July 04, 2026. In case the same is nof recenved within 10 days, investors may contact at the address given below, The Equity Shares
allocated to successhul applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositories concerned. The
Company is taking steps to getthe Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue. The
trading is proposed to be commenced on Tuesday, July 07, 2026 subject to receipt of final listing and trading approval from the BSE,

SEEMAX RESOURCES LIMITED is proposing, subject to market conditions @nd other considerations, a public issue of its Equity Shares and has filed the Prospectus with the
Reqistrar of Companias, Ahmedabad ("ROCT), The Prospacius is available on the websita of the SEB at (www.sabi.govin], the website of the Book Running Lead Managar at
{www. wealthminenetworks.com) and website of Company al [www. Seemaxresources.com) and on the website of BSE Limited at [www.bsemdia.com). Invastor should note that
investment in equity shares involved high degree of risk. For details. investors should refer to and reply on the Prospectus, including the section titled *Risk Factors” on page no. 30
of the Prospectus, which has baen filed with ROC, before making any invastment decision. Tha Equity Shares hava not bean and will not be registered undarthe L5, Sacurities Act
of 1933 as amended {“The Security Act”) and may not be issued or sokd within the United States (as defined in reguiations under the Secunties Act) except pursuant to an
Note: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated July 03, 2026 ("Prospectus”) filed | exemplion from, or in a fransaction not subject to, the registration requirement of the Securities Act. The equity shares are being offered and sold only outside the United States in

with the Reqistrar of Company, Ahmedabad.
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32| |1 | (=) ‘ Back Office: Lucknow E-AUCTION
FORM G o) ~ .
: . - ¢ LIC HFL 5th Floor, Jeevan Bhawan-ll, Nawal
EST Mahindr Mahindra Limited : : e SALE NOTICE
Liphtisad it i s i e mqud Office: gmi Elmldil ﬂ-p-:mnc:m:r Mumbai - -zu:re 0o L e o e Kishore Road, Hazratganj, Lucknow-226001 0
M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS Ol (O AU D e Tak 301 S (EB 4l WHEREAS the undersigned being the Autharized Officer of LIC Housing Finance Ltd (LIC HFL), under Securilization & Reconstruction of Financial
PRIVATE LIMITED » Website: www matindra com + E-mail: investors@mahindra com Assats and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under section 13 {2) read with Rule 3 of the Security Interest
OPERATING IN THE SPINNING (TEXTILES) INDUSTRY " (Enforcement) Rules, 2002 had issued Demand Notice to following Borrowers/Morigagors/Guarantors calling upon them to repay the oulstanding
NOTICE OF 30" ANNUAL GENERAL MEETING AND ; 7 ; 7 : ! .
IN GUNTUR DISTRICT REMOTE E-VOTING INFORMATION due amount mentioned in the said nolices. However, The Borrowers/Mortgagors/Guarantors having falled to repay the said due amount, the
0. P 10 M MR NG T B " undersigned has taken POSSESSION inexercise of powers conferred U/s 13{4) and U''s 14 of the said Act read with the Rule 8
1 K 15 urety geen i e 7 | g ) IR LAHTIEERTY el ! T 1 ! T} 1 i i L
(Under Regulation 36A(1) of t.he Insolvency and ve hedd on Thursda 308 July 2026 & 00 gm. (IST) thicugh Video Gonferencing (VC-I0Rer This notice s hereby given 1o the public in ganeral and in particular o the Barrower{s)/ Guarantor(s) that the below described immovable property have
Bankru ptcy Board of India {Ingg]wency Budle Visual Means (ORI’ o Fansact She bisinesses. as set forih i the Nedies of the AGM in heen.mnrig'agﬂ-d ta the LIC HEL- IhEl possession of which h;s been taken by the Authorised Dfﬁnﬂrlnf LI .HFL '.n.'lli_b& sold on "As is where is", "Asis
Resolution Process for Corporate Persons) ﬂﬁgli:':lr; m rﬂ;dpg:ﬁwgériﬁ-:;ﬂ:: ;L;;:ﬁmie; :glmu Egﬂﬂ i;lg;:ﬂ;ﬁri?n;;;:h?ﬁs whatis", and "Whateverthera is" & without any recourse basis on below mentioned date as per the brief particulars given hare under,
oguitors, 2015 B T e N L e T T e R
Hio, (2025 dated 22 Saptambar 2025 read with al applcate Croulars issuad in this megard :
RELEVANT PARTICULARS "MCA, Circudars). Borrower consisting of) Dues Amount (Rs.) |Bid increment Amount] Transferred to) submission of
1| Name of the corporate | Mys. Sri Venkata Sivaparvathi £ The S 7 S Moy Wl = o B2 Mo Bopisiadsilleg S e COGRDL e S ARy il UL e
debtor along with PAN & Spinning Mills Private Limited Eflfélrjmnm MF:. En?der. Mmm; ,;9‘;:'“ 01 mf;!e;;:rs wil :neaui 1o ;h;:l 1]::'} LET-,.;':-. E:,E: E Auction Date
G at htlps:femeslings. kinkach.com. Mambers paricpating thrau / - - =
CIN / LLP No. PAN:AAICS0437N reckonad for the purpose of quorum under section 103 of the Act Tha fecifty for sppointment of i Area Office: Aligan],| Propery-House on Part of 23.10.2024 Rs. 19.00.000/- Beneficiary Name
CIN:U17111AP2003PTC040926 s by the Merbiers Wil not be avalaie since ths MG is beng held Ihrough VC/OAN, Lucknow Plof ":‘I'?E? F’f"_‘ﬂﬁ"ﬂ_ ””[-B; 120 L LIC Housing Finance | 20.07.2026
" i . o HO Al Borrower-Mr. Ajay Kumar| an¢ In, situated at Ltd
; | ] e i £ i ; { HEDDHEPal-1/P Ak,
2| Address of the registered | D.No.19-8-97, Near ool ;[:;‘;5':;::'ﬁi:’ﬂmLfﬁ:ﬁﬂﬁﬂ%&h&;_:‘fﬂ?&;ﬁé Srivasiava Sio Mr.| Ward-Almnagar, Mohaliat] 19032025 Rs. 1,90,000/- R
office Suryadevara Estates, Etukuru 026 dated 307 January 202, the deseminatian of the Motice of the AGM and fhe Integrated Vindaswari Prasad|Gram-Para Tenshil and Distt. [ Rs. 20,01,255.43 Beneficiary Branch el
Road, Guntur, Andhra Anrssal Report for Finarcs Year 2025-26, which inter-afa comgrises of the Audited Financial Srivastava Lucknow, a5 on 23.10.2024 Rs. 10,000/ Name:- upto 5.00 PM
Pradesh, India- 522003 Elatements glang with the Reparls of the Board of Direclors and Audilors tharecn and Rio L&3-C Loco Colony, | Area-48.791 Sqmt In the +Intt & off Hazaratganj
- : Sudited Consafidated Fingncial Statements along with 1he Reparts of the Auditors thereon Tor the Mawaya, Lucknow, UP-| name of Mr. Ajay Kumar n amner
3 | URL of website Ml Firancal Year ended 31° March. 2006 in secironic mode 10 those Members whose email adcresses 26004 Srivastava Slo Mr, B.P Charges Mr. Dinendra Singh _Account Number
- ara-registered with Daposiiory Perdicipants or the CompanyKFin Technologes: Lmited, Regsirer Loan Ale Mo. Srivastava, K.arki LICHFL 111500001352
4 | Details of place where [ Unit 1: Ponnur Road, o an lssie s Share Transir Ageni of the Company (KFeieot) b been complted on 111900001352 Boundaries- North- Rasta, Symbolic Mob-2384778523 21.07.2026
majority of fixed assets | Chebrolu, Guntur, Andhra Uy 2KTEL 4 O, ROPSCRG I WPl A, LI a0 Ao L N0ROR OF W B South- Plet Deegar East-|  possession IFSC Code 1PMto 2 PM
b eradesh - 532212 Inbagrated Anrual Repart far the Financial Yeer 2025-26 was dispalched on 4% July 2026 to those house Deegar, West-plat BEESEID Mr. Rahul Khare HDECO0000TS
Unit 2 : Kottareddipale, R i T AR AR IR Deegar. Mob-9687005509
Chebrolu, Patareddipalem, o 8 -4k ek ; any e Area Office: Aliganj, '
Guntur i e e oy g e o D ot s Seone o 2lCickoow o | o 31am, Suniedstvings | 0982921 | Rs. 35,00,0000- | B
Andhra Pradesh-522214 Ad ducuments: referred Lo in the Motice of the AGM are avalabls for electronic rapection, without [Borrower- Mr. Vijay|Bhaptamau, Ward- 29.11.2022 LIC Housing Finance
any fea, by the Mambers of the Campany from tha date of croulatian of the Notice of AGM up ta tha Srivastava Sfo Mr. Gyan | Haidargan;, District- Lucknow, Al Rs. 3,50,000/- Ltd T
5 | Installed capacity of The Company's major revenue dabe of AGM Le, il 3% July 2126, Members seeking ta nspect such documents can serd &n emal |Prakash Srivastava Area: 126.394 5g. Mir inthe | Rs. 28 82 843,60 e
main products / services | is from manufacturing cotion 1o pgm inspecticnimahindra, com mentierng heir falo no. P IDCient 1D Co- Borrower- 1. Mrs, | name of Mrs. Susheela| .0 30092021 Rs. 10,000/- Beneficlary Branch
yarn [Textile Industry]. 4, In complance with the provisions of section 168 of the Act reac with Rue 20 of e Companies Susheela Srivastava Wio | Srivastava Wio Mr. Gyan + Intt & other Name:- 20.07.2026
[Unit 1- 33,000 spindles, Unit (Management and Administration] Fules. 2014 and Regulation 44 of the SEBI LODR: Regulations IMr. Gyan Prakash | PrakashSrivastava, Mr. Dinendra Singh | Hazrat Ganj, Lucknow to 4.00 PM
2 - 23.000 rspindIiEs] : read with SEBI Master Circuier Mo, HOME4/14(7)2025-CFO-POD 2/ I3TE 22006 dated 30" Jenuary Srivastava Bounded as :- Charges Karki upto &
g 206, the Compary i5 pleased [0 offer evaling Faiity fo ils Mambess, toexercse her rghl (o swile 2. Mrs. &rti Khare Wio Mr. | North- Plot Mo, 300 Moh-9984778323 Account No:
; 4 : : an {he resolutions propesed to be' pessed'at the AGM. The Company has engaged the senices of Vijay Srivastava th- Blet o, LICHEL111900001094
6 Qu?ntlt}l and value ﬂf As Pl the Audited Financial RFintech o provide the e-oing fecilty The dedaled propedure B login end acoess remole le yﬂm Nazim Nagar E::I REIS’[EG %22 FL Wide Property is
mam. prﬂdu C’l'_"r.'r SEIWICES StﬂtEf'l"l_E'ﬂtZ;. Turnover from the vl i pronddied in Nobe No. 26 of tha Nofiow of AlM Bhaptamau, Alamn gggr: WH«t"-ﬁ.fﬂ:f Digar Under Symbolic Erhmﬂﬁﬂhﬁggeﬂ IFSC Code-
sold in last financial year |Operation for the FY 2023-2024 The remote e-voling will commence an Saturday, 257 July 2026 at 5:00 3.m, (15T} and wil Plot No. ‘301, Lucknow, Possession ° HDFCO000078 21.07.2026
is Rs. 138.48 Crores. [Now CD and on Wednesday, 28 July 2026 at 05:00 p.m. (IST) and thereafter. the remote 2-vating Ubiar Pradesh- 226017 (DM parmission is 1PMto2 PM
binoperative Tt el e T S e e Rtk i Guarator- M. Man wit . Pysica
7 | Number of employees/ . . . S el ; Kumar Srivastava Slo Mr. Possession is
Mil [Now CD is inoperative] i g Nitya Nand Srivastava, not with us.),
workmen 5. Tha Company has opfad b provide a-wvoling during the AGM which & inbagrabed with the VCICEM Hm!l' 1081172 New Model .
T : platfoemy, Gnd o saparate ogn 5 fequired for the same, The evwoting window shall-be activated H k p
8| Further _dEtﬂ”S_ mclu_dmg ":-H-l_‘l be collected from the upan nstructiang of the Charman of the Meeling during the AGM and anly Bhose Members! Uﬁsrﬁ;mdlé;igguus %
last available f_m-EIﬂCIEH Df‘flce of the RP Sharehoidars. sftending the AGM and who have not cast their wie an the Resclulions 1hroogh Laan Al 111900001094
statements (with CA Mahalingam Suresh Kumar remota a-voling and are olheraise nol barred from daing s, shal be sligkle b vole (hiough [LeanAcT.
schedules) of two years, | Office of the Resclution g-veling system in the AGH S
¥ £ crod | . . : 2 e 7 3 Area Office: Allgan], | Property- AN That Part and 20.02.2024 Rs. 28,00,000/- Beneficiary Name
1sts of creditors, relevant | Professional §. A person whose name appears in the Register of Members or in the Register of Beneficial Lucknow Parcel of Egqutiable LIC Housing Finance
dates fo bseguent Cwners maintained by the Depositories as on the cut-off date i.e. Thursday, 23 July 2026 i
E:E'I"IIS ﬂ; ET_L|"II|E I?DL::Eiﬂ — gmsf SPP |H5ID|"|:’E;I'C}" onby shall be antitled to avail the Taciiity of remole &-voting as well as voting atthe AGM. The ?marmusrﬁﬁ":ﬂ:; hortgaged House Budt o0 90.12.2024 Rs. 2,580,000/ Lid 21.07.2026
| ep i e vating rights of Members shall be in pragortion to thair share in tho paid-up Equity Share it g Pk AR 0128 .,
available at: éng rl:l:::l_-‘_‘tdn E:rDDTSSIA Building, Capital of the Company as on the cut-off date. E:ﬂ;ﬂ;:}rﬁ&q:w“r i ﬁatuateﬂl at Sﬂararﬁé Rs. 28,56,722.54 Rs. 10.000/- o —_—
L Naidu Towers . : ; ' wer-mWr. ANS| Fargana-Mahona, Dakshi &5 on 20.02.2024 SE
. s The ons ‘wha h and ba Membearz af tha C fiar lhe ds FAf i i
9| Eligibility for resolution | Huzur Road, Coimbatore, o o Shoret s e 1 i e miy bk U 1D avd sl by Glowhy e Hussain Naqvi Slo Mr.| Talab (B.K.T)Lucknow, + Inlt & other Name:- 21,07.2026
applicants under section | Tamil Nadu -641018 racedure given In 1he Notes 1o the Notice of the AGH Shahid HussainNaqavi | Area-74.349 Sq.Mtr., In The Ch - : Hazaratgan] upto 5.00 PM
25(2)h) of the Code i : both Rie 546527, | Name of Mr, Abis Hussain arges o Llnan g
{_ Hh} of the 215 T. +91 ?3?.343 52341_, 7 A Member may particpate in (he AGM ewen alter exerosing his right to vole hreaigh remote & Sarfarigan] , Balaganj, ERA ; : Karki
available at: E: sussmpl.ibc@gmail.com / votng bt sha nol be alowed o vote agin i tha AGM, AMamber can op for only sigla mods of Medical Colage, Luckriow. :t:qvil Sio Shahid Hussain Mob-8984778323 A A
msureshkumar@icai.org | rﬂ“‘?“:' ‘”:""5'“"#’;:““ H:E S :“* "_LG:'C . N UtarPradesh-226003 | poureasc Symbolic e Rt Khe LICHFL111300000635
. ica af the is avalabla on tha website of 1ha Company La. www.mahindra com and 1 . i r. Rahul ra
10{ Last date for receipt of | 334 July 2026 webste of KFiatech | e, filps Sevoting Mintech com and may ako be acsessed on he webstes of E:;“Elgmr'&;.r:giﬁd“; North- House of Sefler Fosspesion Mob-5687005599 22,07.2026
expression of interest the stock enchanges where the shares of the Company ars isted e, wiww bsaindia com ard Hussain. Rio- ﬁEJE’EE'? South- Bhukhand Deegar JFSC Code 1PMto 2 PM
11| Date of issue of the provisional list of 01" August, Wgﬁﬂﬁm PO NG R A S oo e o Mallahi Tola, Mufigani, ﬁ:i:j'zsgﬂﬁ:;gmﬂfegar, HOFCUO00ITS
prospective resolution applicants 2026 i Lucknow, Uttar Pradesh- ”
8 Inocase of any queres pertaining to atlendng AGM fhrough WEOSM mode, wu may it Lean A/C o
12| Last date for submission of objections | 06" August, ot gt PR A o '“‘*‘;;“ﬂmﬁﬁ“““ﬁﬂ 111900000635
to the orovisional list help connected with the faciiy for a-woling and attanding the thray | mods, tha
P_ - - - Eﬂfﬁ Mermbers G contact Ms. Suraby Gangalinc, Managar - Corporate Regisiry, KFinlech s Saknbum, 4 Area Office: Aligan],|Property-Ek Kita House R Beneficiary Name
13| Date of issue of final list of prospective | 16™ August, Tower B, Piot M. 31 & 32 Financial Disirict, Nanakramguda, Hydershad, Telangana- 500 32, ar Lucknow Magar Nigam no. 443/14 Kha 05.02.2024 8. 1,07,00,000:- LIC Housing Finance
pasohution-applicants 2026 S Recaied I SRENiact ot o, o o HERRGRE HE om0 A0St Borrower-Mr. Syed|Siated at Mukiigan, Wad-|  26.06.2024 Rs He i
i b i . [ o e . 10,70,000/-
: - - 5 10 The marmar af casting yalas through remoda e-voling o thoough e-waling dunng the AGM Tor Mohammad Hilal Hasan|Daulatgan Distrct-Lucknow. e .
14| Date of issue of |1'|ﬁ:rrm_at|un _ 21" August, Mermiers holging shares in demateniafsed mods, ,':Ih:.f:jﬁl made and for Members who have not S/o Mr. Rasez Abbas Am-a-ti?l? 1434 SqMtr, inthe | Rs. 97.86871.88 Beneficiary Branch
memorandum, evaluation matrix and 2026 reistered thelr -vrial addresses 1 provided In the Noties of the AGM -l . Mtr., in i . 97.86,671. Rs. 25.000/- Name:- 21.07.2026
request for resolution plans to ; name of Mrs. Tarannum Hilal | a5 on 05.02,2024 Hazaratgan]
A b luti P I Manner of registering &-mail address: Co-Borrower-Mrs.|Wie Mr. Syed Mohammad it b Sthar upto.5.00 PM
prospective resolution applicants Demat shareholders: Tarannum Hilal Wio !ulr. Hilal Hasan & Mr. Syed Char Mr. Dinendra Singh Account Number
15| Last date for submission of resolution 20" September, Contact respecive Daposilory Participant ﬁred H;harr;;d Ht::!]ut Mohammad Hilal Hasan Slo 0es Karki LICHFL110:200012619
plans 2026 Physical Shareholders; _ asan ni_ Mo~ | Mr. Raees Abbas Rizwl Mob-00847 78323
Members haolding shares i physicel form, - who hawe not registered updated their a-med 449/14, Hilal House,|Bounded as = North- House IFSC Code
LoTE i : ardressmobile number wilh the Campary are requested to régister ther emal address and Musaha [, Thakurgan|,|D . gouth- Rasta 6 Fi - Mr. Rahul Kh "HOFCOO00O7A" 23.07.2026
16| Process emailid to | svssmpl.ibc@gmail.com / mabiie rumber with KFintech by sending Form ISR-1 and other relavant forms to KFitech o Luﬂnnméhﬂﬁﬂzaga J WTSE arEa:t._ Hmz a,:,{ Mt Symbolic M;hhm';-m;;
submit EOI msureshkumar@icai.org Safenim, Towar-8, Plot No,31-32, Firancisl District, Manakramguda, Hyderabad, Telangana Loan Ale Me HEE-E'H Eahai:r West:- HI:IUE-E; Possession 1PMto 2 PM
: : : india - 500 032 ar al the-errad 1D goward S8R FRch oo ' ' Ly
Details of corporate i ister 110200012619 of Akhtar Abbas (Previous|
i debtaors regisiﬁl’atiﬁn Hfmfg c:t;EQuStE i 1. T Comg:any Wik gtsa e provkiey Uid fackity of Ive welbcast of proceading of AGHM, Membars who 111300000327 Acchhan Abbas) ! ?
; glry. ara enliliad to parficipabe in the AGM can view the proceading of AGM by logging on the 'websta of : . - :
_ status as MSME [HEQ no. UDYAM-AP-04-0003129] KFintech at htips:!iemeetings kfinteck.com using (heir sacura Jogin credentals. Memben e Website of E-Auction :_https:ifwww bankeauctions, com
Pl e ancouraged bouse this ity of wabcast Duning the v weboas] of AGK, Mambers ey past ther Place of Inspection of Photocoples LIC Houslng Finance Ltd. Back office 5" Floor Jeevan Bhavan Phasell, Naval Kishore Road
D:f; : DE‘E} ;D‘E queriss i fhe message box provided on e seen. of property documents & Property Hazratganj, Lucknow, Uttar Pradesh- 226001
: et i 12, Tha results shal be-declarsd nol Ster than two working days from conckision of the Mesting which 5 2 : :
CA Ma hallngam Suresh Kumar i5 within timeframe: presoibed under the epplcable fass, The resulis-declared ‘gong with 1he Name of e-auction service provider  Mis C1india Privats Limiad
RP of M/s Sri Venkata Sivaparvathi Spinning Mills Scnirizars: Repofl wll be placed on the watsile ol Ihe Company o s iahingda.con‘and ihe =ODIAEL paTRDe. : Mr. Dinendra Singh Karki Mob-9384776323, Mr. Rahu| Khare Mob-9687003539
Private Limited [Under CIRP] bt of i i leiog Hilech oo, svmediely S e eeus e cedared and Contact details of E-Auction from the * Mis C1 India Private Limited, Plot No. 66, 3" Floor, Sector-44, Gurgaon-122003, Haryana,
& mmuitansoust LT (¥] I ang KHL G XC B0 Al . WNaE £ 3 = i
IBBI Reg No. IBBI/IPA-001/IP-PO0110/2017-2018/10217 ih Eqully Sharss of the Comeany afa Lisled and shal be displayed 3 ths. Rsgiciered Offcs 35 service provider PH-0124-4302000, Mr. Mithalesh Kumar(M) Hi?ﬂMEDME!}‘, Email: mithalesh.kumar@cindia.com
AFA No. AA1/10217/02/311226/108768 wel as the Comorate Offica af tha Compars All other terms & conditions of the auction are mentioned as Annexure 2 in the Official Website hitps:lionline.lichousing.comleauction/
valid upto 31/12/2026. FAFMARMND N & MAH HRRA L”'Tﬁﬂ Date 06.07.2026 Place : Lucknow Authorised Officer
Piace: Mumbai SAILESH KUMAR DAGA
Ciate: 4% July 2026 COMPANY SECRETARY
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finalized in consultation with BSE. The category was subscribed by 17.18 times i.e1203000 Equity Shares the total number of shares allotted in this category
Is 70000 Equity Shares to 4 successful applicant. The category wise basis of allotment s as under:

The Board of Directors of the Company at its meeting held on July 03, 2026 has taken on record the Basis of Allocation of Equity Shares approved by the Designated
stock Exchange viz. BSE and has authorized the corporate action for allotment of shares in dematerialized form to various successiul applicants. The allotment advice |
and/or notices are being dispatched to the address of the Applicants as registered with the depositones. Further the instructions to Self-Certified Syndicate Banks were
being processed-on or bafore July 04, 2026, In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares
allocated to successiul applicants are being credited 1o thelr beneficiary accounts subject 1o validation of the account details with the depositones concemed. The
Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE within three working days from the date of the closure of the Issue. The

with the Reqgistrar of Company, Ahmedabad.

trading is proposed to be commenced on Tuesday, July 07, 2026 subject to receipt of final listing and trading approval from the BSE.
Mote; All capitalized terms used and not defined herein shall hava the respective meaning assigned to them in the Prospactus dated July 03, 2026 ("Prospectus™) fited

Email; info@wealthmingnelworks com
Website: www, wealthminenetworks.com

Sr. No |No.of Shares| Mumber %o | Total No. | % to |Proportionate Allocation Ration of | Number of | % 1o | Total No. of | % to aaur})lm INVESTORS, PLEASE NOTE
ﬂbﬂlhﬂ for of total | of Shares | total “:ﬁ; per ﬂ'ﬁlﬂm ﬂﬁ‘ﬂ'ﬂ' Intal Hf:ﬂﬂ fotal kice | | T details o the allotment made wouid also be bosted an the website of the Registrarto the issue, CAMEO CORPORATE SERVICES LIMITED at www cameoindia.com Al future
( _:;gr"’ mm ‘W": in s Applicant .pp“:“u 'p?“'iﬂ “:;ﬁ'" 18) C | | corraspondence in this regard may kindty be addressed to the Registrar 1o the Issue quoting full name of the First/Sole applicants, serial number of the Application Form, number of
: 'l“"’ ‘ rounding) (14)-(7) shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
i) (2 13 (4 {5 16} i Before | After (10} 12) (13) (14} (15) | (16) BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
Rounding| Rownding 1 = -
off (B) | off (9) Serer ‘h
1 aid L 10000 1552000 | 100.00 4000000 | 229106 | 3000 146 | 106 14§ {0000 435000 | 99,55 |-2000.00 o == ’
| Additional Allotment ol 1000 shares o 2 allofiees of 5.n0.1 000 | 2 [ 146 2 137 2000 | 0.45 |2000.00] .
Grand 133 100.00 1392000 | 100.00 | 440000.00 146 100.00 | 440000 | 900.00| 0.00 ||| wealth Mine Networks Limited CAMEQ CORPORATE SERVICES LIMITED Mr. Pankaj Kewalramani; Company Secretary and
Tolal 215 B, Manek Centre, P N Marg, Jamnagar-361 001, | Address: “Subramanian Buliding”, No. 04, Club House | Compliance Dfficer of Seemax Resources Limited;
+ - : : . . : A 403, Mayfair Corporate Park, Behind DPS School,
5. Allocation to OIBs (Aftet Technical Rejections): The Basis of Allotment to QIBs, wha have bid at Issue Price of ¥ 141/- per equity shares or above, was | | Gujarat, india, Road, Chennal- 600 002, India. _ : _
I ' ' PO Tel No.: +91 77788 67143/ 82007 08527 Tel No.: +81 044 4002 0700/ 2846 0390 . e el ) A Lo .

Email: ipo@camenindia.com
Website: www.cameaindiz.com

India;
Contact No.: +91-0004089444,/7226-079-517

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

PROSPECTS OF . SEEMAX RESOURCES LIMITED.

SEEMAX RESOURCES LIMITED |s proposing, subject 1o market conditions and other conséderations, a pubdic issue of s Equity Shares and has filed the Prospectus with the
Registrar of Companies, Abmedabad ("ROC™). The Prospectus is available on the website-of the SEBI at (www.sebi.gov.in), the website of the Book Running Lead Manager at
(woww, wealthminenetworks.com) and website of Company af {wwow seemaxresources. com) and on the website of BSE Limited at (www. bseindia. com). Investor should noie that
investment in equity shares imvolved high degree of risk. For detalls, imvestors should refer to-and reply on the Prospectus, including the section titled “Risk Factors” on page no, 30
of the Prospectus, which has been fited with ROC, before making any investment decision. The Equity Shares have not been and will not be registered under the U.S. Securities Act
of 1933 as amended {“The Security Act”) and may not be issued or sold within the United Stafes {as defined in reguiations under the Securities Act) except pursuant to an
exemption from, or in & transaction not subject to, the registration requirement of the Secunties Act. The equity shares are being offered and sold only outside the United States in
olfshora transaction in comgpliance with regulations under the Securities Act and the applicable laws of the jurisdiction whese those oflers and sales occurs.

Sr.No |No.of Shares! Number %o | TolalMo. | % to |Proportionate Allocation Ration of | Number of | % to | Tolal Mo. of | % to |Surplus| | | Contact Person: Mr Jay Trived| / Contact Person: Ms. K. Sreepiya ?ﬂaf:léggeﬁiﬂﬁﬁéﬁ;m
a!EP“” for of total | of Shares| total Im“hii 'Ili::lml allottees m" MI latal ;h’“ fotal Da’l;inii Miss Shabnam Khureshi Investor Grievance E-mail: A T
.f;ﬂ i '“rﬂln mlﬂnill. m;m * App IHII;:III! mfm %:ﬁ (14)-(7) Investor Grievance E-mail: investorg@camedindia.com
category rounding) complaintsa@weathminenetworks, com SEBI Registration No: INRODODO3T53
() 2) 3) (4) i5) (6) i Before | After | (10) (12) (13) g | o5 | (e | || SEB! Fegistration No: INWO0DOTS077
Rounding | Rounding
o8} | o (9] For, SEEMAX RESOURCES LIMITED

1 141000 1 25.00 141000 | 1172 0499 | 820449 | GoD0 | FAM 1 25,00 8000 | 11.43 | -204.49 Sd/-
2 3540400 3 75.00 1062000 | B89 179551 | 2059450 20000 | FEM 3 75.00 GOoo0 | 8571 [-1785.51 Mr. AMIT TRIVEDI

354000 iwom | 2 [a 2 5000 2000 | 286 | 200000 ] . W s :
GRAND P 100.00 | 1203000 | 100.00 |  70000.00 4 wo.oo| 70000 |1o000| ooo || Date: July 05, 2026 Designation: Managing Director
TOTAL Place: Vadodara DIN: 07061447
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FORM G mahindra’*
s INVITATION FOR EXPRESSION OF INTEREST FOR Mahindra & Mahindra Limited
FORBES & COMPANY LIMITED 2L JK AGRI GENETICS a LTD. M/s. SRI VENKATA SIVAPARVATHI SPINNING MILLS o AR Bl R 58 i 40 5
‘ CIN: L17110MH1919PLC000628 [CIM: LOT400WB2000PLC091286) PRIVATE LIMITED * GiN: LB5BBOMHTS4SPLCR0ASSS « Tek: 91 22 6919 1400
Registered Offipe: Forbes’ Building, Charanijit Rai Marg, Fort, Regd., Office : 7, Councll House Street, Kolkata -700 001 OPERATING IN THE SPINNING {TfHTllES] INDUSTRY * Website: www mahindra,.com + E-mall: ivestors@mahindra com
FORBES . Mumbai '_400 001. Tel No;: +91 22_61358900 . Secretarial Office : Gulab Bhawan {Rear Wing), 3 Floor, IN GUNTUR DISTRICT NOTICE OF 80" ANNUAL GEMERAL MEETING AND
o '_' ~ Email: investor.relations@forbes.co.in Website: w-ww.forbes.co.ln BA, Bahadur Shah Zatar Marg. New Dethi— 110 002 REMOTE E-VOTING INFORMATION
Notice of 10;’“" lt'\_““lllalfGe“etl'_al Meeting and Email: !kﬁfhﬂfﬂfﬂm@#mﬁlﬂm- "':'ﬁhﬁltﬂ: W*"‘-'"-J“E'?"-mf" (Under Regulation 36A(1) of the Insolvency and 1. |Notica is nereby gven that the A0° Annual Ganeral Meating "AGMMaeting”) of the Campany wil
-voting Iintormation Tel.: +81 35 22487064/5181, 011 6820126133 Eankruptf_}r Board of India {lﬂﬂﬂl"n"ﬁ'ﬂﬂ}" bie hedd on Thirsdan: 30° July 2026 al 3:00 p.m (15T] trough Video Conferencing ("WCT)/Othar
Notice is hereby given that: NOTICE TO SHAREHOLDERS . Sudia Visual Means ("M} Lo trensact the businessas, as set forth in tha Motice of the AGM in
1. The 107th Annual General Meeting (AGM) of the Members of the Company will be held Resolution Process _fﬂr Corporate Persons) compliance: with @l applcable. provisons of the Companies Act, 2013 {"the Acl”) and the Rules
on Friday, July 31, 2026, at 11.30 a.m. (IST) through Video Conferencing (VC') / Other INFORMATION REGARDING 26" ANNUAL GENERAL MEETING Regulations, 2016) cn Wi e I S5 L g Ojgesicom s Dk Miemmvist Réon,
Audio Visual Means ('OAVM) to transact the business as set forth in the Notice dated The 26 Annual General Meeting (*AGM") of the Members of the Company will RELEVANT PARTICULARS b Dljl;,pjzﬁ Eaten il seiwem:}er 225 read wrin al mit:n:me [‘:;c;.:ars im'.m in this regand
May 14, 2026f. Mekmbers ?‘ttending the gGl\é througro\éCf/tr?A(\:/M shall beAcouzn(t)?% for held an Friday, 315t July 2026 at 12:45 PM. {IST) through Video Conferencing ("VC") ("MCA Circuiars”)
e purpose of reckoning the quorum under Section 103 ofthe Companies Act, 2013. Other Audio Visual Means (“OAVM', in compliance with all the applicable provision 1| Name of the corporate M/s. Sri Venkata Sivaparvathi i ;
. . . . ' h =Xl ; ; ke 2. [The Venue of B Mealing shal b diemed 1o b Sw Registered Office of the Comparry e, Galewsy
2. Lnatichﬂ:afgcez\ggg ;:Z QAJEISS;WUZLtCC?:EaﬁfiSA;La;:jSiE]l\/lﬁi/:)rgl;%'atrhgT:t-egtO/bzgﬁo of the Companies Acl, 2013, niles madse thereunder, the SEBI (Listing Obligations an debtor along with PAN & | Spinning Mills Private Limited Building. Apolly Bunder, Mumioei - 400 001, Merbars wil be able to attend the AGM trough
Yo, quen - - \ gare, g Disclosure Requirements) Regulations, 2015 ("SEBI Listing Regulations') read wil CIN / LLF No. PAN:AAICSO437N VIO at hipetiemesiings Kintachcom Members paficipating Miough (e CIOAYM shall be
03/2025 dated September 22, 2025 (MCA Clrculars) and Securities and Exchange bl e th a3 S Kl ot Co e Affairs ["MCAT] {HNU" ?1 -1 IAPE'DG3 PTED'q-U EI'EE neckoned far fhe purpese of guonim undes sachon 105 of the Acl The fachily fr appointment of
Board of India (SEBI) Circular No. SEBI/HO/ CFD/PoD-2/P/CIR/2023/4 dated October ;F'F""“_E'_ s : Eﬂ;”” %mamem'fx_ﬁ éEE:]"_'mm ET Eh Lt 2 s nrowies by the Membarz wil not be availatls since this AGM is being held through VC/CAM.
3, 2024 and SEBI/HO/ CFD/CFD-PoD-2/P/ CIR/2023/167 dated 7th October, 2023 HOUH S N SN-nEe e it | SERU{ W UAIEE e ”5"195'3'35 setoutin | 12| Address of the registered | D.No.19-8-97, Near 3. |In cormpliarcs with e s MCA Cirgulars and SEBI Circular No. SEBIHOIDDHSTIDHS-PAD- 1P
(‘'SEBI Circulars') and all other relevant circulars issued from time to time by MCA and the Notice calling the AGM. Members a!te«:a::llnglme AGM through VG / OAVM shal office suryadevara Estates, Etukuru CIR/202S/83 dated 5% June 20125 and Master Crcular Mo, HOVAGA 414 T 2025-CFO-POD VTS
SEBI, permits the holding of AGM of the Company through VC/OAVM without reckonad for Ihe purposs of quonem under Section 103 of the &Act, Road, Guntur, Andhra QU6 taled 307 Jaruary 2026, the dsssmration of the |f~_|uﬁn:u of the AGM and the iﬂegraled
presence of Members. The AGM of the Company will be held through VC/OAVM. The In compliance with the aforesaid circulars, the Notice of AGM and Annual Repart of the Pradesh, India- 522003 ;‘r;f%:“ﬁ ﬂr% Tmi E;ﬂiﬁ‘nrrg;;I?;E;rng;ﬁ ;L‘dﬁlifﬁ r;": ";rﬂl
Company has sent the Notice of the AGM and Annual Report of the Company for| | campany for the Finansial Year 2025-26 will be sent only theugh electronic mode to 3| URL of website Nil hatited Consoidated Financial Sialerants along with the Reports of tha Audéors thereor for the
Financial Ye§r2025-26 inter alia contalmng Dllrectolrs Report, Corporate Governance all the Members whosa small addresses are reatstered with the Company / Redlsirad e P 0 PV P M O A N P M oy v
Report, Auditors' Report and the Audited Financial Statements on July 03, 2026 ; Be T iared with Depostiory Parlicrants of he Co KER Technologies Limiled, Regist
’ ) ’ Trans “RTAY | i “Op ionafl : yd. e registered with Deposiiory Particpants or the. Company! nclogies Limiled, Regsirar
through electronic mode by National Securities Depository Limited (NSDL) to all the En'j Share. ot s_r 'ﬁ'g;:i 1.HT:"'I ! Y I:Ietn-»::ls.fl-llarg.r :jglmant; el ﬁ?c:::t::FlnaF f ﬂmll 4 DEt,a'l? of place where Unit 1: Ponnur Road, o an Issue and Share Transfer Agent of the Company ("KFintech™) has bieen complatad cn
Members who have registered their email ds. VITFSI B SRNIE 0 YR IO Jo b A DT S S majority of fixed assets | Chebrolu, Guntur, Andhra * luly 2026, A lettar proicing the weik snd OR coe for sccessing the Nobce af AGH and
3. The Notice of the 107th AGM and Annual Report for Financial Year 2025-2026 will also | | ™gistered with Company | RTA T DPs, [providing the weblink, including the exact path are located Pradesh - 522 212 Intesgrated Annil Rieport far the: Firancisr Year 2025-26 was dispatched an 47 July 2026 1o these
stock exchange where the shares of the Company are listed i.e. www.bseindia.com| | b accessed. The aforesaid documents will also be available on the websie of "% Chebrolu, Patareddipalem, DepoetiorienTepogiony: Panicpants.
and on the website of National Securities Depository Limited (NDSL) website: Company at www.jkagri.com and B3E Lid. at www.bseindia.com and CDSL & Guntur, Please ncte thal thess documents are alsa uploaded on the website of the Company |.a.
https://www.evoting.nsdl.com. www.evotingindia.com Andhra Pradesh-522212 ot mafingriam far your reay relerenca
4. Pursuantto the provisions of Section 108 of the Act read with Rule 20 of the Companies T . ; Mol Sty 4 Ntira b all de | documents refemred to in she Motice of the AGM ara avalabla for eleciranic inspaction, without
(Management and Administration) Rules, 2014, as amended from time to time, the t;'e I:?;Emyuf Erwmﬁhj: Tc:;juw g 13::11[ !':_IIJ_:“: t?.a w;,lr:g ::'-'E:i ;d;r_l;nha"rsl 5| Installed capacity of The Company's major revenue %0, D e Meerhags: e Cofpley oI a0 CREM SN of I TANIGE SF OR - 1l
Secretarial Standard on General Meetings issued by Institute of Company Secretaries th: (E;D i dE_' & :a " ':T iy ﬂuhl " ;'?G el t:‘e;?;:‘ main products / services | is from manufacturing cotton :m“:}af':;' in mnfln";:fggi L':g}:? Emrgml?:ﬁméﬁa::ﬁfwls ST Ay e
. . T L . } sam.inspechoni@ma : d ! :
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